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 TAM RUj ACT NO. 58 OF 196L2 
THE  T TAMIL '#&dj LANDREFORMS (FIXATION OF 

, , . - . .  <, , C I ~ L X ~ G  ON. , L w >  ACT, 196 1. :, I 

[Received the assent of the President on the 13th Apri 
1962, first published in the Fort St. George Gazette an fh 
2nd May 1962 (Vaisirkib?. 12, 1884).] 
An Act to k jiati;ori of set2 i$$@' qqgricul 

, : '  ,-. . and- yor ' cer fa ini,'.!qf matter 
connected therewith ,. , . in the 3[State'of Tapu'lff&y@]. 

1 -,... i - 2 .  

W H B ~ A S  ,qket , c l p ~ ~ s  (b) 2nd. (c) of &$$b:39, o& the 
, ' . dd&tifution o f  India, the State should, in particular. 

direct its policy towards securing that the ownership and 
control of the ga~eriql qesources of the community are so 
distributed as Id& t& '&.liserve the common good and that 
the operation oQ$be economic system b s  not result in 
the concentration of wealth and means of produotion to 
the common detriment ; 

. G 3 AND W H B R E & ' ~  area of agricultural land'available for 
cultivation in the State is limited ; 
AND WHEREAS there is great disparity in,.the ownersh~p 
of a~icultural land leading to the concentration of such 
land ili the hands of certaiu persons ; 

J' AND WHEREAS it is necessary to reduce such disparity in 
the o waership of agricultural land in ?he State. 

> AND W ~ A S  it 1s necessary to fix a ceilihg on the, agri- 
cultnral land hidings : 1 '  

8 -__ - -- 
\ --- 

1 Y'hese words are substituted for the word " Madras ," by 
the Tan~il Nadu Adaptation of Laws Order, 1969 as amended by 
the Tamil Nadu Adaptation of Laws (Second Amendment: 
Order, 1969. 

a For Statement of ,Objects and Reasons, see Fort/ St 
G ~ o r # e  Gazefte Extraordinary, dated the 26th November 1965. 
part IV-section 3, pages, 29-32. 

For the purpose of fixation of ceiling area in respect of 
I lands in an inam estate certain special provision bag been ma& 

in section 75 of the Tamil Nadu Inam Estates (&boltt~on a* go* 
version into Ryotwari) Act, 1963 (Tamil Nadu kt 26 of 1963). 

virtue of section 4 of the Tamil Nadu4, iand R e f d  , 
(~ixat ion of Ceiling on Land) Third Amendment Act, 1972, thc .? 
amendments made'by theliaid Act to the principal Act shaU ': 
have effect notwjthstandiw anything inconsistant therewith '2  

tained in the Tamil Nadd Public Trusts (Regulation of Adm* Y", 
tration of &ricultural > .  Land) Act, 1961 (Tamil Nadu Act 57 i 
of 1961). 7 

8 T h i ~  expression was substituted for the ex reesion '*St* 
of Madrasw by the Tamil Nadu Adaptstion Of Laws ~ 4 ~ 4  
1969, as Amended by the Tad Nadu Adaptation of Lam a 

(Seoond Amendment) Orda, 196914 -29 
% 

'PA. 
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de for all these and 

Rt p3lic -z f Tndia 
* a  , ~ %  * 
j l '  

CHAPTER I. . 3 , -  . r . :  * 

I *- . . p&Llhi'&k$+te?' ' 
1. (1) This Act may be call& 'the '[Tamil Nadu] 

Larid Veforms (Fixation of Ceilinx on L ~ n d )  Act, 1961. 

(2) It exte~~ds  .to the whole ofthe 21State of Tamil 
Nadu] : 

3[2. (1) Subj~ct  to the provisions of sub-sections (2) 
and (3) and of section 6 ,  nothing containtd in this Act 
shall apply to lands held,- 

[ (i) by any religious institution, or 

Short title 
and extent. 

Act no: to 
apply to 
lands h31d 
by existing 
religious 
institution 
o r  religious (ii) by any religious trust of a public nature, t,, of 

which is in existence on the date of tbe commzncement public 
of this Act. nature . 

-. -- - __  
1 These words were substituted ,for the word " Maarb, by 

the Tamil Nadu Adaptation of Law$"'Order, 1969, as amended 
by the Tamil Nadu Adaptation of'. laws (Second Amendment) 
Order, 1969. 

2 This expression was substituted for the expression "state 
of Madras " by th3 Tamil Nadu Adaptation of Laws Order, 1969, 
as  aanecded by the Tamil Nadu Adaptation of Laws (Second 
Amendment) Order, 1969. 

8 This section was substituted for the following secrion 3 (1) oft he 
Tamil Nadu Land Reforms (Fixation of Ceiling 011 Land) Third 
Amendment Act, 1972 (Tamil Nadu Act 37 of 1972), which wag 
deemed to have come into force on the 1st March 1972 :- 

6 6  2 .  Act n,ot apply to  lands held by rzligiour f rusts. - Subj ct 
to the provisions of section 6. nothingcont2.in*.d in this ~ c t  
shall apply to lands held by religious trusts of a public nstturL." 
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(2) Notwithstanding anything contained in hub- 
senion (1) no such religious institution or religious trust 
of a public nature as is referred to in sub-section (1) shall 
acquire by any means whatsoever any land after the date 
of the commencement of this A& 

(3) Notwithstanding anything contained in this 
Act, for purposes of this section- 

(a) where a public trust in existence on the date 
cf the commencement of this Act, has been created both 
for a public purpose of a religious nature and for any 
other public purpose ; or 

(5) where the income from a public tru" in 
existence on the date of the commencement of this Act 
is appropriated both for a public purpose of a religious 
nature and for any other public purpose, 

mch public trust shall be deemed to be a religious trust 
of a public nature]. 

Definitions. 3. In this Act, unless the context otherwise requires,- 

(1) " agriculture " includes-- 
*** (a) horticult~re ; & 

L i  
(b) the rsising of crops, grass or garden- produce ;\ 

(c) the use by an agriculturist of land h 
him, or part tlpreof, for grazing ; ,.-I A 

(a) the <& of any land for the purp~s i  i d  :+L- of 
manwe Crops *: ' - -. 

' , $ , 7  - 
' (e) d a i r y j g r ~ n g  ; 

pou1tiy~farming ; 
(g) 1ive;tQtack breeding ; 
(h) of trees ; 
a g i ~ ~ ~ a l  " shall be' constru . 

(2) " agricultural company " 
formed for the purpose of carrying 
has for its main.object the acquisit 

from agricultural land 
comp:ny " meay any other company ;. 



A 

(5) " authorized officer " zneans any Gazetted Officer 
uthorized by the Government by notification to zxercise 
he powers 'conferred on, and discharge the duties imposed 

umn. the authorized officer under this Act for su ch area 

shall hive the same rnGning as in clauses (a) and (d )  
res~ectively of section 2 of the [Tamil Nadu] Bhoodan 

L -  I 

as may be specified in the notiiicatlon ,, ; . . - 
(6) " Bhoodan Yajmna " and " Gramdan land " 

i f<@a A& 1958 ('[Tamil Nadu] Act XV of 1958) ; 

(7) " ceiling area " means the extent of land which 
1. s person is entitled to hold under section 5 ; 

i 
U (8)''' company " means a compaiiy as defined in 

section 3 ofkhe Companies Act, 1956-(Central Act I of 

t 

:or " m9ans a secured c &editor and includes 
d&'wh;r has , o b t a ~ ~ ~ ~ ' ~ t t a c h m e n t  o f 
06 of a decree &-or ..A ':,. 

(10) ""&ftivating tenant "- 'I 

, ,*in&+&%% ' ' t , 4 - -<Z% 3Ef ; 
> - - -  * 
* * :* - +;;a-a 

-i(!iX$bans a -' person whor &$f!ribdtes his own 
physi&i.labo~r or thht odany me&b#"o.f w s  family in the 
cultivaf@i .+ f any land belonging. :$~,'~a,~~thes,  u n der a 
te - I P Z ~ ~ ~ I  and - - nan@$i@-bment, .. a express or in - 

$ 1  i .+ '  i i " %p.: j;rtc$.j , f 

fib includes- ' - ; ,if &j*i . + I . - - , AV. ddcrc: 2,- 1 

(C;) anv such D & S O ~  who oonbnues in posses- 
sion of :th'atland after ihe determinatipn *of the tenancy 
-id-------: * ,  - - 

4...4.,- . > 

-1 ~ h e s e ~ ~ o r d s  ,were sub~titqted for thqR?rd '" Ma dr as " by 
the TBdl NlIduAAdaptation of Laws 0$$$;.1969, as .a mended 
by the T&il Nadu Adaptation of Lam C4 (Sxond Amendment) 
Order, 1969. -.,t i 
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'f. A + 48 

' 

(b) the:;&iz: of such person, if tb heir contri- b . 6 $  

-L butes his own physical labour or that of any member cf : 
bis family in the cultivation of such land, or 

(c) a sub-tenant if he contributes his own 
physical labour or that of any member of his family in 
the cultivation of such land ; 
but 

(iii) does not include ;L mere interemediary or 
his heir ; 

l[(11) " date of the commencement of this Act " 
means th4 15th dav of February 1970.3 

2[(12) "date of the publication of this Act" means &: 

* th,- dm: of the publication of the Tamil Nadu Land 8 Reform (Reduction of Ceiling on Land) Act, 19'70, in 9 
the *Fort St. George Gazette;] -I$ 

(14j "family" in relation to a person means tho . 
person, the wife or husband, as the case may be, of such 
person and his or her- 

(i) minor sons and unmarried daughters, and 
(ii) minor grandsons and unmarried grand. 

daughters in the male line, whose father and mother are 
dead. 

This clause was substituted for the following clause by section 
2 (1) (a) of the Tamil Nadu Land Rtforms (Reduction of 
Ceiling en Land) Act, (1970 Tamil Nadu Act 17 of 19?0), 
was deemed to haye come into force on the i5th Fe 
1970 :- * 

"(11) "date of the commencement of this Act" means t 
dale on which the Madras Land Reforms (Fixation o 
Ceiling on Land) Biil, 1960 was published in the Fort 
George Guzette, nimely, the 6th day of April 1560" 

2 This clause was substituted for the following clause by sectlon 
2 (1) (b) of the Tamil Nadu Land R forms (Reduction of Ceiling 
on Land) Act, 1970 (Tamil Nadu Act 17 of 1970), which was 
deemed to have come into force on the 15th February 1970 :- 

"(12) "d~~te  of the publication of this Act" means the date of 
the publication of +his Act in the Fort St. George Gazette; " 

The fallowing clause was omitted by section 3 (1) of the Tam 
Nadu Laud Reforms (Fixation of Ceiling on Land) Amendmen 
Act, 1971 (Tali1 Nadu Act 41 of 1971):- 

"(1 3) "existing sugar factory" means any sugar facto 
was m ex~stence on the gate of the commencement ,of th 

*Now th: Tamil Nadu Government Gazette. 

--- ----- -- ---. - 
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"minor 
sons or 

-. 

(i) between whom an&fthe other members of 
the family, a partition by means of a registered instru- 
ment has taken place; or 

(ii) in respact of whose family properties a 
preliminary decree for partition has been passed : 

t 
i before the "notified date]. 
L 

3[E~pIanation 11.--For the purpose of this clause- 

(a) in the case of persbns governed by Hindu : 

Law, "unmarried daughters" and "unmarried grand- 
daughters" shall not include "unmkrried daughters" or 
"unmarried grand-daughtersv- 

(i) in whose favour any land has been volun- 
tarily transferred by either of whose parents or grand- 
parents on account of natural love and affection ; or 

(ii) in whose favour a preliminary decree for 
partition has besn passed 

before the notified date ; 

The explanation to clause (14) was riumbered as Explanation I 
of that clmse by section 2(1) (c) (i) of the Tamil Nadu Land Reforms 

(Reduction of Ceiling ca Laze) a?+: 1970 (Tamil Nadu Act 17 of 
1970), which was deemed to have come into fol'ce on the 15t h Febru- 
ary 1970. 

These words were srbstituted for the words "date of the com- 
mencement of this Act" by section 2 (1) (c) (i) of the Tamil Nadu 
L a d  Reforms (Reduction of Ceiling on Land) Act, 1970 (Tamil 
Nadu Act 17 of 1970), which was deemed to have come ~nto forge 
on the 15th February 19:'O. 

This explanation was inserted by section (2) (1) (c) (ii) of the 
Tamil Nadu Land Refohs (Red eiling on Land)) Act, 
1970 (Tamil Nadu Act 17 of 1970), deemed to have come 
.nto form on the 15th February 19 

I .  

C 
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(b) in the case of persons governed by any 
law other than W d u  Law, "minor sons", "unmarried 
daughters", "minor grand-sons", and "unmarried grmd- 
laug h t ~ ~  s", shall nct include "minor sons", 
?sm-married daughters," ccmii~o r grand-sons " and 
~ ~ ~ n m a r r  ic d grand-daught er s ",-• 

.J : " 

(i) in whose favour any 1 
talily tlansfeired bv either of whose parents a gran 
parents on ac~ount.:of natmal love and affection ; or 

* , P  

(ii) in whose favour a p~eiminary decre 
fo: pa rtitibn has 6 t h  passed 

bet ore the notific d date I ; 

1 5) "folest land" inclu&s a 
ing trees or shrpbs; 

< ,  - t  . 

(16) "full owner" means a person e 
a bs~lute prop~ktorship , I of land; i 

' -  

(17) "Government" means t 

I[( 1 8) * 

(19) "to hold land" with its 
and cogilzte exprebsions means 
or to possess or enjoy land es possessoly mottgagee o 

terant or as intermedial y or in olle or more of those 
iss ; 

- -- ._ 
" * 

* 

l l h e  following clause was omitt 
Tamil Nhdu Land Reforms (Fixation 
Amendment Act, 1972 (Tamil Nadu 
deemed to have come into force on t 

-(la) ''hill area" means any local area s p d e d  b colum 
of Schedule I and such other local area comprishz a hill as 
Government may. by noti6cation, from time to time, s ~ d j '  ; 

- - - 
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C (20) "inam land" in any me& in the State except the 
tramiferred territory-- *: 

i 

I 
/' 

i ' (a) means any land the gant  of which in illam 
C' 

5 has been made, confirmed or recognized by the Gove~n- 
e \ 

L 

5 --* I . -  -+ 

~ i24- 

- (i) any land in any lease-hold village ; 

(21) "intermediary" means any person who, not 
beirg an o-nmner or a possessoly moitgaget, has an . 
Interest in land, and is entitled, by rcason of such 
intere~t, to possession thereof, but hns t r a n s f e d  
such possession LO others ; 

(22) "land" means agricultural land, tht is to say, 
land which is used or capable of being used for agricul- 
tural . p u ~  oses 01 purposes .subservient thereto a& 
includes ? orest land, pastu~ e land, plantation and tope, 
but does not include house-site or land used exclusively 
for non-agricultural puiposes ; 

(23) "Land Board" means the 2[Tarnil Nzdu 
Land Board] const itu ,ed under section 24 ; 

(24) "Land Commissioner" means the Land Com- 
missioner appointed under section 97 ; 

1 These worGs were substituted for the word "Madras" by the 
Tamil Nadu Adaptation of Laws Order, 1969, as amcilded by the 
Tamil Nadu Adaptation of Laws ,(Second Amendment) Order, 
1969. 

a This expression was substitutecl for the expression "Madras 
Land Board" by paragraph 3(1) of, and the Schedule to, the Tamil 
Nadu Adaptation of Laws Order, 970, which was deernec! to have 
come into force oil the 14t h January 1'969. 
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(25) "land oanel' means the owner of the land 
Iet for cultivation by a tenant and includes the heirs, 
a,signees, legal reprrsentatives of such owner or pe sons 
deriving iigl~ts throuih him; I 

(26) "Land T~ibunal" means a Land Tribunal 
con tjtuted tmdcr section 76; 1 

(27) "lease-hold village" means any village specified 
in eolutnn (4) of Schedule TI and such other village or 
p xi thereof as the Gover~llnent may, by notification 
frcla time to time, specify; 

(28) "limited owner" means any person entitled 
to  a life es<ate in any land and includes pelsons deriving 
-iehts throl~gh him; 

l[~&anation.--A person who has a right to eqloy 
the land during his lifetime shall be deenled to be a limited 
owner notwithstanding that he has no power to 
alienate the land.] 

(29) ''member of the Armed Forces" means a person 
in the service of the Air Force, Army or Navy of the 
union of ]lfidia and includes a seaman : 

Provided thai if a questioo arises whether any 
is a member of the Armed F o ~ c e ,  such question 

shall be decided by the Government and their decision 
shall be final ; 
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1[(31) cnotified date' means the date specifiod by the 
Government in a notification, tvhich shall be a date afLer 
ihe date of the publication of tbis Am;] 

(32) " orchard " meam an ellclosure or'  s ssemblayc 
of frwt or nut-bearing trees, constifutixig the main crop 
therein, whether of spontaneous or artificib~ gro wrh, but 
does not include trees on such bunds as are not within or 
adjunct to such enclosure or assembhgc ; 

~fExplanatior2.-The expression "fruit or nut -bearing 
trees " shall not include plantail1 trees] ; 

(33) " owner "- 

(a) means- 

(ii) 2. lal~dholder a s defined in the "Tamil Niadu] 
Estates Land Act, 1908 (3[Tamil Nadu] Ac; I of 1908), 
o r  a ryot as defined in that Act, o r  

(iii) an inamdar not being a landholder defined as 

(b) includes- 

e specified in the 
sub-section (1) of 

3 These wards were substituted for the word "Madras" by the 
Tamil Nadu Adaptatian of Laws Order, 1969,a as amsnded by the 
Tamil Na ju  Adspzation of Laws (Second1 Amendment), Order, 1969 



(35) " plantation " means any land used for growing 
all or any of the following, n2 rnely, cardamom, cinchona,. 
CO&, rubber or tea ; 

4[(36-A) "private trust" includes a trust under which 
the beneficiaries ere persons, who are ascertained or capable 
of being ascertai~led. 

8 These words were added by section 3 (2) (a), ibid. 
mese words were added by section 2 of the Tamil 

Reforms (Fiwation of Ceiling on Land) Amendment Act, 
Nadu Act 10 of 1%5), which was deemed to have wme 
the 2nd May 1962. 

* Clause (36-A) was renumbered as clause (36-AA) and t 
was inserted by section 3(2)(b) of the Tamil Nadu Land 
(Fixation ofceiling on Land) Third Amendment Act, 1972 
rucl,lu Act 37 of 1972), which was deemed to have come into 
on the 1st hlarch 1972. 

This clause was inserted by section 6(i) of the Tamil 
Tenancy (Amendment), Act, 1965 (Tamil Nadu Act 9 of 1E65), 



(ii) math ; 

(iii) mosque ; or 

(iv) church ; 

which is dedicated to, or for the benefit of, or used as of 
right by, the public as a place of religious worship ;] 

(37) " Schedule " means a Schedule appended to this. 

(38) "seaman" means every person including a master, 
pilot or apprentice employed or engaged as a member of 
the crew of a ship ar a sailing vessel to which the Merchant 
Shipping Act, 1958 (central Act 44 of 1958) applies ; 

(39) " Settlement Officer " means an o@cer appointed 
under sub-section (1) of section 58 ; 

1 (40) " standard acre " means- 

(1) in any area in the State, except the transferred 
territory- 

(a) 0.8 acre of wet land assessed to land revenue 
at any rate above Rs. 15 per acre ; or 

(b) 1 acre of wet land assessed to land revenue 
at the rate of Rs. 10 and above but not exceeding Rs. 15 
per acre,; Or 

(c) 1.2 acres of wet land assessed to land revenue 
a t  the rate of Rs. 8 and above but below Rs. 10 per acre ; or 

(d) 1.6 acres of wet land assessed to land revenue 
at the rate of Rs. 5 a ~ d  a b ~ v n  hilt helow Rs. 8 per acre; or 

-i.---------- - ------ -_I--------..- 

These clauses were inserted by section 3(2)(c) of the Tamil Nadu 
Land Reforms (Fixation of Ceiling on Land) Third Amendment Act, 
1972 (Tamil Nadu Act 37 c f 1972), which was deemed to have eome 
into fqrce on the 1 st March 1972. 

I 
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(e)  1.75 acres of wet land assessed to land reven u 
a r :':e rat? of Rs. 4 and a hove but below Rs. 6 per acre ; 
or 

(f) 2 acres of wet land assessed to land revenue 
at any rate below Rs. 4 per acre ; a; 

(g) 2.5 rcres of dry land assessed to land revenue 
at the rate of Rs. 2 and above per acre ; or 

( I t )  3 acres of dry land assessed to land revenue 
r t  thc rate of Rs. 1.25 and  above but below Rs. 2 per acre ; 
or 

2 
2d 

( i )  4 acres of dry land assessed to land revenue a 

at any rare below Rs. 1.25 per acre ; 

(2) in the Kanyakurnar i distric;- 

(a) 1 acre of regjstered wet land irrigated by a 
source fcrming part of, or benefited by, any project; or . 

(b) 1.2 acres of registered dry la irrigated by 
source mentionqdin item (a) ; or 

* .. " 

i[bb] 1.6 . acres of wet l~.n?nd irr.igated by Gov 
mcnt source other t h ~ n  a source mentioned in item (a) 

( c )  1.6 acres of dry land irrigated by any Gove 
megt souice other than a source mentioned in item (4) 

(d )  4 acres of dry land unilrigated by any so 
mentioned in item (a) or b) any other Goverment so 
of irrigation ; . , .  

(3) in the ~hencottah taluk of the Tirunelveli di&i -. 

(a) 1.2 acres of wet land irrigated by any river or 
stream or by tank fed by any river or stream1 ; or 

I 

(.?I) 1.6 a&ei of wet land irrigated by any G 
ment source other than s source mentioned in item (a 
I_C_ 

This item was inserted by sectior. 3(l)(b) bf the Tamil Nadu L 
Reformis (Fixation of Ceiling on Lanc.) Second Amendment Act, 1 
(Tamil Nadu Act 20 of 1972), which was deemed to have come in 
force on the I st March 1972. 

-..- ... , - . * , 
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i (&) 2 acres of dry lend irrigated by any Govtm- 
meat source ; or . 

(d) acres of dry 1and.unirrigated by any source 
mentioned in item (a?) or by any other Government source 
of irrigation ; 

Explanation I* .-For the Rurpose of sub-clause (1) 
of clause (40), " land revenue " shall mean - 

(i) . in the case of any land in respect of which a 
ryotwari settlement is in force on the date of the commence- 
ment of this Act, the ryotw~ri assessment payable on t b  t 

2 .; $J&>+ t .  date,,.; ; -J :-: , 
(ii) in the case of any iaam'land on which full 

assessment of revenue has been levied under the l[Tamil 
Act, 195fi(&[Tamil Nadu] Act XL 

Lx',:t*Y* 
(iii) in the case of any land [other than an inam 

land referred to in clause (ii)] in respect of which a ryotwasi 
settiement is not in force on the dateof the commencement 
of this Act, but is brought into force after that date but 
before. the date of publication . d- the draft statement 
under sub-section (5) of sec tionl0;tfieryotwari aise;jrn:ot 

under such settlement after it is brought into force; 

10, or in the case of any inam land, the land revenue 
notified by the Go ernment in tEs'behalf with due regard 1 to the highest rate o ryotwari assessment payable for any 
land of a similar description and with similar advan- 
tages in tbe nearest ryotwari village: 

1 These words were substituted for the word " Madras " by the 
Tamil Nadu Adaptation of Laws Order, 1969, as amendmed by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Older, 1969. 

* The additional assessment, additional water-cess or surcharge 
payable under the Tamil Nadu Additional Assessment and Additional 
Water-cess Act, 1963 (Tam11 Nadu Act 8 oi 1963) or the Tamil Nadu 
land Revenue and Vlater-cess (Surcharge) Act, 1965 (Tamil Nadu 
~ c t  34 of 1965), as the case may be , shall not be deemed to be 
land revenue for the purpose of calculating standard adre under Tamil 
Nadu Act 58 of 1961. Please see section 17 (ii) of Tamil Nadu Act 8 af 
1963 and sect ion 1 5 (vi) of Tamil Nadu Act 34 of 1965. 
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provided that no notifica tioa. shall be i s s ~ d  under 
t~~ clause, unless the persons likely to be affected by 
such notification are given a reasolrabl@ O P P ~ ~ W ~ ~ Y  to 
makc rrpresentation and addua evidence ln respect pf 
the rates prop9sed tu be specified in the notification : 

prc.vided furthct +bat the land revenue notified by 
the Govcr-mcnt under this C ~ ~ U S O  shall not be 
fied, aotw: thrtanding th at a different rate of assessment 
is fixed under- 

(i) any settlement that may be brought into 
force; or 

(ii) the '[Tamil Nadu] hams (Assessment) Act. 
I Tamil Nadu] Act XL of 1956) ; 1956 ( [ 

I 

, tion of the said notification. after the date of the public' 

Explanation IL -b sub-clauses (2) and (3) of clause 
(40) wet land 99 and "dry land" shall include inam wet 
krnd and inam dry land respectivel~. 

Expldn~t ion III. -For the purpose of sub-clause 
(2) of clause (a), "project" means any of the following 
irrigation systems, namel~ :- 

(i) Ko&yar project sy*m proper ; 
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Explanation IV.-In any area in the State, except the 
ransferred territory, one acre of dry land- 

(a) irrigated by direct flow of water from any 
Gcvernment source of irrigation supplying wster- 

(i) for t& crops and above, shg.11 be-deemed to be 
quivalent to one area of wet land assessed to land revenue 

at the rate of Rs. 8 and above but below Rs. 10 per acre ; 

1 (ii) for only one crop, shall be deemed to be equiva- 
" lent to one acre of wet land assessed to land revenue at the 

rate of Rs. 4 and above but below Rs. 6 per acre, 

(b) irrigated by lifting water from any Government 
source of irrigation shall be deemed to be equivalent to 
one acre of wet land assessed to lmd revenue at the 
rate of Rs. 4 and above but below Rs. 6 per acre : 

Provided that the Government may, in respect of any 
particular area, by notification, direct. that one acre of dry 
land irrigated fro= any Government source of irrigation 
shall be deemed to be equivalent to any specified extent 
of any of the categories of land specified in sub-clause (1) 
of clause (40) on the ground of quality of the s ~ i l  or on 
any other ground : 

Provided futher that such notification shall not come 
into force unless it is approved by the Legislature. 

Explanation V.--Where the land held by a person 
zonsists of more than one of the kinds of the land specified 
in clause (401, the extent of the land held by him shall, for 
the purposes of this A,ct, be reduceed to standard acres 
calculated according to the proportions specified in clause 

: $ , $ '  

(41) " State " means the 1 [State of Tamil Nadu] ; 
* p <I&;;< k $.#-<+, 3 4 . < c i *  .'. 

(42) &tridhsna iand" means ~h$l8&&hield on the date 
of thqu: coxhnencem~nt of this Act?byaqY + $ - .  . female. member 
of a familFin'her own name. s l : ~ ~  .?.st.; 
-MY" - 
l,This"efpr:essiio~1;wa~ substituted for the. b ession "State of Madras" % by the TamilNadu ' Adaptati'on off  Laws 2, rder;' 1969, as amended, 

by the~Tamil Nadu Adaptation of Laws @&&%Id Amdement) Order, 
1969, . &!iJk * . 
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'E(43) * * % 
* 

(45) "s~rplus land" means the land held by a perso: 
in excess of the ceiling area and declared to be surpiu: 
land under section 12,13 or 14 ; 

(46) "tenant" meam any person who has paid or ha: 
agreed to pay rent or cther consideration for his beiq 
allowed by another to enjoy tbe land of the latter under a 
tenancy agrebinent, express or implied, and includes- 

. . ,  
(i) 2ny such person who continues in possession o' 

the land aft45 the determination of the tenancy agreement. 
'.-. ~ - >  4 * , !  

(ii) $e heirs, assignees, legal representative of s 
person, cjr persons deriving rights through such perso 

(iii) a cultivating tenant; 

(47) " tope " means any land containing groups of 
fruit or nut-bearing trees including palmyra trres, con; 
stitoting the main crop in such land, whether ot'ipontanezu, 
or artificial growth and includes orchards, but dr c~ not 
include trees on such bunds ah are not withi .I or adjanct 
to slich groups of trees; 

2[Exp?anation.-The expression " fruit or nut-beariog 
trees " shall not include plantain trees.] 

(48) "transferred territory" rneans the Kanya kumari 
district m d  the ahen cnttah taluk of the Tirunelveli district; 

, i' 

1 *  --- *. i 
1 Tne following clauses were omitted by section 3 (1) of the ~amij4 

Nitdu Land Reforms (Fixation of Celling on Land) Amendmen€ 
Act 1971 (Tamil Nadu Act 41 of 1971):- k 

" (43) " sugar factory " means any factory in which sugar .& 

is manufactured by vacuum pan procesP and which is a company; 
t h 

(44) " Sugar Factory Board" meat s the Tamil Nadu sumt 
Factory Board constituted under section 38; " 4 

*%% 

a This explanation was added by section 3 (1) of the Tamil 
Land Reforms (Fixation of Celling on Land) Fifth Amendment 
1972 (Tamil Nadu Act 10 of 1974), which was deemed to have 
into fbrce on the 6th April 1960. 
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3[3-B. Notwithstanding anything contained in this Act, Certain spe- 
if, by virtue of the operation of the Tamil Nadu Land rg &anitL 
Reforms (Fixation of Ceiling on Land) Second Amend- 
ment Act, 1972, the total extent of land held by any 
person pxcecds the ceiling area, then, in relation to such 
person and in this Act, unless the context otherwise 

cement of this Act ' means 

(ii)-c notified date ' means the date specified by the 
Government in a notification, which shall be a date 
subsequent to the date of the publication of the Tamil - -- -. - 

I 

1This clause was substituted for the following cIause by s~ction 
3 (2) (d) of the Tamil Nadu Land Reforms (Fixation of ceihng on 
Land) Third Amendment Act, 1972 (Tamil Nadu Act 37 of 1972), 
which was deemed to have comc into force on the I st March 1972 :-- 

" (49) '' trust'' means trust for a public purpose of a religious 
or charitable, or of an educational nature, and includes any temple, 
math, mosque, church or other place, by whatever name known, 
which is dedicated to, or for the ber.efit of, or used as of right by, any 
community or section thereof as a place of public religious worship." 

J 

Thi3 section was inserted by sectn'on 3 (2) of the Tamil Nadu Land 
Reforms (Fixation of Ceiling on Land) Amendment Act, 1971 (Tamil 
Nadu Act 41 of 1971). 

This section wss inserted by section 3 (2) of the Tamil Nadu Land 
Ref~tms 6 (Fixation of Ceiling on Lan'd) Second Aaendment Act, 
1972 (Tamil Nadu Act 20 of 1972), which was deemed to have come 
intorforce on the 1st March 1972. 
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Nadu Land Reforms (FixeLtion of Geiling on Land) Second 
Amendment Act, 1972, in the Tamil Nadu Government 

I Gazette.] 

Certain 
special 

1[3-C. ~otwithstakdin~ anything contained in this 
definitions. Act, if, by virtue of the operation of the Tamil Nadu Land 

Reforms (Fixation of .ailing on Land) 'I'hird Amendment 
Act, 1972, the total extent of land held by any 'person 
exceeds the ceiling area; then, in relation to such person 
and in this Act, unless the context otherwise requires,-- 

(i) 'drte of the commencement of this Act' means 
the 1st day of March 1972 ; 

(11) ' notified date ' means the date specified by the 
Government in a notification, which shall be s date sub- 
sequent to the date of publication of the Tamil Nadu 
Land Reforms (Fixation of Ceiling on Land) Third Amend- .. ., , . ment Act, 1972, in the Tamil Nadu Government Gazette.] 

0 

Certain spe- [3-D. Notwithstar ding anything contained in this 
cia1 defini- Act, if, by virtue of the operation of the Tamil Nadu, Land 
t ions. Reforms (Eixa~ion of Ceiling on Land) Bourth ~mendhent 

Act, 1972, the total extent of land held by any person 
exceeds the ceiling area, then, in relation to such person 
and in this Act, unless the context otherwise requires;- 

(i) 'date of the cokencement of this Act9 meah the 
1st day of March 1972';. a ;  i 

. , 2 ; )  I t 9  i 

(ii) ' notified date ' means the date s cified by the 
Government in a npt$6ation, which shall a ' d , ? i ~  &!- 
sequent to the date.of $be p~~blication of the Tarml-Vau, 
Land Refo-ms (Bixation : of Ceiling on- Land) a + E i ? o ~ ~  
Amendment Act, 1972, l-in. the Tamil Nadu a .Gayarprnent 
Gazette.] ' <. it: -',".: , .. >f<i~jj~i;:f> 

1 .  . i , .~ .d  .: , :: ,+.d?ffI  . ? % :  : 

*. ' : 7. j .:(; ; I  - : 1 ..,lL:ta ?i fj3ii-i- : 
, "-i . . i : I i i i j ~ j ~ ~ o  1 ,  , . % ',,. >*. '1:finfllliCr1:~': :,a This section was ipsefte,+Ip,~eftion 3 (3) of i h e ~ a m i l ~ &  

q f @ p ~  (l?jxat ipn . 0 ~ 4 ' $ $ - L , a n d ) .  Third mdGkat-:h A.\f@i 
3&ileNadu . ~ c t  37'6f '1972J, +which was deemed to <4g+$h. ~ F p e i  MP; 
force on, t49.4st March 97 
9. : - 4 .  a + < r t  >3,!\o 8) t f 7 0 i a ,  ? - , : ; r ; v . q  .b:';2 2irfT6 
.>r m i s  issection wa~~~iaS'ert'd~.:by s~ction3(1). of the T a m i f l W  
~ m d  ~&rrns  (Fixation~sf ailing on . Land) Fourth ' AniekUWTmt 
~ c t ,  1972 (Tamil Nadu Act 39 of 1972), ,which came into force on the 
1st March 1972. 

* t >  
* .. 
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1[3-E. Notwithstanding anything contained in this Certain spe- 
Act, if, by virtue of the operation of section 3 of the Tamil cial defiai- 
Nadu Land Reforms (Fixation of Ceiling on Land) tlons. 

Fifth Amendment Act, 1972, the total extent. of lalid held 
by any person exceeds the cziling arq,  then, in relation 
to such'pcirson and in this Act. unless ttie context otherwise 
requires, - 

, - r - 

(i) date of the com.mencement of this Act " means 
L 

(a) for the period before the 15th day of Februar~ 
1370, the 6th day of April 1960 ; 

(b) for the period comrnencidg on the 15th day 
of February 1970, the 15th day of February 1970 ; 

(ii) " notified datz " means the:ilate specified by the 
Gove~riment, in a notification, which shall :be a date sub- 
sequent $0) the date of the publicatiotl; oftthe Tamil, Nadu 

! Lahd Reforms (Yhr tion :of Ceiling 0.D 5&q&)TFifth Mend-  
men t && l q72,- in the.Tami2 Nadu tG~ernmeni ~azeite.1 e 

f . .i.;.iT -Fa c?%r,5 n i . f ' : i . : 
4. The 6rovisions of this Act shall have effect notwith- Aa to ow1 

: stamiingXtrJthi~g- inconsistent the:~reWith contained in ride other 
l:!WS, : ,sqv.,~thqr)yaw!for.~the,time being. ia jfpfiebIIqrI any custom, oontr 

! usae  -cji>~oontiad'or~ decreei or orat% 6f;rmcourt or other ,tee 
* 7 authority? .. . . I. m 3 , ~ ~ r l : :  I 4+ 

- 1 ~ l ; r i  oj 1#.i 

- I -- --- 
I This sect ion was inserted by sect ion 3(2) ot' the Tamil Nadu Land 

Reforms (Fixation of Ceiling on Land) Fifth Arnendme1.t Act, 1972 
(Tamil Nadu Act 10 of 1974), which was deemed to have come into 
force on the 6th April 1960. 
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. a  . 
. >!A- ' ;ye 'i, I I , - .  . *  - - ' CHAPTER 11. I I I +I 

I ' I  

FIXATION 6~ CEILING ON LAND HOLDINGS. 

Ceiling area. 5. (1) I[@) Subject to the provisions of sub-sections 
(3-A), (3-B) and (3-C) and of Chapter VIII, the ceiling 
area in the case of every person (other than the inbtitutions 
referred to in clauses (c) and (d) and subject to the provi- 
sions of sub-sections @A), (3-B), (3-C), (4) and (5) and 01 
Chapter VIII, the ceiling area in the case of every fa.mily 
consisting of not more than fivc members shall be 15 
standard acres.] 

(b) The ceiling area in the case of every family 
consisting of more than five members shall, 2[subject to 
the provisions of sub-sections (3-A), (3-B), (3-C), (4) and 
( S ) ]  and of Chapter VIII, be 3[15 standard acres] together 
witl.. an additional 5 standard acres for every member of 
the family in excess of five. 

-. 

. . lThis clause was substituted for the following clause (a) by section 
3(4)(a)(i) of the Tamil Nadu Land Reforms (Fixation of Ceiling on 
Land) Third Arnendmeqt Act, 1972 (Tamil Nadu Act 37 of 1972), 
which was deemed to have come into force on the 1st March 1972:- d? 

"(a) Subject to the provisions of Chapter VIII, the ceiling area 
in the case of every person and, subject to the provisions of sub 4 
sections (4) and (5) and of Chapter VIII, the ceiling area in the cm f i  
of every family consisting of not more than five members, shall be I 
standard acres. 

[In the said clause, for the figures and words " 30 standa 
the figures and words " 15 standard acres " were earlier 
by section 2 (2) (a) of the Tamil Nzdu Land Reforms (Reduct 
Ceiling on Land) Act, 1970 (Tarn11 Nadu Act 17 of 1970), whi 
deemed to have come into force on the 15th February 1970.1" 

2 ~ h i s  expression was substituted for the expression ' 
provisions of sub-sections (4) and ( 5 )  " by sect ion 3(4) 
Tami! Nadu Land Reforms ~ i x a t i o n  of Ceiling on 
Amendment Act, 1972 (Tamil Nadu Act 37 of 1972), whic 
deemed to have wme in  to force 011 the 1 st March 1972. 

S13ese Egures and words were substituted for t 
woI& 66 30 standard acres " by section 2 (2)fa) of the 
Land Reforms (Reduction of Ceiling on Land) Act, 
vadu k t  17 uf 1970). which was deemed to have, m e  into 
the 15th F e b w  1970, 

. - 
' ,./L - -  ***. _ 
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i 
l[(c) (i) The ceiling area in the case of the insti- 

tutions meqtioned in column (1) of the Table below and 
in existen& on the date of the commencement of this Act, 
shall be the extent specified in the corresponding entry in 
column (2) thereof : 

Provided that such extent was held by such 
inwltution on the date of the commencement of this Act. 

The Table. 

, 
(1) (2) 

(1) Any College affiliated to or 40 (Forty) standud acres. 
recognised by any University 
under any law or rule relating 
to education. 

(2) Any High School or equiva- 20 (Twenty) standard 
lent school recognised by the acres. 
Government or University 
under any law or rule relating 
to education. 

(3) Any Elementary School or 10 (Ten) standard acres. 
Higher Elementary Sclioal or 
other equivalent institutioll 
recognised by the Govern- 
ment under any law or rule 
relating to education. 

(4) Any Students' Hostc I . . 25 (Twenty-five) sta ne 
dard acres. 

(5) Any ~olytechnic Institution. 25 (Twenty-five) stan- 
dard acres. 

.--.----I . . - - .  *I--. ." - - - 
Thkse clauses were added by section 3(4) (a) (iii) of the Tamil 

of Ceiling on La d) Third Amendment 
&t 37'of 1972),'drQip 3 was deemed to have 
1st March 1972: " '  ' j '  ' 
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(1) (2) 
(6) Any Agricultural School . . 25 (Twenty-five) stan- 

dard acres. 

(7) Any Orghanage . . . . 25 (Twenty-five) stan- 
dard acres. 

(ii3 Notwithstanding anything contained in sub- 
clause (i), no such institution as is referred to in that sub- 
clause and- 

(a) holding land, on the date of the comrnenm 
ment of this Act, less than the extent specified in the correG *'; 

ponding entry in column (2) of the .TabJe under su& 
clause (i), shall acquire by any means whatsoever,'after 
date, any land in excess of the extent so ,held ; and 

(b) holding no land at all on the date of t4t 
commencement of this Act, shall acquire by any meanr 
whatsoever, after that date, any land. 

r . :  I 2: 

Exp1mtion.--In calculating the" extent of land hieb 
on the date of the commencement of thEs Actct, by any d 
the institutions mentioned above, there2ikat' of lmd ' Wi 
by such institiution and the extent of landi - apportio- $3 

under sub-section (3-33) shall be taken into account. 9 
t 

' 5!*l.!j-t J . 
(4 (i) The ceiling area in th,,vpw ,of a i;'' 

? 

trust of a charitable nature in existem , q j  $he date 01 
commencement of this Act (other than SUCK truzts u 
which tho institutions referred to in clause (c) (i) are I 

beneficiaries) shall be 5 (five) standard acres : 

Provided that such extent of land is held 1 
such trust on the date of t l ~ e  commencement of this Ac 

* 
(ii) Notwithstar ding anything contained in su 

dause (i), no such public trust of a charitable nature 
i s  referred to in sub-clause (i) and- 

(A) holding land on the date of the cor 
mencement of this Act less than five standard acres sb 
acquire by any means whatsoever, after that date, 4 
land in excess of the extent so held ; and 

. . 
-, - - '* -= -- .*+--- 

', 
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i j ~ ~ i ' i q j : !  (B) holding .no. la.nd2atjjall ton -the date of the 
cqgppFlpent*,of this Act shi)U,scq.uire by any meam 
wha , , ,b"IITs twe$brr ;a&r that :date, anfilqg@&, ? -.. -*I 

.. ., - 
+, #: i;j q j  4J- !  . $1 . < I ,  "'.J ; At ; l f q  f3 I *  ', * ' .  .*q 

' 5 
lii ~m@jfrdi;':the: [b&.P&Sk$i 5~ t'f#+#&. 

held individually by thei'rn~i%r6k'%-8fi 

' .  ,.:Ci'\lJ{) 
. . 

t h e  sharer 

in the land held by an undivided Hindu family, a Maru- 
ma&a$taxa tarward, ;, an Aliygen.&ina family or a "i , Nambddiri.1 2 3 om shall be takeqj'nto ,account. 

(b) In zalculating the extent of land held by k' 
family or by an individual person-, the share of the family 
or of the individual person inc'tlre 'land held by a firm, 
society or association of individuals (whether incorporated 
or not) .or by a company (otlzcr;.than a noa-agricultural1 
cornpans) shall be taken into account. 

Explanation.--For the purposes of this section- 

(a) the share of a member of a family or of an  
individual person in the land held by an undivided Hindu 
family, a Marumakkattayam tarward, an Aliyasanthana 
family or i ' Nambudiri Illom, ands 

(b) the share of a family or of an indivndual 
person in the land held by a firm, society or association 
of individuals (wl~ether incorporated or uot), or by a 
company (other t haa a non-agricultural company), 

shall bk deemed to be the extent of land- 

(i) which, in case such share is held on the date 
of the commencement of this Act, would have been allotted 
to such member, person or family had such land been 
partitioned or divided, as the case may be, on such date , 
or . . 
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(ii) which, ij. c.;:~ : ~ c h  share is acquired in 
any manner whatsoever after the date of the commence- 
ment of trlis Act, would be allotted to such member, 
person or family if a partition or division were to take 
place on the date of the preparation of the draft statement 
under sub-section (I ) of section 10. 

l[(3-Aj (i) For the purposes of this Act, the laild 
owned by a private trust shall bz deemed to be land owned 1 
by the beneficiaries under the private trust and e ~ c h  such 
beneficiary shall be deemed to be the owner of the land to 
the extent of the share of his beneficial interest in the said 
trust ; 

4 

(ii) In calculating the extent of land held by such 
beneficiary for the purpose of this Act, such extent of the 
share of the land as is mentioned in clause (i) shall be 
taken into account. I 

3 

Exp1~nation.-For the purpose of this sub-section, il 

the trustee of a private trust shall be deemed to be a benc- 4 
ficiary under such private trust, if any income or part C 

P 
thereof from such private trust is enjoyed by him or his 
heirs or by his family or the family of his heirs ; 

(iii) (a) The land held by the public trust referred 
to in the Explanation to clause (36-A) of section 3 sl~all be 
deemed to be held by the foundcr or' the trust or his hcir s 
or the family of the foundes or of his heirs. 

(b) In c8~lculating the extent of land held by 
such founder or his heirs or such family, tlie cxtcnt of the 
land b l d  by the public trust shall be taken into account. 

(iv) (a) Where any of the institutions mentioned in 
clause (c) of sub-section (I), is a beneficiary under a public 
trust, the land owned by such public trust shall be deemed 
to be land owned by such institution and each suqh inst 
tion shall be deemed to be the owner of the l&n"d for 
purposes of this Act to the extent of the share of the bene 
ficial interest in such public trust. 

T - -  

XSub-sections (3-~),,6-~) ,and (3-C) were inserted by section 3 
of the '?axnil Nadu Land Refo~ms (Fixation qf C e i l h  on 

'i Third A nendment Act, 1972 (Tamil Nadu Act 37 of 1972), w 
II was deemed to have come into force on the 1st March 1972. 
1 

--,- -*F .. .. - ----*- . - -me*. , - 

- - 
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(b) In calculating the egtent of  land held by . 
such institution, such extent of the'sliare of the land as is 
mentioned in sub-clause (a) shall be taken into account. 

6 ,  I '  : 
(3-B) (a) Notwithstanding anything contained in 

this A c t  where the income from dpbbliC trust in existence 
on the date of the cammencement offthis Act, is appro- 
priated for the establishment or maintenance of one or 
more ifistitotions referred to in coh&n (1) of the Table 
under sub-clause (i) of clause (c) o f ,  sub-section (I), the 
ceiling area in the case of such pu6lic trust shall be the 
extent of standard acres, which is ~eqrral~ to the total extent 
of land, calculated in th: manner specified below for all 
categories of institutions :- 

Number of institutions in eacb: category mentioned 
in column (1) of the Table X; number specified in the 
corresponding entry in column (2) tHbkeof : 

Provided that such extent ,if land was held by 
such trust on the date of the comme$cement of this Act. 

(b) Notwithstanding anything contained in 
clause (a), no such public trust as is referred to in that 
clause . ,,and- 

(i) holding land on the:date of the commence- 
ment of this Act less than the &tent allowed under 
clause (a) shall acquire by any means whatsoever after that 
date, any land in excess of tlie'extent so held ; and 

t . I ;(ii) holding dos landi at 631: 6~ i the date of the 
commenCament ,of -this Act,: slid11 w@ire by any means 
whatsoevm dttjri that 'datee any: landrfi~t? : 

7 .I.: ;. - t x . i 4 ;  . . $ , L h ~ f l ~ ~ : r j f ~ ~ ~ c  , . a  k;:;i? ' , t . ; i : : r  1.1 . 
I :I 1 ~@~@)$Notyvithstandingi I &dl&& 1-j~htained in t&i$ 

&t, ;nos l&~id!/sBk3l be held byr1&iy? ublic7 trust which is X created &Cidr .the%date of the comlhe Eement of this Act:] 
> ;.?*I jB 7 * + 

-. 
' 

(41; @) ~6bject t6 the provislopa of sub-stction (5), 
wfieri the stridhana land held: &,any .female member of 
a family together with the other land hkld 6y all the members 
of that family, is in excess of '[lS,standard acres], the 
female member concerned may hold, in addition to the 

1 These figures and words were substituted for the figures and 
words "30 standard acres" by section 2(2)(b) of the Tamil Nadu Land 
Reforms (Reduction of Ceiling on Land) Act, 1970 (Tamil Nadu Act 
17 of 1970), which was deemed to have come ifitto force on the 
15th February 1970. 
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ses of clause.,(b) ofi;s,ub-section A (1) ; or 
. (ii)As:kss than 5 standard acres, the addition& 

extent of 5 standard acres allowed under clause (b) of sub: 
section (1) shafl b,e reduced by tble same extent as the extent 
of stridhana. ,lid$ 'so' held. 

*,$l* 
4 r i  

?c. J 

, 3 . , IZlusf , uations. 
(a) A~ipt+divided. Hindu family consists of t 

husband A, his ~ i f e  landthis three sons B, C and D, 
the wife of B and grandsons E andd?. B is'ia major 
C and. D are minors, E and F are the minor son 
The extent of, laad !held by the undivided1 Hind 
is 1[40 stan&r&ib~ieq], that is.to say, A's shard 
share of his sans:inithe, land held by the undivided Hi 
family is 1[10 standard acres] each. A's w~fe. 
1[15 standard: ac&s] of stridhana land and ' B'S ' wife has- 
910 standard acres] of stridhana land. 

:$;A .{- . " 6  ___________ ___-- - --_---.------ --------I________-_-~~~-~- ., ". \ r .  

1 These figurosahdlivords were substituted for the figures 
'' 80 standard acr& t'; " 20 standard acres ", " 30 stand 
and " 2Q standard acres " respectively by section 2 (2) ( 
Tamil Nadu Land Reforms (Reduction of Ceiling on Land) 
(Tamil Nadu Act 13 of 1970), which was deemed to have 
force on the 15th February 1970. . A . 0; 

" ,  
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; For the purpose of ceiliog,&s&mily and B's family 
will each constitute a separate unit ['section 3 (14)]. ~ V ,  , ,. 

B's family consists of himself, his wife and his minor 
sons  and F. If the stridhana hnd of B's wife, namely, 
3[lO standard acres] is included- $thin the 3[15 standard 
acresl'allowed under sub-section (1) of section 5, the share 
of B aad his sons in the land held by the undivided Hindu 
family to the extent of 3[5 standard acres] may be included 
to make up 3[1 5 standard acres] [section 5 (411. All the 
members of B's family will therefore be together entitled 
to hold s[lS standard acres] and the remaining 3[5 standard 
acres] will be treated as surplus land. 

lThe.;e figures and words were substituted for the figures and 
W O T ~ S  ''20 standard acresW,"30 standard acres","lO standard acms" 
~ n d  '' 30 standard acres " respectively by section 2 (2) (c )  (ii) (a) of 
the Tamil Nadu Land Reforms (Reduction of Ceiling on Land) Act, 
1970 (Tamil Nadu Act 17 of 1970), which was deemed to have come 
into force on the 15th February 1970. 

=This sentence was substituted for the foll~wing sentence by section 
2 (2) (c) (ii) (b) of the Tamil Nadu Land Reforms (Reduction of 
Ceiling on Land) Act, 1970 (Tamil Nadu Act 17 of 1970), which was 
deemed to have come into force on the 15th February 1970 :- 

" All the members of A'S :a.=,ily .?:ill therefore be together entitled 
to hola 30 standard acres and the remaining 60 standard acres will be 
treated as surpli~s land " 

SThese figures and words were substituted for the figures and words 
" 20 standard acres ", " 30 standard acres ", " 20 standard acres ,", 
" 30 standa.rd acres ", " 30 standard acres ' ' a n d  "lo standard 
acres '' respectively by section 2 (2) (c) (iii) of the Tamil Kadu Land 
Reforms (Reduction of Ceiling on Land) Act, 1970 (Tamil Nadu Act 17 
of 1970), which was deemed to have come into force on the 15th Febru- 
ary 1970. 9 . # 
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(b) A family consists of husband and bis wife. The 
husband is a member of an undivided Hindu family and 
his share in the laud held by the undivided Hindti family is 
l[10 standard acres]. The wife has stridhana l a ~ d  of '[lo 
standard acres]. If the entire stridhana land of l[10 
standard acres] held by the wife is inclucied within the 
l[1! standard acres] a110 wed under sub-section (1) of 
--.tion 5, then, an extent of '15 standard acres] of the share 
of the husband in the uizdivided Hindu family may be 
included to make up '[I5 standard awcs]. 1[5 standard 
acres] will be treated as surplus land and tlie wife is not 
entitled to hold any additional extent of stridhana land 
[section 5 (411. 

$ But if the 2[10 standard acres] which is the share of the 
t t husband in the undivided Hindu. family is included within -? 

the 2[15 standard acres] allowed under sub-section (1) of 2 
section 5, then an extent of Z [ 5  standard acres] of stri- .$ 
dhana land of the wife cor~ld also be included tc make tip 

i- . 
q l S  standard acres]. The wife may retain additional 2[5 s E 
standard acres] of stridhana land [section 5 (411. 3[There 

; % will be no surplus land .] 
$ 

;9 

*These figures and words were substituted for the figures and 
words " 25 standard acres", " 20 standard acres:", " 20 standard 
acres ?', " 30 standard acres ", " 10 standard acres ". and " 30 stam 
dard a.cres." and for the words " Fifteen standard acres " respective& 
by section 2 (2) (d )  (i) of the Tamil Nadu LandReforms (Reductioh 
of Ceiling on Land) Act, 1970 (Tamil Nadu Act 17-of 1970), which 
was deemed to have wme into force on the 15th February 1970. 

d .  

These figuresand words were substituted for the figuresin 
'' 25 standard acres ", " 30 standard acres ", " 5, standard a 
" 30 standard acres " and " 5 stacdard acres " respectively by s 
2 (2) (d) (ii) (a) of the Tamil Nadu Land .Reforms (Redu 
Ceiling on Land)&$, 1970 (Tamil Nadu Act 17 ofq>1970), whi 
deemed to have come into force on the 15th February k970, 

This sentence was susbstituted for the fcllowing sentence by se 
2 (2) (d) (ii) (6) of thy Tamil Nadu Land Reform (Reduct 
Ceiling on Land) Act, 1970 (Tamil Nadu Act 17 of 1970), whi 
deemed to have come into force on the 15th February 1970 :- 

'' Ten standard acres will be treated as surplus land ", 
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(c) A Muslim jainily consists of the husband, his wife 
and his two minor sons. The wife has 1[15 standard acres] 
of stridhana land and the minor sons have no pro pert y.The. 
husband has 1[25 standard acre$]. If the entire extent of 
land w'hiclt the fapily i s  entitrdd ,to hold unaer sub- 
section.(l) of section' 5 consists:of.@c land owned by t4e 
hcsbznd only, then, the wife can KoM additicnall[lO stan- 
da~d acres] [section 5 (411. The.remhining 1[15 standard 
r &8i)%ill-be tteated as surplus \ hd .  . r 

.)j t ,,$>" J. " 

(@ A ~hristiao family 'consi&, of the husband, his. 
wife and his two -minor sons. Tke htE:sband and the minor 
sons hrve no property. The wife:has stridhana land bf 
2[20:sta~dard axes]. . The familr-can .letah -1 5 strndard f aces$ The remaining PC5 standard. ades] wi f be treated1 
as surplus l a d  and the wife is' nibtientitled to hold any 
additional extent of stridhana land [section 5 (411. 

' (5) Notwithstanding anything con&ined in sub- 
s&?~. (1) and, in, gy@-ae$ion .(?) ,a94 in Chapter . .V$I 
tge:to@$,e#ent $$be land ky$,d&~$l~.eemed tb be .held ,by 
adyifamily stshall in tie case exceed 30 standard acres]. 

(6) Ia calculatirrg the extent of land held or deemed to 
be held by ar.y person, the extent of land which may revert 
to such person immediately after the death of any limited 
owner shall, during the lifetime of the limited owner, be 
excluded. 

---- , I --- 
lThese figures and words wcre substituted for the figures and words 

" 30 standard acres ", " 50 standard acres ", " 10 standard acres " 
and "40 standard acres " respectively by section 2 (2) (e) of the Tamil 
Nadu Land Reforms (Reduct ion of Ceiliag on Land) Act, 1 970 (Tamil 
Nadu Act 17 of 1970), which was deemed to have come into force 
on the 15h Fcbruary 1970. 

These figures and words were substituted for the figures and words 
40 standard acres " " 30 standard acres " and " 10 standard acres" 

respectively by sectibn 2 (2) (f) cf the Tamil Nadu Land Reforms 
(Reductionof Ceiling on Land) Act, 1,970 (Tamil Nadu Act 17 of 
1970), which was deemed to have come'into force on the 15th 
February 1 970. 

8 This expression was substituted for the expression " shall in 
no case exceed 40 standard acres " by scction 3( 2) of the Tamil Nadu 
Land Reforms (Fixation of Ceiling on Land) Fourth Amendment 
Act, 1972 (Tamil Nadu Act 39 of 1972), which was deemed to have 
come into force on the 1st March 1972. (The figures and words 
" 40 standard acres " were earlier substituted for the figures and words 
" 60 standard acres " by section 3(3) of the Tamil Nadu Land Reforms 
(Fixation of Ceiling on Land) Secdnd Amendment Act, 1972 
(Tamil Nadu Act 20 of 1972), which was deemed to have come into 
force on the 1st March 1972.) 
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Basis of cal- 6, W h e ~  under ael&rms of a '[public trust] any interest 
culation Of either in the land in:respect of which the ][public trust] is 
the of land extent held created or in the idcdme from such land is reserved in 
b the f outi- favour of the founder ~f such l[public trust], or of any other 
der of a person, the authorized officer shall declare the extent of 
l[public land which bears to tGe total extent of land in respect of 
trust]. which the l[pu blic trust is created, the same proportion as 

such interest bears to t b. e total interest in such land or the 
income therefrom. The extent of the: land so declared shall, 
with effect from the date of such dec'laration, be deemed to 
be held by the founder or such other person and shall be 
taken into account in calculating the extent of land 
held by him. The extent so declared shall cease to be 
the l[publ;c trust] property ;rum th.3 date of such declara- 
tion but shall be subject to any other liability that mag be 
subsisting on such land : 

Provided that the extent of such liability shall bear the 82 

same proportion to the entire liability as the extent so declar- 
ed bears to the total extent. 4 

2 

Ceiling on 7. On and from the date of the commencement of this 
holding land* Act, no person shall, except as otherwise provided in this 

Act, but subject to the provisions of Chapter VIII, be entitled 
to hold land in excess of the ceiling are2 : 

Provided that in calculating the total extent of land held 
by any person, any extent in excess of the ceiling area and 
not exceeding half an acre in the case of wet land and one 
ncre in the case of dry land shall, irrespective of the assess- 
menL of such land, be excluded. 

- 
I These words were substituted for the word " trust " by section 

3 (5) of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) 
Third Amendment Act, 1972 (Tamil Nadu Act 37 of 1972), wliich was 
deemed to have come into,force on the 1st March 1972.. '. 

I ?  

---. - .-- - .. - --,.. " 
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8. (1) 2[3(Withib thirty days) frornthk%otified date], every Furnishing 
person, who\ on the date of the com~f3"cement ofthis Act, of return by 

Pawn hold- held or is deemed to have held, land *[i& excess of the ceiling 
ing in land area] shall, in respect of all land hellfor deemed to have excess of 

been held by such person on such,-date, furoish to the standard 
authorized officer within whose jurisdiction the holding of acres]. 
such person or the major part thereof, is. situated, a retua 
containing the following prticularsj mmely:-- I 

(i) particulars of all the land ; 
(ii) particulars -of the memMfjeis' 'bf the family and of 

the stridhsna land held by each 'fefiiile 'hembr 'of the 
faqib ;,;,;!, . A , . ? * ,  > + l l i ~ J . J 3 i j ~ 2 :  

- i(iii) ~$aiticular s of any interukItix6ither in. the land 
held by a trust or in the income, fkdm'such land reserved 
in his favour or in favour of any member of his fanlily ; 

S[(~V)' ' * * " 1 I;!! t *  + *  *I . . 
(v) particulars of land- " 'Llj!:  , i l t  : . 

(a) interspersed among plantations, or - 
These figures and words w7ere substituted for tlie figures and words 

"30 standard acres " by sectiorh 2 (3) (aJ bf thG Tamil Naau Land 
Reforms (Reduction of Ceiling on Land) A#, 1970 (Tamil Nadu Act 
I 7 of 1970), which was deemed to have cohe' into' force on the 15th 
~ebruar y" 970. ) ' I  I 

,f ' id; 
a~hese,words were substituted for the ~ o r d s  " within ninety days 

from such ,date as may be specified inithe pobification issued .by the 
Govergrna.nf in this bhalf." by sectioq a@) ib)(i) of the Tamil Nadu 
Land ~qformsr (l+duction of ceiling op 491397U (Tamil Nadu 
Act 17 of 1970), which was deemed to have come into force on the 

f:: ,df ~4d~in ' +  - i .  3 ,.J r :  : 

acre& " 

, I n  ,~Th4;kmi~lp clau~e;lwas!,oaaikted~~&~~s~ ' 9  , @Xb):a f the Tamil 
Nab ~~d:R:bforms(Fixation of Ceiling o &~$QH &eqdment 
Act, 1972 (Tamil Nadu Act 39 of 1972), w *C was deemed to have 
c:~&~?i& f&&toh,$!~j~l$f~~a#ch &PX~C% rugui r :  li,iic~, c 

' 
;~(iv) p & i A k ~ ~  of 'tg& l k ~ d  tvfiikfi dmEB'&l#b~~' dc~sirds lo hold 

for dairy farming or livestock breeding ;", 
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(b) contiguous to any plantation, 
in existence J[on the date of the commencement of this 
Ad] in any area 2[ * * *] and 
which land such person desires .to hold for extcn sion, 
or a~icilla~y purposes, of the plantation ; 

(vi) particulars of the encumbrances, if any, over 
the la nd together with the name and address of the 
creditor; 

(vii) particulars of any pending litigation respecting 
the land qr part thereof ; 

(viii) particulars of the land which such person 
desires ,to ,retain ,within the ceiling area and the land whi 
be desires to be. declared as surplus land ; 

% > t :  i : * 

(ix) particulars of the land W d  by tenant, if any, 
and the name and address of such tenant ; @[and] 

! Tm *kqion was substituted by sedion 2 of the Tamil Nadr 
'Larid ~ q f o ~  .(FL~ation of ailing on  and ~li ird @endme+g i Act, 1974 ':(Tarpil'l$adu ,Act 30 af 1974), whic was d w e d  to haw 
come ' into force on the 6th' April 1960 for the expressibn " o t P % 6th day of Anrill960 " which in turn was substituted for the xpr 
ssion '' on the 'date of the commencement of this Act " by sectior 
3(3) of the TI&( Nadu LandaReforms (Fixation bf Ceiling on Land 
Fifth ~mend~n$nt Act, 1972. (Tamil Nadu Act. 10 of 1974), wnid 
was deemed to have come into force on the 6th April 1960. 

, ' 

The words " other than a hill area " were omitted by sectiq 
3 (4) of the TqNl Wadu Land Reforms (Fixation of .Ceiling on Lanc 
Second Amendment Act, 1972 (Tamil Nadu Act 20 of 1972), whic 
was deemed, ;tp have come in to force on the 1st ,March 1972. 

This word was added by section 3 (3)(a) (i) of the Tamil Nad 
Land Reforms (Fixation of Ceiling on Land) Amendr--.-t Ar 
197 1 (Tamil. Na& Act 41 of 1971). 

4 The following clause (x) was omitted by section 3 (3) (a) (j 
of the Tamil Nadu Land Reiorms (Fixation OfxCeiling on Lam 
Amendmat Act, 1971 (Tamil Nadu Act 41 of 1971) :- 

id (x)..j~, I ; ~ &  ~ ~ s f '  of an existing sugar, factory, 21: 
particulars. of. the land which sugar factory- . 

(a) holds as owner, and 
(6) holds otherewise than as owner and the basis ( 

'which such land js  held ; 

and which such sugar factory desires to hold for the culti 
ation of sugarcane for use in the factory ; and" 



(xihsuch other particulars as may be prescribed 
1IExplanation I. -In the case of a member of the 

Armed..@rees, the reference to ninety days shall be deemed 
to be hq reference to  one year.] - - - 

Explanation 11;-Where land is held or deemed to be 
held by- 

(a) an individual, the return shall be furnished 
! by him or any person authcrized by bim in writing in this 

(b) a person who is a minor, lmatic, idiot, or is 
subject to a like disability, the return shall be furnished 
by the guardian, manager or other person in charge of 
such person or of the property of such person, 

(c) a company or other corporate body, :he 
return shall be furnished by any person competent to act 
for such company or body in this behalf, 

Explanation. III. -Where land is' ~6lh or deemed to 
be held by a family, the return shall be furnished by the 
persow in managemeht of such family or of the property 
of such family and the return so furnished shall be binding 
on the other members of the family: 

Provided that the authorized officer shall give to the 
other members of the family a reasonable opportunity of 
ma king their representat ions and of adducing evidence, 
if any, in respect of such return and shall consider such 

and evidence before the preparation of the 
draft statement under sub-section (I) of section 10. 

1, This explanation was substituted for the following explanation 
by section 2 (3) (b) (iii) of the Tamil Nadu Land Reforms (Reduction 
of Ceiling on Land) Act, 1970 (Tamil Nadu Act 17 of 1970), which 
was deemed to have come into f orce on the 15th February 1970 :- . 

I Explanation I.-In the case of a member of the .Qm.ed Forces, 
the return under sub-section (1) shall be furnished within six months 
after the proclamation of Emergency has ceased to operate ". 

1 The said explanation was earlier substituted for {he foIlowing 
original explanation by section 6 (ii) of the Tamil Nadu Tenat: cy 
( ~ ~ e r n d m e n t )  Act, 1965 (Tamil Nadu Act 9 of 1965) :--. 

I 
fi Explanation [.--In the case of a member of the Armed Forcess 

the reference to ninety days shall be deemed to be a reference to  
me year." 

125-6-64 - - 
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Collection of 3. (1) 1f any person who has held or is deemed to have 
inforlnation- held land 2[in excess of ceiling area] fails to furnish 

the return under section 8 or furnishes an incorrect or 
incomplete return under that sect ion, the authorized officer 
may, by notice, require such person to furnish the return 
or the additional particulars, as the case may be, within the 
time spscified in the notice, or within such further time 
not exceeding thirty days as the authorized officer may, in 
his discretion, a 110 w. 

(2) (a) Where any per son, on whom notice under sub- 
section (1) has been served, fails to furnish the return, 
or the additional particulars, as the case may be, withi 1 " the time specified in that notice, or within the further 
time allowed by the authorized officer under sub-section 
(I), the auth~rized officer may obtain in such manner as 
may be prescribed the necessary information eithcr by 
himself or though such agency as he thinks fit. 

(b) The authorized officer shall, as soon as may be, 
aftei obtaining the information under clause (a), give to 
the person concerned a reasonable opportunity of ma king 
his representation and of adducing evidence, if any, in 
respect of such information and consider any such re- 
presentation and evidence and pass such orders as he 
deems fit. 

I 
I 1 The following sub-section (2) was omitted by section 3(3) (b 
i 
I 

of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land 

1 Amendment Act, 1971 (Tamil Nadu Act 41 Of 1971) :- 
i 
1 " (2) The notification referred to in sub-section (1) shall corltai 
1 such particulars and shall be published in such manner as may t 
I . prescri hed .". 
I i - 
I 3 ~ h e s e  wo&'k were substituted for the expressi~n~~in exce! 

,of 15 standard hres" by section 3 (6) of the Tamil Nadu Lar 
.xefctrms (Fixation of Ceiling on Land) Third Amendment Ac 
1972 (Tamil Nadu Act 37 of 1972). which was deemed to have con 
into force on $e,lst March 1972. The figures and words " : 
stalldard acres" w:re earlier substituted for /the figures and wort 
66 30 standard acres" by section 2 (4) of the Tamil Nadu Lar 
Reforms (Rpdggtion of Ceiling on Land) Act, -1970 (Tamil Nac 
Act 17 of 1970), which was deemed to have come into force on t 
15th February 1970; 3 * -  
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(3) Where the authorized ofi.c*rr Gnds from the return 
urnished under section 8, or under sub-section (I), or the 

additional particuli.. rs, if any, furnished under sub-section 
( 1 ), or from the informations dbtbihkd, by the authorizea 
officer under clause (a) of sub-section (2) that the person 

concerned desires to bold- 

(a) (i) any laud interspersed among plantations, o r 

.' (ii) any land contiguous to any plantation, 
[on the daie of the commencement~ofthis Act] in any area 

i n  existence . I .  

# "  
' ., . . * - .  - 

1 This expression wag substituted by swiop 2 of tb e Tamil N adu 
Land Reforms whation of Ceiling on w and) Third Amendment Act, 
1974 (Tamil Nadu Act 30 of 1974), which was deemed to have come . 
into force a~$ the "6th. April 1960 for the &pression " on the 6th day 
of April 1960 " which in turn was substituted for the expression 
" on the date of the commencement of this Act " by section 3 (3 
of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) 
Fifth Amendment Act, 1972 (Tamil Nadu Act 10 of 1974), which 
was deemed to have come into force on the 6th April 1960. 

a The words " other than a hill area " were omitted by section 
3 (5 )  of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) 
Second Amendment Act, 1972 (Tamil Nadu Act 20 of 1972), which 
was deemed to have come into force on the 1st March 1972. 

The word " or " was omitted by section 3 (4) (a) of the Tamil 
Nadu Land Reforms (Fixation of Ceiling'on Land) Fourth Amend- 
ment Act, 1972 (Tamil Nadu Act 39 of 1972), which was deemed to 
have come into force on the 1st March 1932. 

The following clause (b) was omitted by section 3 (49 (b) of the 
Tamil Nadu Land Reforms (Fixation of Cding on Land) Fourth 
Amendment, Act, 1972 (Tamil Nadu Act 39 of 1972), which was 
deemed to have come into force on the 1st March 1972 :- 

" (b) any land for dairy farming or livestock breeding, he shall, 
subject to such rules as may be plescribed in this behalf fo-lvard a 
copy of the return, the additional particulars, or the i n f o r m a ~ ~ ~ n  
obtained, as the case may be, to the Land Board ", 

125-644A 
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. . *  

T(4) .. . 
rlr * * I* 

Preparation 10. (lj 'Q4,the basis of the return fumiihod under sub- 
and saction (1). of seciion 8 and the basis of th. representation 
publication and evidence under the proviso to Explanation I11 to sub 
of draft section(1) of s6ction 8 or on the basis of the return furnished 

under sub-section (1) of section 9 and the'additional parti* 
culars if any, furnished under that sup-section, or on tlu land in 

e x a s s  of the basis of the information obtained by the authorized offie 
cei!ing wea. under clause (a) of sub-section (2) of section 9 and t@ 

orders passed on the representation and'the evidence, i 
any, undtr clause (b) of sub-section (2) of section 9, as th 
case may be. the authorized officer shall, subject to tb 
provisions qf $u b-sections (2), (3) and (4) and after ma kin 
such enquiry as he deems fit, prepare a draft statement i 
respect of each person holding or deemed to have he1 
laud in excess of the ceiling area. Such draft statemel 
shall cmtain the following particulars, namely : - 

(i) the name and address of the person ; 

(ii) particulars of all land held by such person a] 
total extent of such land ; 

(iii) particulars of the members of the family a 
of the s tridhana land held by each female member of 1 
family ; 

(iv) particulars of any interest either in the i n  
held by a trust or in the income from such land reserl 
in his favour or in favour of any member of his family 

1 The following sub-section (4) was omitted by section 3 (L 
the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Am 
ment Act, 1971 (Tamil Nadu Act 41 of 1971) :- 

" (4) Where the authorized officer finds from the return fi 
shed under sectlon 8 or undcr sub-section (I), or the addit 
particulars, if any, furnished under sub-section (I), or from th 
formation obtained by the authorized officzr under clause ( 
sub-section (2) that any existing sugar factory desires to hold 
land for the cultivation of sugarcane for use in the sugar factor 
shall, subject to such rules as may be prescribed in this behalf, for 
a copy of the return, the additional particulars, or the inform 
obtained, as the case may be, to the Sugar Fzetory Board. ". 
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(vi) particulars of land-- 

(a) interspersed among plantations, or 

(b) contiguous to any plantation, 
in existence a [on the date of the commencement of this 
Act] in any area 31 * * ] and which land such 
person desires to hold for extension, or ancillary purposes, 

I of the plantation; 

(vii) particulars of encumbrances, if any, over the 
land together with the name and address of the creditor ; 

(viii) pa~iiculars of the land which such person 
desires to retain within the ceiling area ; 

(ix) the extent of the ceiling area of the person ; 

(x) particulars of the land which may be comprised 
within the ceiling are ! ; 

(xi) particulars of the land hkld by tenant, if any, 
and the name and address of such tenant ; 
a- -ma--- - _ -- 

I The following clause (v) was omitted by section 3 (5) (a) of the 
Tnmil Nadu Land Reforms (Fixation of Ceiling on Land) Fourth 
Amendment Act, 1972 (Tamil Nadu Act 39 of 1972), which was 
deemed to have come into force on the 1st March 15172 :- 

I " (v) particulars of the land which such person desires to hold 
for dairy farming, or livestock breeding ;". 

2 This expression was substituted by section 2 of the Tamil Nadu 
u n d  Reforms(Fixation of Ceiling on Land) Third Amendment Act, 
1974. ('l'amil Nadu, Act 30 of 1974), which was deemed to have come 
into force on the 6th April 1960 for the i expression " on the 6th day 
ofcsl,p@,:1960~, which in , turn was siibstituted for the- expression 
" on thepdabe of the commencement of this Act '? by section 3(3) 
of; $lie Tamil Nadu Land Reform Rixationof Ceiling on Land) 
~ i f t h  dendment  Act, 1972 (Tamil Nadu Act 10. of 1974),which 
was deemed to have cdme into force on the 6th April 1960. 

% ,  I:? 
, $ 4 .  

t,ahs,~ordg !.other than a hill gna'i,weres omitted by sektion 3(6) 
.=$'Tamil rJada Und . Reforms ( tion, of Ceiling cn Lana P se&nd, Amendment Act, 1972 (Tam* , adu Act 20 of 1972), which 

was deemed to have come into force on the 1st March 1972. 
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(xii) particulars of the land proposed to be declared 
as surplus land ; l[and] 

. (xiv) such other particulars as may be prescribed. 
\ 

! 
(2) (a) For the purpose of calculating for the fir? t 

time 3[after the date of the commencement of thiz Act] 
the ceiling area of a family holding land on the date of the 
commencement of this Act in excess of 4[15 standard 
acres], the authorized officer shall take into account only 
those members of that family who are alive on the notified 
date. But for the purpose of calculating the ceiling area 

I 

of such family for the second or for any subsequent time, 
I 

I 
the authorized officer shall take into account only those 

1 I members of that fa'mily who are alive on the date of the 
I i 
: !  

preparation of the draft statement under sub-section (1). 
I 2 .  

I /  (b) For the purpose of calculating the miling area 
of any other family 5[for the first time after the date of the 
commencement*of this Act, or for any subsequent time], 
the authorized officer ,shall take into account only those* 
members of 'that family who are alive on $W date of thg 
preparation of the draft statement unde~.siib-bction (1). 

lThis word was added by section 3 (5)(i) of the:Tamil. Nadu 

.#. '* 
Land Reforms (Fixation of Ceiling on Land) Arneq-t Act, 1971 
(Tamil Nadu Act 41"of 1971). r i L.! 

a The following clause was omitted by section 3 (5) (ii) of the 
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amendment 
Act, 1971 (Tamil Ndu Act 41 of 1971) :-- 

"(xiii) insthe case of an existing sugar factory, also the ~ = t i -  
culars (of the land V c h  such sugar factory- 

(a) holds as owner, and 
(6) holds otherwise than as owner and the basis on which such 

land is heldil . . . 
and which such sugar factory desires to hold for the 

cultivation of sugarcane for use in the sugar factory ; and " 
a These words were inserted by secti 

Nadu Land Reforms Reduction of 
(Tamil Nddu Act 17. of 1970), which w 
into force on the 15th February 1970. 

4 These figures and words were subs 
words "30 standard acres" by section 2 (5 
Land Reforms-(Reduction of Ceiling o 
Nadu Act 17 of 1970), which was deemed to 
the 15th Fsbruary 1970. 

5 These words were substituted for the 
for any subsequent time": by section 2 (S)(b) of the Tamil Nadu 
Laqd Reforms (Redudtion of Ceiling on Lmd) Act, 1970 (Tamil 
Nadu Act 17 of 1970), which was deemed to have come into force - on the 15th February -1970. 
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3 

e~ifid%$e'.~hrticulars of the.+ 
Withip his ceiling area, the 

r as gifiii'bbl6' Itbut' subject 
to the prdvilons of sub-&sections (4-A)'. and (4-B)], declare ' 
the same land as comprised within his ceiling area :' 

Provided that where in the opiQion of the authorized 
officer, the utility of any land or part thegeof held by any ' 
person has been diminished by agy wilful act of such 
person, after the date of the commencement of this Act, 
the authorized officer shall declare s u ~ h  land or any part 
thereof as comprised within his ceiling area : 

Provided further that the authorized ' ozcer shall, 
subject to such conditions as may be prescribed, decla~e 
the share of any person in the land held by an agricultural 
company, a co-operative society or a land mortgage bank, 
or any part of such share as ccmprised within the ceiling 

Provided also that subject to the abovz provisions, 
the l ~ n d  which the authorized officer proposes to declar~ 

1 as surplus land under clause (xii) of sub-section (1) shall, 
1 I as far as practicable, bc: such as is capable of easy and 
t convenieBt enjoy meni. 
I $4-A) Notwi.thstanding anything contained in 
1 

sub-section (4), where the transfer or par?irion of any 
land has been declared to be void undzr section 22, it 
shall be the duty of the authorlsed officer to i~~cludc, 
subject to the provisions of sub-section (4-B), such land 
within the ceiling area of the transferor or the person 
effecting the partition, as the case may be, as if no such 
transfer 0.- partition ha& taken place : 

-..-I. - 
1 This expression was inserted by section 3 (l)(i) of the Tamil 

Nadu Land Reforms (Fixation of Ceiling on Land) Slxth Arnend- 
ment Act, 1972 (Tami; Nadu Act 7 of 1974), which was deened 
to have come into force on the 1st March 1972. 

These sub-sections were inserted by section 3 (1) (ii) of the 
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Sixth 
Amendment Act, 1972 (Tamil Nadu Act Z of 1974), which bas 
deemed to havc come into force on the 1st March 1972. 
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Provided that in respect of the land d included 
nothing in this sub-section shall affect the rights of the 
transferee or of * .  the person in whose favour the partition 
was effected. , . 

(4-B) Where the transfer of any land has bees 
declared to be void under sect~on 22 and where the extent 
of the ?and so transferred is in excess of the ceihg area 
of the transferor, the land so transferred sb l l  be included 
within the ceiling cf the transferor in the following 
order of preferen= :- 

(i) firstly, land transferred to a person who was 
landless immediately before the date of such transfer 
and who was not related to the transferor or any member 
of his family ; 

(ii) secondly, land transfared to a cultivating 
tenant who was cultivating that land immediately before 
I ha date of such transfer ; 

(iii) thirdly, lsnd transferred to a person who 
was not related to the transferor or any member o( h l ~  
family ; and 

(iv) land transferred to others. 

Explanation.-In this sub-section " landless 
erson " means a person who does not hold any lsnd.] 

(5) The draft st3tement shall be published and 
copy thereof shall be served on the persons concernet 
the tenants, creditors and all other persons who in tl 
opinion of the authorized officer are interested in t: 
land to which such draft statement relates, to,etther wi 
a notice stating that any objection to the draft stateme 
shall be preferred I[ within thirty days] from the wrv 
of  s ~ c h  notice. The authorized officer sWl duly cold( 
.T.,. objmion received within the time specified in 
said notice from the persons oc whom a copy of the dl 
s+atement has been ~erved or any objertion recei 

-- 
'These ~ o r &  were substituted for the words "within sixty da)' 

section 3 (5) (b (i) of the Tamil Nadu Land Reforms (Fixatio d ailing on Lao ) Fourth Amendment Act, 1972 (Tamil Nadu A 
of 1972). which wak doemed to have come intg;orce on the 1st r h i 

1972. 
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l[within thirty days] from the date of the publication 
of the draft statement from any otherrerson. The 
authorized offie1 shall, afrer giving the objector a reason- 
able opportunity of being heard and of adducing evidence, 
if any, and subjoct to :~d: ;tile; as may be made, pass 
suchorders as he deems fit : 

1 (1) .If while .considering, ;he ' o b j d o  ns rezeived Authorized 
under sub-section (5) of section 10 or otherwise, the Offlcer decide questi- authorized officer finds that iny , question has arisen on of title in 
regarding the title of a person to any land and such certain cases. 
question has not adready been finally determined by, or 
is " not pending before, a competent couri, the Land 
Triliuml or other xthority, the authorised officer may, 
subject to the provisions of su6-section (2), decide such 
question summarily in such m a m r  as inay be prescribed 
and may pass such order as he -deems fit. 

,, ;, , (2) Whe~e in the opinion '6ff' the authorized officer 
the. &cision of s question !under'. ~ubrsection (1) involves, ' 

a subaantial question of law -6f of face he shall, for reaso& 
to be'-iecorded in writing refer -?- the question to the Land 
Tribunal. 

,, ; i  "r.2 "J : 
- - (3) The order of the':auth&i&d officer under sub- ,. 

se&bn (1) shall not IX subject :ttifaini appez.1 or revision, 
but any party may, within three months froin the date of 
service of a copy of such ordsr,institute a suit in the Land 
Tribunal within whose jurisdiction- the land or the major 
part' thereof is situated to have the ordel set aside or 
modified but subject to the final zesult of such suit if any, 
the order of the au~.horized officer shall be final. 

'These words were substituted for the words "within sixty days" by 
section 3 (S)(b(i)of the jarnil Nadu Land Reforms (Fixation of Ceiling 
on Land) Fourth Amendment Act, 1972 (Tamil Nadu Act 39 of 19 72), 
which was deemed to have come into force on the 1st March 1972. 

The following proviso was omitted by section 3 (5) (6) (ii) of 
the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Fourth 
~mendment Act, 1972 (Tamil Nadu Act 39 of 1972), which was 
deemed to have come into force on the 1st March 1972 :- 

"Provided that the authorized officer may, in his discretion, 
allow soch further time not exceeding thirty days for the receipt of the 
o@ections under this sub-section." 
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Publicat ion 12. After the disposal of the objections, if any, 
Of preferred under sub-section (5) of section 10, and ~fter 
st mernent * passing the order., if any, under su b-section (1) of section 1 1, 

the authorised officer shall, subject to the provisions of this 
Act and the rules made therounder, make necessary altera- 
tions in the draft statement in accordance %th the order 
passed on the objections aforesaid and the order, if any, 
passed under sub-section (1) of section 1 1 ,. and shall dec- 
lare the surplus land held by each person. The authorized 
officer shall thereafter publish a final statemeqt specifying 
therein the entire land held by the *rsoq; t$ :land' 

.. . [ %  

retained by.&ibii within the ceiling area s# : t hp. . 
declared to be1 surplus land and such pther, particu 
as may be preiscribed and cause a. ic~py fbgfeof - t s L  r . to .. - - 
seried on the'~perions referred to i h : ~ ~ b - u - ~ ~ ~ t ~ ~ a  (5) of - 
section 10. Such a statement shall, subjeCt to the provi- 
sions of s ~ t i o n  14, be conclusive evidencb of? the facts 
stated therein..* 

r 6  

, , i  

13xclusion 13. (1) Notwithstanding anything contained in sections 
land 11 and 12, .tho authorized offiger ,shall, in calculating the from calcula- 

tion of ceil- extent of land held by any person, excludw 
! . t f - ,  

ing area. I t  . ' 
* 3 . , ,  , '  

(i) the land in respect of which any question of 
title is pending before a competent court, or the Land 
Tribunal o r  ot6er authority ; qand] . 

"(i j ) * * rl: 1 

3 This word was added by section 3 (6) (a) of the Tamil Nac 
I,and Reforms IFiuatinn of Ceiling on Land) Fourth Amendment Ac 
6972 (Tamil Nadu Act 39 of 1912j, which was deemed to have coo 
i ~ t o  force on the 1st Marc11 1972. 

2 The following clause and the word " and " at the end wt 
omiited by section 3 (6) (b) of the Tamil Nadu Land Refon 
(Fixation of Ceiling on Land) Fourth Amendment Act, 1972 (Tar 
Yadu Act 39 of 1972), which was icemed to hive come into fo~ 
0, the 1st March 1972:- 

'' (ii) the la& in respect of which the question whether su 
land could be rmi' t :d to be used for ddiry farming or livest( 8" breeding is pen mng before the Land Board ; aoE". 
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(iii) the land in respect of which the question 
whether such land could be permitted to be used for the 
extension or for ancillary purpbses, of the plaptation in 
existence l[on the date of the commencement of this 
Act] in any area 2[* * * ] is pedding before the Land 

and where after such exclusion the land held by such 
person is in excess of the ceiling area, he shall declare 
the land in excess to be surplus land. The land so declared 
as surplus land shall be incorporated in the final statement 
published under section 12. 

14. (1) As soon as may be, after the final disposal Amendment 
of the proceeding or suit relating to the question of title Of final 

sra tement of any land excluded under clause (i) of sub-section (1) certain 
of section 13, the authorized officer shall - cases. I 

(i) amend the final statement published undei 
section 12, or 
- - 

1 This expression was substituted by section 2 of the Tamil Nadu 
Land Reforms (Fixation of Ceilling on Land) Third hsndment Act, 
1974 (Tamil Nadu Act, 30 of 1974), which was deemed to have come 
into force on the 6th April 1960 for the expression " on the 6th day 
of April 1960 ", which in turn was substituted for the expression " on 
the date of the commencement of this Act" by section 3 (3) of the 
Tamil Nadu Land Reforms (Fixation of Cei!lng on Land) Fifth 
Amendment Act, 1972 (Tamil Nadu Act 10 of 1374), which was deemed 
to have come into force 0:3 the 6th April 1960. 

a The words " other than a hill area " were omitted by section 3 
(7) of the Tamil Nadu Land Reforms (pi'ixation of Ceiling on Land) 
Second Amendment Ao, 1972 (Tamil Nadu Act 20 of 1972), which 
was deemed to have come d o  force on the 1st March 1972. 

8 The following sub-sect ion (2) was omitted by scc t ion 3(6) of 
the Tarnil Nadu Land Reforms (Fixation of Ceiling on Land). 
Amendment As+, 1971 (Tatoil Nadu Act 41 of 1971):- 

'' (2) Noiwithstanding anything contained in sections 11 and 12, 
the authorized officer shall, in calculating the extent of land held by 
any existing sugar factory, exclude the land in respect of which the 
uuestion w?;ether such land could be continued to be used for the 
cultivation of sugarcane for use in the Ssiing sugar factory is 
pending before the Sugar Factory Board and where after such exclu- 
sion the land held by the existing sugar fwtory is in excess of the 
ceiling area, bc shall declare the land in such exkss to be the surplus 
land of the lstlng sugar factory. we land ,99, A declared as surplus 
land s l ~ a l l * * ~ ~ a d  iq the , - ,  . .36..4d4.# iiatement $? * published under 
sec;ion 12 '' 

I .  
a .  

a . . , I .  ; XB srEs .. . I  



(ii) where there is no such Baal statement. 17 

a final statement, if necessary, undqr swt ion 12, 

in accordance with the decision of the court or t h 
Tribunal, or other authority, as the case may be. 

(2) As soon as may be, after the Land Bo 
decided - 

(b) under section 31 whether 37y Ian 1 
.un&r clause (iii) of sub-section (1) of section 
be permitted to be used for extension, oi for 
purposes, of any plantation, the author izad offi( 

' (i) amend the final stateme~~t publis 
section 12, or 

(ii) where there is no sucl~ final statem 
.a final statement, if necessary, under section 
in accordance with the decision of the Land ! 

1 The following clause and the word " or" 
omitted by section 3 (7) of the Tamil Nadu Land Rc 
Ceiling on Land) Fourth Amendment Act, 1972 ('3 
of 1972), which was deemed to have wme intc 

b6 (*) under section 27 wheth~r any land exclu 
of suMection (1) of section 13 could be permitted 
farming or livestock breeding: or " 

a The fo~o& sub-&$oh (n was' omitted 1 
*e Ta.1 il Nadu L a d  kefom (Fixation 01 
Amen:. eut Ax, 1971 (Tad-Nadu Act 41 of 1 9' - - , . -_ --.- 61 (3) AS soon L maya I%? ' after the Sug: 
decided under mion 40 whether any .land excll 
(2) of senion' 13 @d be' q~inu-ed to be us 
of sugamne for us6 in the T'edsttng msugsr fa 
o&er shall- ' L. 

/' 
0 amend the final-stat- publish.:d 

(ii) where there b no such fi. a1 sta 
statement, if U-, u n d n ' ~ a m  12, 
in ztccor lance with the deesdon of the Sugar 
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(4) The final statement amended or prepared unde~ sub- 
; section * ?&) or (211 shall be publisliedd and the authorized 

o f f i 4  shall cause a copy of the,.final statement as so 
amended or prepared to be served on the persons referred 
to in sub-section (5) of section 10. 

15: Notwithstanding anything ' contained in sections Power to 
12 and 14,: the authorized officer my, either of his own rectify bone 
rnoQ~@. tor on the application of anyof the parties,- I fide mistakes 
--. - - "  

"<%: 5 ! r  ~ L r;ti : .  
and clerical 
erron, 

r ,  .: 'i $.i (&if he is sstisfied that d~b&a, fide mistake has: 
' Y  *tl &&f&aa& in 'fem& to any . d t i y  in f& ' 'final statement 

6~ @@i&&*%ndS section 12 or 14;niake the hecessarj 
: qorrectionstherein; 

(b) at any tinie, correct any clerical or arith- 
metical mistake in regard to any entry in such final state- 
ment. 

16. (1) Where any land held by' any person as posses- Possession 
sory mortgagee is in-excess of the ceiling area of such Of land held 
person, the possession of the land in such excess shall, by posses- sory mortg- 
with effect from the date of publication of the final state- ageetoreven 
ment under section 12 or 14 to the 

possessory 
mortgagor (a) in any case where the total holding of the in certain 

possessory mortgagor is not in excess of the ceiling area, cases. 
revert to the possessory mortgagor ; 

(b) in any case where the total holding of the 
possessory mortgagor is in excess of the ceiling area, 
and where he desires the land mortgaged by him or ally 
part thereof to be included within his ceiling area in 
tho return furnished by him under section 8, revert to 
him subject to the condition that the land so reverted 
together with the other land held by him does not exceed 
the ceiling area. 

(2) Where the possession of- the land in excess held 
by a possessory mortgagee or any part thereof does not 
revert to the possessory mortgagor under sub-section (I), 
the Government may acquire such land under section 18. - 

1 These brackets, figures and word were substituted for the brackets, 
figure and word "(I), (2) or (3)'' by section 3 (7)(ii) of the Tamil 
Nadu Land Reforms (Fixation of Ceiling on Land) Amendment -4ct, 
1971 (Tamil Nadn Act 41 of 1971). 
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0 ,  ' pds&&orY; '-inortgagor 
sf the land mortgaged reverts under s 

the mortgage m o ~ y  due to the pos! 
rnort&&&i , in resp&t of that liina. 

(ii) Where possession of a part only 
apd . lportgaged reverts to the possessory mortgagor 
sub-section (I), the possessory *mortgagor shall 
the possessory mortgagee such amount of the m 
money as bears to the entire amount of the m 
money, the same proportion as the value of tl 
aforesaid on the date of such reversion bears to tl 
of the entire 0xten.t of the land mortgaged on t 
date . 

(iii) Where no agreement can be rea 
respect of the moltgage money payabla under sr 
(i) or (ii), the authorized officer shall, subject to 
visiocc. "f sub-clause (iv) and after making such 
as he deems fit, acid0 the amount so payable. 

(iv) Where in the opinion of the a1 
officer the decision of a question under sub-cl 
involves a substantial question of law or of fact 
for reasons to ba recorded in writing refer the 
to the Land Tribunal. 

(b) The land or any part thereof, the g 
of which reverts to the possessory mortgagor u 
section (I), shall be the security for the payrne 
mortgage money. 

(c) The mortgage money referred to in 
shall, for the purpose of Article 132 of . 

Division of the First Schedule to the Indian ' 

Act, 1908 (Central Act IX of 1908), be deeme 
become due with effect from the date of revert 
sub-section (I), and shall carry interest at the r 

. and a half per centum per annum from the rsi 
, 4 C C  

Explanation.--In this sub-section mort gag 
means the money payable in accordance wit 
visions of the '[Tamil Nadu] Agriculturists I 
1938 (l[Tarnil Nadu] Act IV of 1938). - 

1 These words were subsrituted for the w o ~  
by the Tamil Narlu Adaptation of Laws Order, 1969 
by the Tamil Nadu Adaptation of Lows (SeconA 
Order, 1969. 
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(4) Where the possession of any land or any part I 

thereof is likely to revert to the possessory mortgagor /r 

under sub-section (I), the authorized officer shall first 
fix the ceiling area of the possessory mot tgagee. 

Possession 
1'7. (1) Whero any land held by any person as tenant ,f land held 

is in excess of tho vxtont sf land which lzo is orltitlod to by tcnallt to 
hold under section 5, the possession of the land in such revert to the 

land Gwner excess shall, with effect from the date of the incenain 
publication of the finalstatement und1;r section . 
12 or 14, r:vert to tlrt; land owner where and to 
the extent to which .the land of the land owner 
himself is not liablt t~ be 2,c!zrcd 2s surplus land in accor- 
dance with the provisions of this Act. 

(2) Where in respect of any land, the possession 
of which reverts to the land owner under sub-section (I), 
the contract of tenancy provides for the continuance of 
the tenancy after the ~:xpiry of the agricultura 1 year imme- 
diately succeeding the date of such reversion, such land- 
owner shall pay '[ * * * ] to the tenant an amount 
equivalent to one-eigflth: of 2[the annual value of the land 
calculated in the manner specified in Part I of Schedule III]. 
Out o f ~ ~ s u c h  amount], three-fourths shall be paid to the 
cultivating tenant and one-fourth to the intermediary, 
if any. 

(3) If any dispute arises in regard to the amount F 
4 [ * * * 1 payable under sub-section (2), either party 
may make an application to the authorized officer within 
whose jurisdiction the land or the major part thereof i3  -- - 

1 The words "as compensation" were omitted by section 5(i) (a:(A) 
of the Tamil Nadu Land Reforms (Fixatjon of Ceiling on Land) 
mendment Act, 1979 (Tamil Nadu Act 11 of 1979), which was 
deemed to have come into force on the 20th: April 1,972, 

2 This expression was substituted for ,the expression "the fair rent 
.ctilcul"&t&&~the ~anrier specified in ptyagifpb 4 of Part I of Schedule m9* bg'i&ion 7 (1) of the Tamil Nadu &and Reforms (Fixation of 
,~~~li;ijg;ij&c&and) Amendment Act, 1979;afi(Tamil Nadu Act 11 of 1 

197P), which was deemed to have con& intd'f6rck on the 27th October 
.1978. : 1. 

8 These words were substituted for the words "such compensationy' 
by section 5 (i) (a) (B) of the Tamil Nadu Land Reforms (Fixation of 
Ceiling on Larid) Amendment Act, 3979 (Tamil Nadu Act 11 of 1979), 
which was deemed to have come into force on the 20th April 1972. 

4 The words " of compensation'' were omitted by section 5 (i) (6) 
of the Tanlil Nadu Land Reforms (Fixation of Ceiling on Land) 
Amendment Act, 1979 (Tamil Nadu Act 11 of 1979), which was 

.deemed to have come into force on the 20th April 1372. 
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r:?r~ated, for deciding such dispute. The authorized 
officer shall decide such dispute in accordance with suun 
procedure as may be prescribed. 

Acquisition 18. (1) After the publication of the final statement '' 
Of S U ~ l U S  under sebtion 12 or 14, the Gover land. the provisions of ;ections 16 and 1 

to the effect that the surplus la 
purpose. 

shall- 
(a) cause to be published in eve 

' 

in which any part of the land specified i 
is situated a proclamation containing 
notification; 

(b) cause a copy of the notification to 
on the persons concerned, the creditors, perso 
names appear in the h a 1  statement published u 
12 or 14 and such other persons as m 
the rules made by the Government. 

(3' On the: publication of the notific 
sub-sechon (I), the. land specified in the no 
gether with the trees sfanding on such land and buildi 
l[ma chinery, plant, apparatus, wells, filter points 4 
fines], constructed, erected or fixed on such land an 
for agricultural purposes shall, subject to the pro 
of this Act, be deemed to have been acquired for. a 
purpose and vested in the Go 
cumbrances2[with eflect from t 
and all right, title and interest of a 11 perso 
shall, witheffect from . .< b the said date, be deemed to b v e  be 
extinguished : 

1 These words were substituted for the words "machinery, 
or apparatus" by section 3 (8) of the Tamil Nadu Land R 
(Fixation of Ceiling on Land) Amendment Act, 1971 (Tamil 
Act 41 of 1971). 

2 These words were sub 
Nadu Land Reforms (Fixat 
1978 (Tamil Nadu Act 25 
into force on the 1st M 
the date of the. co 

.--" - I..- a .  - .  -- -- 
U\ 
- - -- 
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t!hw wbre tker& L +'61@ .crop standing on 
$I&-date df such pu'~fiq$m], the authorized 
bjea to sac11 conditidns d s  may be prescribed, 
vest of such crop by .the person who had 

raised such crop. 

* * * I 

(4) Subject to the rules made under mb-section (5), 
tib authorized officer may, at any time after t b  publication 
of thv notification under sub-section (I), take possession 
of any-land specified in the said notification. 

I -(5) The G o ~ r n m e n t  may mah rule* 
I i * ::* i, " *  . *- 

; '! * : (4 specifying the classes of tenants, who may be 
al lo~ed'to continue in possession of.the land, 

- _U 

1 This expression was substituted by section 4 (1) (b) of thz 
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Arnend- 
ment Act, 1978 (Tamil Nadu Act 25 of 1978), which was deemed to 
have come into force on the 1st March 1972, for the expression "on 
the. date of the publication of the notiljcation under sub-section (1)'' 
which in turn was substituted for the expression "OII the date of 
such publication" by section 3 (2) (b) of the Tamil Nadu Land 
Reforms (Fixation of Ceiling on Land) Sixth Amendment Act, 1972 
(Tamil Wadu Act 7 of 1974), which was deemed to have come into 
force on the 1st March 1972. 

The following sub-section which was inseaed by section 3 (2) 
(c) of the Tamil Nadu Land Reforms (Fixation of Ceiling on Lsnd 
Sixth Aal@ndment Act, 1972 (Tamil Nadu Act 7 of 1974), which was 
deemed to have come into force on the 1st March 1972 was omitted 
by section 4 (1) (c) of the Tamil Nadu Land Reforms Fixation of 
ai l ing on Land) ,Amendment Act, 1978 (Tamil Nadu Act 25 ot 
1978), which was deemed to have come into force on the 1st March 
1972:- 

"(3-A) (a) Every person vho, after the date of the commencement 
of this Act, was in possession of, 01. G&~;ng any benefit from, the 
property vested in the Government under sub-section (3) shall be 
liable to pay to the Government, for the period, after such com- 
mencement, for which he was in such possession or deriving such 
benefit, an amount as com,xnsation for the use, occupation or 
enjoyment of that property as the authorised officer may fix in the 
;>rescribed manner. Such officer shall take into consideration such 
factors as may be prescribed. 

(b) Any amount payable to the Government under clause (a) shall 
be recoverable as arrears of land reve~eg'. 

125-6-65 
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thing contained in sections 5 and 7 

Direct ion by 

a This section was inseited by section 3 (8) of the 

. . 
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(b) is cancelled under section 18-C, the surplus 
land \ specified , in such notification, - 

deemed' never to have vested in the Government 
uthrised officer shall make the necessary conse- 

ification in l[the assessment roll] concerned. 
fiaid %[under section 501 in respect of wch A 

"be recovered by the Government as if i.& 
I 

L Were 
'OF land revenue. 

(2) The land referred to in sub-section (1) shag# 
stand reverted with effect from the date of the publication 
of the notification effecting the modification or cancel- 
lation, as the case may be, to the person lawfully entitled 
to such land and any assignment of such land by the 
Government to any person prior to such d a t ~  shall bs 
deemed to have been cancelled. NO claim shall be 
enforceable in respec1 of such land a gainst thc Government 

These words were substituted for the words "the compensa- 
tion assessment roll" by section 5 (ii) (a) of the Tamil Nadu Land 
Reforms (Fixation of Ceiling on Land) Amendment Act, 1979 (I ail .:' 
Nadu Act 11 of 1979), which was deemed to have come into force 
oa the 20th April 1972. 

a This expression was substituted for the words "by way of 
compensation" by section 5 (ii) (b), ibid. 
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or any p e w  ~$&?vin& rights fro& theq, fdi,." 
from the date, ofjk vesting of such la,h.d in $ 
ment 2nd endingr 'with the date of reuegsjR$; 

in the prescribed 
into consideratio11 such f;l.ctors as may be presc 

J 4 

1 This section was inserted by sect io*~ 4(2) of the T 
~ 3 , l t j  ~ : f ~ r s n p  (Fixation of Ceiling on Land)! Amen' 
1978 (Tamil Na 'u Act 25 of 1978), which was deemec 
come into f o r e  on th: 1st Mtrch 1972. 

.'as compznsation '+ were onjtted 
(iii) (61, ibfd. 

- - 
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I 

/' ' , 
~~~~b %I O& FmU~ii  'ACQUIS&&.MD R~STRICT~ ON 

ON CERTAIN TRANSFBR~. 
< 

ransferee before I 

i 

(3) On receipt of the copy of ?lie declaration under 
sub-section (2), the authorized officer may obtain such 
information as may be necessary atid take such action 
as he deems fit in accordance with the provisions of this 
Act, ah& in accorda nco with such tules as may be made 
in this behalf. 

20. (1)  If, as a rosillt of any transfix of 1 ~ n d  either Pznalfy for 
~y sale, gift (other than gift made in ~ont~rnplation of future acqui- 

in death>, exchange, surrender, agreement , settlcmrnt or $;$:a,,,- 
otherwise 4ffec1ed on or after the notified date, the extent tion of set- 1 
of land held by the transferee exceeds the eiling area, tion 7. 
then, the right, title or interest accrued iu his favour by 
virtue .df such transfer in the land in exercise of the celi;.:~ 
area ~fia l l ,~  as a pena by for contravention of the provi- 
sions of &&ion 7, be deemed to have been transferred 
to the Government with effect from the date of such 
transfer, OII a declaration r n d e  by the authorized officer 

- - - ---.- - . - .-. - 
1 These words were substiruted for the word "rnortg~ge" by 

section 3 of the Tamil Nadu Land Reforms (Fixation of Ceiling 
on Lanci) Amendment Act, 1965 (Tamil Nadu Act 10 of 1965) 
which was dcemed to have come into ibw on the 2nd May 
1962, 

I 
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or any p ~ u o n  deriving rights from them, for the p 
from the date of the vesting of such land in the Go 
ment and ending with the date of reversion under t 
sub-section. 

Vesting Of 18-E. Where any notification is modified 
lanit n e w t  section 18-B a 18-C by way of inclusion, the 1 
inc'"ded* which such inclusion relates shall be deewd to 

vested in the government as if such land were inol 
in a notifichtjon issued under sub-section (1) pf sect& 
and accordingly, the provisions of this Act shall ap 
to the Sand so vested]. 

sj~mou nt I[l$-F. (1) Every person 
payable by] vesting of the property in the 
persons in section (3) of section 18, is in po 
possession any benefit from, such property, 

the to the Goverqment for the period 
vested possession or deriving such bepi: in the 

~overoment. an amount. * * * ] for the use, 
merit of th& p ~ o p ~ r t y  as t.be auth 
in the presciibed rnapner . 
into consideration such factors as ma 

(2) Any amount payable to the @vqrnme 
s lb-section (1) shall he recoverable as q i f e a ~ ~  
revenue. ] 

L 
---.r 

1 This sectiw was inserted ' by sectio*~ 4(2) of thit 
Land RrfarlllS (Exation of Ceiling on Land)': 
1978 e a r n i l  N a  'u Act 25 of 1978), which was dame 
come into __ forcc: an th: 1st M.irch 1972.. 

I * 1 - . , .  
8 These .words wore substituted for' t b  

from" by seeti011 5 (iii)(~i) of the Tamil N* 
of Ceiling onilaqd) Amendmeat Act, 19791 
of 1979). which,'was deemed to have come 
April 197'2. A . 

TL wore3 "as cornpenlation " Were omitted 
(iii) (b), ik& 

- - -  -- _ _ _  
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Pro vi&d that-- 

(b). the transferee shall be liable f ~ r  payment 
of the consideration for, and to discharge other liabilities 
under, such transaction and the .transferor shdl have 
no claim for such considera tion against the Government, 
otherwise than in respect: of such land, 

(c) no suit or other proceeding by the transferee 
shall lie in any court ior the 1 ~ T t . d  of the conhideration 
for any such tra nsa ction. 

(2) The Governinent may make rules providing 
for the manner in which any right, title or interest trans- 
ferred to the Government under sub-section (1) shall 
be disposed of.] 

21. (1) ~ f ,  on or after the date of the commencement Ceiling on 
of this Act- future acqui- 

i 
L . % $ -  sition by 

inheritance 
(a) any person acquires by inheritance f r  'be- bequest or 

quest from any person ; by sale in 
' *  I execution 

. : r ra .  of decree, (h) and before the notifild'' date, an) person 
asquires by sale in execution of a decree or order cf a --. 
civil court or of an award or ordery@ any other lawful 
authority, 

. . 
any land,' which, together with thepland, if any, a heady 
held by him, in the aggregdld the ceiling area, then 
he sblc within ninety days frc tgei notified date or 
fromthe date of such acquisition;k*ichever is laterT, 
fuini~fi td-3: the' authorized 0 fficeiiwithin who ;e1?jurisdic- 

. iibn hisq&$I&ing ''of the major paif: thereof is situated, a 
return. j f  coittainiqg a . s  the following pardgllars, id A -  . . namely :-- 

s. . i  , I '  
I ( f *<- t f?*  - 

I 

(i) pardculars of the land: already held bp him 
and those of the land so acquired ; . . I  .. 
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(ii) particulars of the land which he desires to 
retain within the ceiling area ; 

(iii) particulars of the date of the acquisition ; 
(iv) particulars of the manner of acquisition 

and of the documents, if any, under which 'such a cquisi- 
tion wh s made ; 

(v) the name and description of the person who 
held the land imm$diately before the date of acquisitiou ; 

(vi) p;.rti~ulars of the lani held by tenant, if 
any, and the name and address of such tenant ; and 

(vii) such other particulars as may be prescribed. 

Ewlanarion.--'[l] In this sub-section " bequest " 
shall inGI ude gift made in contemplation of death. 

l l  * * * 

(2) If, as a result bf marr 
the date of commencsment of t 
held by any person exceeds in t 
then, he sllall, within ninety 
or from the data of marriage 0 
be, wh ichover date is later, fu 
within whose jurisdiction his holdin 
thereof situated, a ieturn containin 
crllars, namely :- 

(i) particulars of the land 
the marriage or adoption ; 

(ii) particulars of tho land held after the date 
111asriage or adoption ; ..nd 
- - .-- -- -.. 

The explanation to sub-section (1 
*;qn I of that sub-section. The follow 
was added by section 6(iii) (a) of 
(Amendment) Act, 1965 (Tamil Nadu A 
omitted by section 2 (6) (a) of' the 
(Reduction of Ceiling on Land) Act, 
1970) which was deemed to have 
February 1970 :- 

" Explanat~on 11.-In the case of a member of the 
Forces, the return under sub-section (1) shall be furnished 
six months after the Proclamation of Emergency has cea 
operate, or within ninety days from the date of the acquisition, 
ever is latex ". 

C -_.- I - - -- -- --. _ 
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other particulars a s  may be prescribed. 

.. .. 
flitnihes th'& liet&:or fails to  furnish the 

B .(a) any person has iffected by means of registered 
instrument a psrtition of his holdi- or part thereof ; or 

(6) any parent or grand-parent has voluntarily 
transferred any land on account of natural love and 
affection to any minom son, undarried daughter, minor 
grand-son, or unmarried grad-daught er in the male 
line ; or 
-- --- - -- - -- -- 

I The following explanation, which was added by sectiorl 6 (iii) 
(6) of,t% Tamil Nadu Tenancy (Amendment) Act, 1965 (Tamil 
Nadu Act 9 df 1965) was omitted by section 2 (6) (b) of the Tamil 
Nadu Land Reforms (Reduction of Ceiling on Land) Act, 1970 
(Tamil Nadu Act 17 of 1970), which was deemed to have come into 
force on the 15th February 1970:- 

' '~Explanation.-In the case of a.member of the Armed Forces, 
t h ~  red*@ bnder sub-section (2) shall be fmished within six months 
after th'e Proclamation of EmergeticY has ceased to operate, or 
wifhin . ninety days from the date of marriage or adoptior., 
whickever is later ". 

I lThis section was inserted by section 2 (7), ibid. 

8 This expression was substituted for the words " after the date 
of'the commencement of this Act but before the notified date " by 
section 3 (8) of the Tamil Nadu Land Reforms (Fixation of Ceiling on 
Land) Third Arnendmer t Act, 1972 (Tamil Nadu Act 37 of 1972), 
which was deemed to have come into force on the 1 at March 1072. 
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(c) any person has voluntarily tra~sferred any 
land- 

(i) to any educational institution ; or 

(ii) hospital 

of a public nature solely for the purposes of such institution 
or hospital ; 

such partitiori or transfer shall be valid : 

Provided that in the case f transfer to such e'dqcstio- 9 nal institution or hospital, the land transferred absolutely 
vests in the institution ar: hospital and the entire income 
from such lqnd is appropriated for the institution r , -  or 
hospital.] " t  

* ' .  
, ;f * \  

'[Transfer or 22. Where, on or aftq the data of the commeq$ment 
partition] of this Act, but befoi-6 the notified date, any person has mac'e cn Or 
after ihe ,late transferred any land held by him by sale, gift (other than 
of the con,- gift madc in contemplation of death), exchange, surrender 
menccmtnt of settlement or in any other manner whatsoever ,except 
this Acls but by bequest a[o; has effected a partition of his holding or 
before ' he part thereof], the authorized officer within whose ju~isdic- notified date. tion such land, holding or the major part thereof is situated 

may, after notice to such person and other persons 
" . ) I '  

The words '* or partition " were omitted by section 2(8) .(;) of 
the Tamil Nadu Land Reforms (Reduction of Ceiling on Land) Act, 
1970 (Tamil Nadu Act 17 of 1970), whichvras deemedto have come 
intoforce on the 15th February 1970 ; and these words were 
substituted for the word " Transfer " by section 4(a) of the Tamil 
Nadu Land Reforms (Fixation of Ceiling on Land) Sixth Amendment 
Act, 1972 (Tamil Nadu Act 7 of 1974), which was deemed to have 
come into force on the 2nd October - 1970. \ 

The words " or has effected a partition of his holding or part 
tbereof" omitted hy section 2(8) (b) of the Tamil Nadu Land 
Reforms (Reduction of Ceiling oil L a d )  Act, 1970 (Tamil Nadra 
Act 17 of 1970), which was deemed to have come into force ,on the 
15th February 1970, were again inserted by section 4(b) ,of the 
[Tamil Nadu J- and Reforms (Fixation of Ceiling on Land) Sixth 
Amendment Act, 1972 (Tgmil Hadn Act 7 of 1974), which was 
deemed to have come into force on the 2nd Qcto'ter 1970. 
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affected by such transfur l[or partition] and after such 
enquiry as he thinks fit to make, %[declare the transfer or 
partition to be void if he finds that the transfer or the 
partition, as the case may be], defeats any oft he provisions 
of this Act. % .  . 

- .  

3[23. (1) Subject to the provisions' of section 20, for the Transfers oi 
purpose of fixing, for the first time after t h  date of the sub-divisions 
7 

made or effe- 
cted before The words "or partition " omitted by seciion 2 (8) (b) of the the 

Tamil Nadu Land Reforms (Reduction of Ceiling on Land) Act, ti, of 
1970A,(Tad1 NMu Act 17 of 1970), y 'ch was deemed to have cat ion under 
~?oti;e'j;nta'Ifbr&*of the 15th Februafy ? ,970; were again insertep by sub-petion 
&ctidh.'8(c~af%lik *afnil Nadu Land Re% &'(?ixatioti of Ceiling: on (l)of section 

- ~od)%Sixt&Amendrnent Act, 1972 (Tabnuff Nadu Act 7 o f  1974), 
~hichwas~i?eqmed +. 4 -eci ,#,A i... to haw come into fa@e.on the 2nd. .October 1970. 
, , me, wptds werq -substituted% ; for$tbe words " declare the 
transfer to be void if he finds that th&'%r$lsfer" by section14(d).of the 
Tamil Nadu Land Reforms (Fixation of -Ceiling on Land) Sixth 

, Amerjdment Act, 1972 (Tamil NaduLFAct- 7 ofs1974), which was 
deemed to have come into force on the 2nd.. ,October 1970. (The words 
bk or 'eartition" and "or the partitionprasathe case may be " were 
earlikr ,&mit ted by section 2(8) (b) of th'e Tamil Nadu Land Reforms 
(Reductidnyof Ceiling (4b Land) Act, 3970 (Tamil Nadu Act 17 of 
19.70), . yhich was deemed to have come $to force on the 15th February 
1970.'" ', '- 'I 

. This section was substituted for t%b' folldwing original section by 
section 3 of the Tamil Nadu Land Reforms (Fixation of Ceiling on 
Land) (Second Amendment) Act, 1974 (Tamil Nadu Act 32 of 1974), 
which was deemed to have come into force on the 6th April 1960:-- 

"23. Authorized opcer  not totake into consideration certain 
transfers or sub-divisions bzfore publicat ion of final statement .-- 
Subject to the provisions of section 20;for the purpose of fixing, for 
the &st time, the ceiling area of any person holding land on the, date 
of thk commencement of this Act, in excess of 30 standard acres, 
the authorized officer shall not take into consideration- ,- > 

(a) any transfer, whether by sale (including sale in executioli of . , . 
a decree or order of a civil court cr of an award or order of any . . 
other lawful authority) or by gift other than gift made in contempla- 
tion of death), exchange, surrender, settlemeilt or otherwise; or 

(b) any subdivtsion (including subdivision by a decree or order 
of a civil court or ally other lawful authority) whether by partition 
or otherwise, 
effected on or after the notified date and before the date of the 
publication o; the final statement under section 12 or'14 ". 

[Earlier, after the words "for the firstltime", the words " after 
the date of the commencement of this Act" were inserted, and for the 
figures and words " 30 standard acres ", the figures and words " 1 
standard acres " were substituted in section 23 by sectir- 2(9) of 
the Tamil Nadu Land Reforms (Reduction of Ceiling on LanG) Act, 
1970 (Tamil Nadu Act 17 of 1970), wliikh was deemed to have come 
into force. on the 15th February 1970:''Section 2(3) of the Tamil Nadu 
Act 17 of 1970 was subsequently omitted by section 4 of the Tamil 
Nadu Land Reforms (Fixation of Ceiling on Land) Second Amend- 
ment Act, 1974 (Tamil Nadu Act 32 of 1974). 
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commencement of this Act, the ceiling aiea of any person 
lolding land on the date of t l  commencenlent of this Act 
in excess of 30 standard acres& 

(a) any transfer, whetbr by sale (including sab in 
execution of a decree or or&r of a civil court or of an 
award 01 order of any other lawful authority) or by gift 
(other than gift made in contemplation of death), exchange, 
surrender, settlement or other&se ; or 

(b) any sub-division (including sub-division by a 
decree or order of a civil court or any othor lawful authority) 
whether by partition or otherwise ; 
effected on or after the notifiedadate and before the public&- 
tion of a notification undex sub-section (1) of section 18 
shall be, and shall be dsemed always to have been, vo?d sad 
accordingly the authorized oa&r  shall calculate the ceiling 
area of such person as if no such transfer or sub-division 
had taken place. 

Explanation.-This sub-section shall, on and fro'm 
the 15th day of February 1970, have effect as if for the 
figures and words " 30 standard actes ", t h ~  figures and 
words " 15 standard acres " had been substituted; 

(2) It silall be the duty of tho authorized officer to 
include the land so transferred or sub-divided, within the 
miling area of the t ransforor or the per son who held the 
land immediately befo~e such sub-division, as the case may 
be, as if no such transfer or sub-'division had takens place. 

CHAPTER IV. 
CONSTITUTION AND FUNCTIONS OF THE LAND BOARD. 

Coa~titdjon 24. **(I) The Government m7.y constitute for the 
of the Land Statc a Board called the '[Tamil Nadu Land' Board]. 
Board. (2) The Land Board shall consist of- 

(a) one jcdicial office'r who is, or is qualified for 
appointment rs, or a person who has been, a Judge of 
a High Court, nominated by the Government ; . . 

1 This expresssion was subsli%ited fm the expression '' Midiin 
Land Board " by paragrapx T(lJW-and the Schedule to, the Tamif 
Niicfu {Adaptation of Laws Ordel';.,1970. : .  
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(b) %,he Land Commissioner, ex-osfcio ; 
' I 

q(i) one *member of the Board of Revenue (other 
than tke:Land C~mmissioner) nominated by the Govern- 
ment ; 

(d) two non-official members nominated by the 
Government .] 

(3) The member referred to in clause (a) of sub- 
section (2) shall be the Chairman of the Land Board. 
The Secretary to the Land Board shall be a Gazetted 
Officer n~minated by the Government, but he shall not 
be entitled to vote. 

(4) (a) The term of office of a member referred to 
in clause (a) or (d) of sub-section (2) shall be three years 
or auch shorter period as the Government may fix : nd 
such member shall bk eligible for re-nomination. 

(b) Any member referred to in clause (a) or (d) 
of sub-section (2) shal) be deelr~dd to have, vacated his 
seat if Be absents himself withow excuse, sufficient in 
the opinion of the Land Board, from the meaipgs of the 
~ d n d  Board, for a poriod of three consecutive months 
reckoned from the date of ~hc: commencement of his term 
of office or of the last meting which he attended, as the 
case may be, or if, within the said period less than three 
meetings have been held, absents himself from three 
consecutive meetings held after the said date : 

Provided that no meeting from which a member 
alp-s ,.~.mself shall be counted against him under this 
clause if due notice of that meetingyas I 

, 
not given to him. 

; . f ; l ~ i - ~ '  1 - 
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(5) A member referred to in clause (a) of sub-section 
(2) may, at any tim : by notice& writing to the Govern- 
ment, and a membe: referred to in clause (d) of that sub 
section may, at any time by notice in writing to the Chai 
man, resign his office, but he shall continue .in office 
the nomination of his successor. 

\ ' 
(6) (a) A casual vacancy in the office of a member 

referred to in clause (a) or (d) af b b-section (2) shall .be I, 

filled by fresh nomination. 

(b) The person nominated to fill a casual vacancy 
under clause (a) shall hold office for a period of three 
years or for such shorter period as the Government may 
fix and he shall be eligible for 're-nomination. I 

Functicqns of 25. The Land Board shall perform such functions 
the Land as are assigned to it by or under this Act. Board. 

lThe following s~ctions were omitted by section 3 (10) of the 
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Fourth 
Amendment Act, 1972 (Tamil Nadll Act 39 of 19721, which was 
deemed to have come into force on the 1st March i972 :- 

" 26. Applicatic n s:, the Land Board for future acquisition of 
land for dairy .formilre or livestock breeding.-Any person desiring 
to acquire in excess of the ceiling area any land for dairy farming 
or livestock breeding shall make an application to the Land Board 
for psrmission to acquire iuch land. Every such application shall 
be in writing and sh rll contain- 

(a) the extent and other particulars of the land proposed 
to be acquired and those of the land, if any, already held by the 
applicant -; 

(h) the approximate number of heads of cattle proposed to 
be k e ~ t  in the land, their breed and special features ; and 

(c) such other particulam as may be presc~ibed. 

27. Decision of the Land Board in respect of land to be 
used tor dairy farming or l m t o c k  breeding.-On receipt of 
a copy of the return, additional'particulars, or information, as the 
case may be, forwarded by the atithorized officer under clause (6) 
of sub-section (3) of section 9, or on receipt of the application under 
section 26, the Land Baard shall, after making such enquiry and ins- 
pection of the land or livestock, as it deems fit and after satisfyinq 
itseJf that the land in respect of which permission is required cduld 
with -advantage be used for dairy farming or livestock breeding, 
grant the permission for the whole or part of such land and subject 
$0 such conditiaqs 8s it deems fit or refuse to grmt such pereisslon. " 
. .  . 



t 
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'The fd~lowinji sections were omitted w%e&otl 3 (10) of the 
Tamil Nadif Land Reforms (Fixation of Ceiliii  on Land) Fourth 
Amendment .Act, 1972 (Tamil Nadu Act 39, off1972). which was 
deemed to. have come into force on the 1st M&ch 1982 :- 

28. Matters to be considered by the Land Board when granting 
or refusing permission under section 27.-The Land mard shall, 
in deciding whether to grant or refuse permission under section 27, 
take into consideration the following matters, namely :-- 

(a) the interest to be served by the development of dairy I 

farming or livestock breeding ; 

(b) the status and previous experience, if any, o i  the person 
concerned ; 

(c) the suitability of the land to be used for dairy farming 
or livestock breeding ; 

i (d)  the number of heads of cattle, if any, owned by the per- 
son concerned, their breed and special features ; 

(e) the land already owned by th6 applicant for the purpose 
of cultivation ; and 

(f) such other matters as may be prescribed. 
I 

I 

29. Cancellation of permission granted under section 27.- 
The Land Board may cancel the permission granted under section 27- 

4 
a (a) on the breach of any condition specified by the Land 

d Board under section 27, or 
i 
; (h) if the land in respect of which the permission was granted 
1 is u53d or allo-~ed to be used for any purpose other than for dairy 

farming or livestock breeding, or 

(c) if, as a result of any irrigation project constructed at the 
cost of the Government, the land in respect of which the permission 
was ganted, could with advantage, be cultivated, or 

i (d).if the pzrson concerned has obtained the permission by 
fraud or m~srepresentation : 

Provided that no such permission shall be can:elled unless 
a reasonable opportunity has been given to the person likely to be * 

affected by such cancellation to show cause against such cancellation." 
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Application 30. Any owner of plantation in existence '[on the date 
to the Land of the commencement of this Act] in any area 2[* C Y 

Board for 
future acqui- * * 1 desiring to acquire in excess of the ceili* ares 
Oition interspersed of land land which is interspersed among plantations or is coo- 
among or tiguous to any plantation & which may be required, for 
contiguous the extansion, or for ancillary purposes, of the pjantafhs 
to pgen- s':dl makt an application to the Land Board for permis- 
tation. sion to acquire such land. Every such application shall 

be in writing and shall contain- 

(a) the extent and other particulars of the land 
proposed to be acquired and those of the land, if zny, 
held by the applicixnt ; 

(b) such other particulars as may be prescribed. 

Decision of 31. On receipt of a c ~ p y  I (  of the return, additional parti- 
the Land culars or infortnation, as the case may be, fomarded 
Board in by the authorized officer under clause (a) of sub-section (3) 
respea of of section 9 or on re~qiipb J the application undq $ection 
land spersed 30, the Land Board shall, after making such ~ n w ~ p  
among or and inspection of the land and the plantation specified in 

, contiguous tho application as it dg~hp fit and, nf~er satisfying itself 
-PC * to any that the land in res@ct'of which pc:.mission is reQuiied 

plantarion* is necessary for the  em^, QF f+?q ancillary pWposes, 
of the plantation, grant the permission fox, the whd9 or . 
pzrt of s%ch land and subject to s ~ c h  conditions as it 
deems fit, or refi~se t o  'gant scch permission : 

I)rovided that tlx, &#Q@ of lanq whidh ~ q t i w o ~ s  
to ani plantation and &respect of whicli Ian& pedssion 
is granted under t hist s&n shall in no W$ .ex%@ ,twenty 
per centurn of the total $$gent of such plantatiat~~n~ . 
.IUI-. 

-. .?f-- ---- - - -.-.- -- - 
c:: 8 '  

1 This ewrkssion aaf.~s"ted ,by ~s;cti(m'.z &6t& #11 , @dv 
 and R e f o w  (Fixation of-Ceiling Land) l'bjrdh.me&oot 
Act, 1974 (Tamil Nadu Act 30 of 1974), which was deemedLto have 
m a  into force; on tb,:!$tb .April 1960, for ths exp~es@pp,~' on the 
6th day of April 19601F v&kh in turn was suw$uted for fi~pl~es- 
sion "on the date ofth&commencement of tb.$ A@$' by ,wGts)a 3 (3) 
of the Tamil Nadu Land ~30rms (Fixation of Ceiling on Land) 
FiW Amendment Act, 1!$72Damil Nadu Act 10 of 1974), which 
was deemed to have come-into force on the 6th April 1960. 

2 The words ''other i han a/ hill areau were omitted by. sect i;n 
3(8) of the T?m3 NBdv Land Reforms(Fixati0n of a i l i n g  on 
Land) Second Amendmolt Act. 1972 (Tamil N@du ' Aot 20 of 
1972), which was deemed;, to have o m e  into force on &st 
March 1972. 

# 
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31. The'bnd Board sha,U, h dedihg whethe'r to %rant Mattets - :fo 
or refuse permission undek section 3l;,take into consi- be conside- 
deration tl~e following matter?, fnamely I red by 

the Land 
Board in 

(i) area under plantation and area required for grami~g Or 

ancillary pprposes of the plantation ; --%. ref using 
C ' ... . permission 

under sec- 
(ii)* 6rogr**ef ,fof'ext&ision o f  , .#' '&4,plsntrZ@ion ? .. .; tion 31 

-< < ., : >; . - -q,j,;; 

33. ' ~ h ?  ~ h d  Board miy cancel the . .p s s ion  granted Cancellstion and+fisd&bh .31-. 7 " t  ' . . ' ;13t ' i i .2  
$ t * : - . .  

O f  permis- 
, r b *  . , 8 f i d  ' l r ?  , , i~ 

A e sion gran- 
ted under (a) on 'fie. bfeach of any cbn&t3bb.r.'~pe~ified by the sstion 31 

Land Bob& h d e r  section 31, or : 4 7f) 
i ? ~ ?  

(6) if the land,.in respect of which the permission 
was granted is used for ,any purpose other than for the 
purpose 3 f ,  extension, or for ancillae , , :  'piuposes, of the 
pIantatiob, or c : 

(c) if the person concerned has dbtained the per- 
mission by fraud or misrepresentation : 

t 

Provided that no such permission ,hall be cancelled 
unless a reasonable opportunity has been given to the 
person likely to be affected by such cancellation to show 
cause against such cancellation. . .  

34. The decision of the Land Board granting or Decision ot 
ref~lsing permission dnder 1 [section 3 11 or cancelling - the Land 

Board to be permission under '[section 331 shall be final and shall no L 

be called in question in any court. 

3 These expressi 011s were subs1 i i uted for the expressiolls "section 
27 or 31" aqd uci=cf ion 29 or 33" respeciively by section 3 (1 1) 
of the Tarhil Nadu Land Reforms (Fixation of Ceilihg on Land) 
Fourrh kiaantlrnent Act, 1972 (Tamil NiidhfAcD 39 of 1972), 
whish wan dz3aed to have co ne into force owthe &*st March 1972. ' 
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Mbetings of 35. (1) The Land Board shall meet at such times and 
Laad places and shall observe such rules of procedure in regard Board* to the transaction of business 'at its meetings as may be 

prescribed. 

(2) The Chairman, or in his absence, such mmber 
as may be chosen hy the members present from among 
themselves shall preside at a meeting cl the Land Board. 

(3) No me&bt:r cf the Land Board shall vote on, 
or take part in, the discussion of any question comin up 
for consideration at a meeting of the Land Board, i t the 
question is one in which he is directly or indirectly interested. 

(4) All questions at a meeting of the Land Board 
shall be decided by a majority of the votes of the members 
present and voting and in the case of an equality of votes, 
the Chairman or in his absence, the member presiding 
shall have a second or casting vote. 

(5) All communications and orders of the Land 
Board shall be issued by the Secretary or by such officer 
subordinate to him as may be authorized by the Land 
Board in this behalf. 

Power of 
Land 36. The Land Board may, either of its own motion 
Board to or on the application of any of the parties- 
rectify bona- 
!lde mist& 
es and cleri- (a) if it is satisfied that a bomfide mistake has been 
c a ~  errors. rnacr~ regard to any decision, make the necessary correc- 

tion therein ; 

(b) at any time, correct any clerical or arithmetical 
mistake in its decision. 

Acrt of Land 37. No act of the Land Board shall be deemed to be 
Board not invalid by reason 0nlj of a defect in its constitution or on 
to be invali- the ground that the Chairman or any member had ceased 
dated by to hold his office or by reason of such act haviqg been 
i*Or*l1itY- done during the period ofany vacancy in the ofKce of tho 

Chairman or any membcr of the Land Board. 
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37-A. (1) If any industrial or commerical undertaking Industrial or 
desires to hold or acquire any land inexess of the ceiling commercial 
area, it shall make an application to -the Government undertaking 

! O  apply to for permission to hold pr acquire such land. Every Government 
' such application sKa11 be in writing and shall contain such m m i r  
particulars as may be prescribed. sion to hold 
A 

excess land. 
Explanation.-In this section, " industrial or com- 

mercial undertaking " means any industrial or cornmerial 
undertaking (other than a co-operative society) which 
bonafide carries on any industrial or commercial operation. 

(2) The Government may grant the permission for 
the whole or part of the land specified in the application 
subject to such conditions as they deem fit or refuse to 
grant such permission. The order granting such permiss- 
ion shall contain the particulars of the land in respect 
of which such permission is granted. 

(3) The Government shall, in deciding whether :- 
grant or refuse the peimission under sub-section (2), 
take into consideration the following factors, namely :-- 

(a) the nature of the industrial or commercial 
operation ; 

(b) whether the excess land is required for 
immediate use or use in future ;- and 

(c) such other particulars as may be prescribed. 

(4) Notwithstanding anything contained in this 
Act, no industrial or commercial undertaking which has 
been approved by the Government under clause (iv) of 
section 73 before the date of the publication of the Tamil 
Nadu L a ~ d  Reforms (Fixation of Ceiling on Land) Second 
Amendment Act, 1972, in the Tamil Nadu Government 
Gazette, shall be entitled to hold or acquire land in excess 
of the ceiling area unless such industrial or commercial 
undertaking has obtained the permission of the Govern- 

1 ment under this section in respect of such excess land. 
--- - -. - 

This Chapter was inserted by section 3 t9) of the T? mil Nadu 
Land Refornrs (Fixation of Cciling on Land) Second Ameirurnent Act, 
1972 (Tamil Nadu Act 20 of 19721, which was deemed to have WIIIC 
into form on the 1st Marcn 1972. 
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(5) The Government may cancel the permission in 
respect of any land granted under this section on the breach 
of any condition specified by the Government.] 

1138 to 49 8 , b  de s 
' i l  

-. 

, 1 The following Chapter V and sections 38 to 49 Wrelqmitte 
=tion 3 (9) of the Tamil Wadu Land Reforms (Fixation of Ceiling o 
Land) Amendment r Act, 1971 (Tamil Nadu Act! 41 ~11;'1971):.-. 

' ,  , . . 

&NSTI~UTIGN AND FUNCTIONS OF THE SUGAR FACTORY. BOARD. 
1 .  ? 1 

38. Congtitutwu ,of; $lie Sugar Factory Board.-41 1 , The Gpvern- 
ment may constitute fg .the State a Board . called t be Tamil Nadw 
Sugar Factory Board : , . r f i  1 6 7 . 2 ,  

(2) Tlc ~ u ~ a i h 6 t o r y  Board shall + m i s t  of- : 
(a) one judicial ,;'ofEcer who is or is quali-iied forjapmtment 

as, .Dr a !ierson who has been, a Judge of a High Court, nominated by 
thtfGovemnent:~ii::.r: . . i 

(b) two ik*rs'skhi, in the opinion'of the! GoVetoihent habe 
knowledge in' t hetaiviinZia1 mattersr&Iating to sugar;facf;tt@ otwtp;ctrien~e 
ln sugarcane cultivation, , nominated by the Government; 

1 * <  

(c) the secretary to the Government in the Department 
dealing with sugar factories, ex-sRicio ; . 1 

' 

(d)  the Director of Agriculture, ex-ofirio. 

(3) The member referred to in clause (0) of sub-section (2) sha" 
be the Chairma 3 of the Sugar Fact0 Eoard and the member referred 7 to in clause (c) or (dl "of the said su -section as may be nominated by 
the Government shall be the Secretary to the Sugar Factory Board. 

(4) (a) The term of d h e  of a member referred to in clause (R) 
or (b) of sub-section (2) shall be three years or such shorter period 

the (;over nment may ux aud srlch tlleinber shall be eligi$lr for 
ty:nomiaat~on. 

(b) 4n.y member referred to in clause (a) or (b) of sub-section 
f2)shall be d w d  to ha% vacated his seat if he abents himse!fwilhout 
excuse, sr~fficient in the opinion of the Sugar Fautory Board; frimn r he 
meetings of the Su ar Factory Board for a per:od of three wnsecutive 
months rockonef from the date of the commencement 
of his term of office or of the last meeting which he attended, as the 
case may be. or it, within the said period less than three meetings 
have been held, absents himself from three cpnsecutive meetings 
k l d  after the said date : 

(cont), 
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Provided that no meeting from which a member absents 
himself shall be counted agaiilrt him under this clause if due notice 

/ of that meeting was not gveu  to 52. 

(5) A member referred to in clause (a) of sub-section (2) may. 
at any tirne\bylnotice in writing to the Government and :+ membel 
referred to in clause (6) of t.hiit sub-section, may, at any time 

I *?qtice in, drriting to the Chairman, resign his office, but he shall 

I continue in office until the nomination of his successor. 

(6) (a A casual vacancy in the office of a member referred 
to in clause a) or (b) of sub-section (2) shall be filled by fresh nomina- 
tion. 

2 , , ,  
I I 

(b) The person nominated to fill, a casual vacancy under 
clause (a) khall hold office for a period of?hree yars  or for such 
shorter period as the Government may fixand be shall be eligible 
for r e ~ n ~ w t i o n . ,  + , , a $ 4  1 

' 1 1  6 

39. $&ct'~ofts of 'the Sugar Factory &bd.--~he Sugar Factory 
Board shall perform such functions as are assigned to it' by 61' under 
this .:Act. ' =? .; ' ; / ,  - I& Ip-I .- 

,a,) ;:"$i .-&.+ , - , , . . . .. I! , i s ,  , -;@$; i;!lq 
' *, * "+p( ?;*; .%fig*:& 1 %  

4d..@?@~!~n ofithe Sugar Factory Bogr#,-in respect bf h i d  to 
be used foakarl1!tTva.tiqn~of~sygc1~e413&?~~eipt of a copy of 
the return; additional particulars or inforq?tion, as the case may ba, 
forwar&jSyif$he autharized officer us@x$pWection (4) ,of.section 
9, the d3~p;lrr .Eactory  board shall, .aftorWmalung such lnqutry and 
inspectioa doc tihe land and the existlng sugag 1 factory as it c'eems fit 
and after satisfying,itselt~that- the land w&~&is. &ld by I he existing 
sugar factory as owner and in respect of, ~gch~permission is required, 
could yvithl:advantage be used for the wttiva,tiw of sugercane for 
use in the existing sugar factory, grant the permission for the whole 
or part of such land and subject to ~uch~oonditions as it deems fit 
or refuse to grant such permission. 

(2) Notwithstanding anything contained in this Act, where , 
any land is held by any existing s gar factory as tenant or as posses- 
sory mortgagee and where such land together witb the other land, 
if any, held by the landowner or the pdBsessory mortgagor is not 
in excess of the ceiling area of the 1andowB.er or the posssssory 
mortgagor, the Sugar Factory Board shall permit the existing sugz r 
factory to continue to hold such land 'on lease or on possessory 
mortgage on existing terms and wilditions or on such other terms 
and cdnditions as may be agreed to by the landowner or the possessory 
mortgagor and the existing sugar factory. 

(3) Where the surplus land of the landowner or the possessory 
mortgagor or any portion thereof is held by the &sting sugar 
factory as ten;nt or as possessory mortgagee, the Sbgar Factory 
Board may make such recomnlendation to the Govmmtnt as 
Jaerns fit in repard to the disposal of such surplus &lad tm@ 
section 94. (cow.) 
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41. Matters to be considered by the Sugar Factor; Board when 
granting or refusing permission under section 40.-The Sugar Factory 
Board shall in deciding whether to rant or refuse permission under a sectior, 40 take into considcration t e following matters, namely :- 

(a) the requirement of the existing sugar factory ; 

(b) the financial structure of the existing sugar factory; and 

(c)  such other matters as may be prescribed. 

42. Application by any existing or new sugar factory for future 
acquisition of land.-(i) Any exist iilg sugar factory desiring to 
acquire any land in excess of the ceiling area, or of the extent of land 
permitted to be held under section 40, or 

(ii) any new sugar kctory desiring to acquire any Iand i n  
excess of the ceiling area, 

shall make an application to the Sugar Factory Board for permission 
to acquire such land, Every such application shall be in writlng and 
shall contain-- 

(a) the extent and other particulars of the land proposed 
to be acquired and those of the land, if any, already held by the 
applicant ; 

(b) such other particulars as may be prescribed. 

43. Decisioa of the Sugar Factory Board in respect of lund to be 
ncqrzired by existing or new sirgar factory.-On receipt of the appli- 
cation under section 42, the Sugar Factory Board shall; after making 
such enquiry and inspection of the land and the existing or new sugar 
factory specified in the applicxtion as it deems fit and after satisfying 
itself that the land in respect of which permission is required could 
with advantage be used for cultivation of sugarcane for use in tbe 
existing or new sugar factory, grant the permission for the whole or 
part of such Iand and subject to such conditions as it deems fit or 
refuse to grant such permission. 

i ' I - 
44. Matters to be considered by the Sugar Factory Board when 

granting or refusing verndssion under section 43.-rn $U;8;ar Factog++ 
Board shall, in deciding whether to grant or refuse pe%ssibn undy 'j 
saction 43, take into consideration the following rnatfers, namely:-- , 

i ' 
d .* 

(t ) the situation'of the existing or new sugar factory'; , I  '3 
-.- - - - 

(b) the requi'rem$nti of the existing or new sugar factory: ' 
I \ 

( c )  such other matters as may be prescribed. _. 

45. Cancel1ati'on;bf permission.-41) If it appeaytf 
ment that- ' ".+ 

I 

. .- 

(a) the permission granted by the Sugar Factory B 
under section 40 .or 43 has been obtained by misrepresermtat$o 
ftaud, or 
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(6) any condition specified by the Sugar Factory Board 
under section 40 or 43 has been contravened, 

the Government shall constitute a Sugar Factory Tribunal, consisting 
of a Judge of a High Court and refer the matter to such Tribunal. 

(2) If, on such reference, the Sugar Factory Tribunal finds 
that- 

(a) the permission granted under section 40 or 43 was 
obtained by the sugar factory concerned by misrepresentation or 
fraud, or 

(6) any condition specified by the Sugdr Factory Board 
under section 40 or 43 has been contravened by the sugar factory 
concerned, 

*- 

the Sugar Factory Tribunal shall either cancel the permission or 
pass such other order as it deems fit : 

Provided that no order shall be passed under this sub-section 
unless a reasonable opportunity has been given to the sugar factory 
concerned to show cause against such order. 

(3) The Sugar Factory Tribunal shall in deciding any reference 
under this section have such powers and shall follow such prow 
dure as may be prescribed. 

46. Decision to bf finnl in certain ctlses.--(I) Subject to the 
provisions of section 45, the decision of the Sugar Factory Board 
granting or refusing permission under section 40 or 43 shall be final 
and shall not be called in question in any Court. 

I 8 The decision of the SugarA Factory Tribunal under section 
45 shall 'be final and shall not be called m questlon in any Court. 

4f. Meet? of the Sugar Fdctory Board.--(1) The Sugar 
Factory Boar shall meet at sxch' ti'ilheS and places and shall observe 
such rules of procedure in regard to the transaction of business at 
,its aj&tings as may be presnibed. " ', 
2 ; :  . , ; ;* >-% 

, L 4, -* . 
- - b 8  T& Chairman, or in db%&bnce such member as may be 
cho& by the members present ffdW*among themselves shall preside 
at a meeting of the Sugar ~acto#Bpmd. 

* &=+a, ,** 
I (3) No m e m k  of the Sugar Factory Board shall vote on, 

or take part in, the discussion of any quaboa c o m g  up fa con- 
sideration at a meeting of the Sugllr Faow Board. if the qtiestiop 
is one in which he i$ directly or in&cctly intete~ted 

,) 
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(4) All questions' at'a meeting of the Sugar Factory Board 
shall be eecided by a majority of the votes of the members present 
and voting and in the case of an equality of votes, the Chairman 
or in his absence, the. member presiding, shall have a second or 
casting vote. 

( 5 )  Ail comrnu~~ications and orders of the Sugar Factory 
Board shall be issued by the Secretary or by such officer subordinatc 
to him as may be authorized by the Silgsr Factory Board ,.. 
this behalf. 

48. 1'0 wer of Sugar Factory Board a~zcl Sirgur Factory Triblrncll 
to rectify bona .fide mistakes uiid cleric(11 errors.-The Sugar Factory 
Board or the Sugar Factory Tribunal may, either of its own motion 
or on ths application 01 any of tire pat ties,--- . 

(a) if it is satisfied that a bow fzde mistake has been made 
in regard to any decision, make the necessary correction . 
therein ; 

(6) at ally time, correct any elerical .or ari th~netical mistake 
in its decisi~n. 

49. Act of Sugar Factory Board not ro be invalidated by ~rflor- 
twlity.-No zct of the Sugar Factory Board shall be deemed to 
be invalid by reason only cf a defect in its constitution or on the 
ground that the Chairman or any member had ceased to hold his 
office or by reason of such act having been done during the period 
3f any vhcancy in the office of t llc Chairman or any member ~f tze 
Sugar Factory Board, 

[Earlier, in section 42, the words "for cultivation of sugarcans 
for use in the existing or new sugar factory, shall make an appli- 
ation to the Sugar Factory Board" werc substituted lor the words 
"sbali make an applic~tion to  he Sugar Factory Board" by section 4 
af the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) 
Ameadment .4ct, 1965 (Tamil Nadu Act 10 of 1965)l. 
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CHAPTER VI;? 
F * * 

 AMOUNT PAYABLE FOR LAND ACQULREZ)] 
' , A  

. ,  , . 

50: (1) Every person whose right, titie or interest in any Dotcrrnina- 
land, is acquired by the Government : under Chqptpter I1 tion of 

2[ amou m t] shall be paid 3[an amount] according,to the rate specified land in Schedule 111 4[as in force on the date of acquisition by 
~f suchr right, , ,  title or interest in a q  L IS .  such land]. the G ~ v e r n  

, anent. 
. . , ., . A" : 

i p s  " '. s i x ;  . 2 i i !  ' % 

f c q  *I! a *  
**. , ;I : 

. ' ; ~ ! - h ~ d i n ~ .  was- 

: ! & +  

~his"jvord was substituted for the word 6'compensatioa'" 
section 5(v)' (4, ibid. 
. , 7 .  

a These words verr substituted for the word "cornpensation" 
by section 5(v) (b), ibid. 

r I 

4 This expression was insei ted by section 4 3 )  of the Tamil Nadu 
Land Reforms (Fiuation of Ceiling on Land) Amendment Act, 
1978 l ( ~ @ l  ~ a d u  Act 25 of 1978), which was deemed to have come 
into force on the 1st March 1972. 

*The additional assessnlenl, additional. watercess or surcharge 
payable under the Tamil Nadu Additional Assesnent and Addi- 
tional Waterers Act, 1963 (Tamil Nadu Act 8 of 1963) or the Tamil 
Nadu Land Revenue and Water-cess (Surcharge) hcl, 1965 (Tamjl 
r ~ a d ~  A C ~  34 of 19651, as the case may bes shall not be deemed to 
bc land revenue for the purpose of calculating the arrtount payable 
il rider firlrjl Nadu Act. 58 of 1'16 I .  Please see section 17 (ii) of Tamil 
Nadu Act 8 of 1963 .and seciio~l 15 (vi) of Tamil Nadu A,: 14 of 
1965. 
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Explrrization. -*It is hereby declared that for the 
C L  purposes of this sub-section person" shall include 

family and that where any right, title or interest in any 
land held by a ismily or deemcd to  be held by a family 
under sub-section (2) of section 5, is acquired by the 
Government u1zdti.r Chapter IIt the amount payable 
under this sub-sect ion shall be determined in respect of 
the whole of such right, title or interest of the f ' l y  in 
such land as a unit, whether such right, title or interest 
is held individually or jointly by some or all of the mem- 
bers of that family]. 

(2) Any person claiming any 2[amount] under 
sub-section (I) may 3[within thirty days] from the W e  of 
the publication of the notification under sub-section (1) 
of section 18 *[ * * * *], prefer the claim before 
the authorized officer in such form and containing such 
particulars as may be prescribed. 

'This explanation was added by section 4 of the Tamil Nadu 
Land Reforms (Fixation of Ceiling on Land) Amendment Act, 
1979 (Tamil Nadu Act 11 of 19791, which was deemed to have come 
into force on the 6th April 1960. 

%This word was substituted for the word "compeflsation'" 
by m i o n  S(v)(c) of the Tamil Nadu Land Reforms (Fixation of 
Ceiling on Land) Amendment Act, 1979 (Tamil Nadu Act 11 of 
1g79), which was deemed to have come into force on the 20th Apd 
1972. 

8 ~ l ~ e s e  words were substituted for the word "within sixty days*' 
by setion 3(12) (i) (a) of the Tamil Nadu Land Reforms (Fixation 
of Ceiling on Land) Fourth Amxdrnent Act, 1972 (Tamil Nadu 
~~t 39 of 1972), which was deemed to-have come Into force on the 
1st March 1972. 

r The words "or within such further time not exceeding thirty 
days authorized officer may in his discretion allow" wen 
omitted by section 3 ( 1  2)(i)(b), ibid. 

* ~ n y  proceeding taken or d e r  passed under Tamil Nadn & 
58 of 1961 and disposed of betwvn the 2nd May 1962 and the 27th 
oCtober 1978 contrary to thc r-cvieiosq of the said Act as amended 
by m i o n  4 of the Tamil Nadu Land Refcrms (Fixation of a& 
on Land) ~mendment Act, 1979 (Tamil Nadu Act 11 of 1979) 

rnpened fvithin a period of five years from the 27th 
,978 and aisposed of in accordance with the propisions of the pa3 
~~d ~ a d u  Act 58 of 1961 as so amended. PIease m i o n  9 
of Tamil Nadu Act 1 1 of 1979. 
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(3) (a) The authorized officer shall determine :4c 
amount 11 ****I a1 the szte specified in Schedule 
111, and preprre 2[a draft assessment roll] in such manner 
and containing such particulars as may be prescribed. 
He shall cause it to be published together with- 

(i) a statement that the amount I[ *** ] 
5 specified therein is the entire ?mount 1[ **** ] 
! payable fcr all interests in the land and that subject to the 

other pi-ovisions of this Act, the persons named therein 
are the only persons who are entirled thereto in the propor- 
tion stated therein, and 

(ii) a notice stating t b t  objections, if any, in 
respect of any entry in the draft may be preferred by any 
person in such manner as may be prescribed 3[within thirty 
days] from the date of the publication : 

i 
Z 
i (6) The a11.t horiz~d 02.i~; +? 11 cause to be served 

on the persons whose names appear in the draft aforesaid a 

I copy of the draft togethcr with e copy of the said statement 
and of the said notice. i 

1 1 The words " ot compensaticn" were omitted by sectlon 5 (v) 
( d )  (A) of the Tamil ~ a d u  Land Reforms (Fixation of Ceiling on 
Land) Amendment Act, 1979 (Tamil Nadu Act 11 of 1979), whicb 
was deemed to have wme into force on the 20th April 1972. 

Thme words were substituted for the words "a draft compmrsa. 
tion assessment roll" by section 5 (v) (dl a), ibid. 

i s ~ h e s e  words were substituted for the words ''w4thin sixty days" 
by section 3 (12) (ii) fa) of the Tarnil.Nqdu Land Reforms (Fikat~on 
of Qif~g,'dn Land) Fourth Amendment Act, 1972 (Tamil Nadu 
Act 39 of 1972), which was deemed to have come into force on the 
1st Mimh 1972: . . a.4. 

- ,:pd i * . ; ?$??' 
" ~ k i d e d  that the authorized oac(:i.*in& in his m n  I 

sucl~ further time not exceeding thrity days!' 
&;: 7 4  
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(4) The authorized officer shall consider any objection 
w h t d  m;!y Lh: preferred under sub-section (3) and after 
Living the parties a rbsonablc opportunity of being hea rd 
and of adducing evidence, if any, pass such order as he 
thinks fit and record the reasons therefor. 

( 5 )  When such objection, if any, in regard thereto 
has bee11 finally disposed of, the authorized officer shall 
m:i ke such alteration in l[the draft assessment roll1 as may 
be necessary to givc effect lo t'ny order made i n  regard t.o 
the ol~jection and shall calrse the draft so altered to be 
published fii7ally in such manner as may be prescribed. 

(6) 11' r l o  objection is preferred within the period 
specified ir: t hz notice published under sub-section (3) 
%[ ***A+ ] the authorized officer shall cause l[the 
drr t t assessment roll] to be pu blished finally in such manner 
as  may be prescribed. 

# 

(7) Every entry in the 3[ ***.* J ~sssesment roll 
published finally under sub-section (5) or sub-section (6) 
shall, excepx as provided in this Act, be final and conclusive a 
tvLace  of- % 

(a) the matters referred to therein; 

(b) the nature of the interest of the persons named 
111er~ in ; and 

(c) the apportionment of the "amount] among the 
persons claiming interest in the dbmount]. 

I These words weze substituted for the words "the draft compma- 
tion assessment roll" by section 5 (v) fe) of the Tamil.Nadu Land 
Reforms (Fixation of Ceiling on Land) Amendment Act, 1979 (Tamil 
Nadrl Act 11 of 1979), which was deemed to have come into force 
on the 20th April 1972. 

The words "or within the further time allowed by the authori 
officer under that sub:section " were omitted by section 7 (2) (j) 
the Tamil Nzdu Land: P-eforms (Fbtion of CqiJi on Lan 
~ m ~ d m e q  A@, 197% (Tamil Nadu Act 11 of 1973 which 
deemed to have come -into*jfirce on the 27th October 1978. 

3 The word ''compeasation" was omitted by section. 5 (v) 
of the Tamil Nadu Land Reforms (Fixation of Ceiling on 
*mendq1ert Act, 197% (TwY Nadu Act 11 of 19791, , w  
deemed to have come into force on the 20th April 1,$72. 

4 This word was substituted for the word " ~ o m ~ s a t i o n "  
S (v) (0 jbid 

I 1  

- - -- -- - . -  . . 



(10) Not withstanding anything contdned in sub- 
section (9). the authorized officer may at any time correct 
either of his own motion or on the applica~iou of any of the 
p~rties any cleric31 or arithmetical mistake in regard to 
any entry in tbe 2[drsft assessment roll or in the] 1[ * ] 
assessment 1.011 as p~iblislied finally. 

51. (1) Whae any surplus land acquired under the provi- Claims of 
sions of this Act is subject to a mortgage or charge subsisting moltgagee Or 

charge hot- on the date of the acqnisition, the mohgagee or the charge de, on ,,, 
F holder SIX 11, where the amount due to him or part thereof piuc land. 

ca n be Gxed by agrecmen t , be paid such amount or part. 
Where no s ~ c h  agreeinent c,in be reached, the mortgagee 

I or the chnrge 11oldcr sho 11 "witbin sixty days] from the 
! 

-- - - -  _ _  _ _ __.-- - - -  . _____ _ _  
1 The wold "compensation" was omitted by section 5 (v) (9 

of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) 
Amendment Act, 1979 (Tamil Nadu Act 11 of 19?9), which was 
deemed to have come into force on tbe 20th April 1972. 

9  be words were inserted hy section 7 (2) (ii) of the Tamil Nadtl 
Land ,lieforms (Fixation of Ceiline on Land) Amendment Act, 1979 
(T&I Nadu Act 1.1 of 1979h w h ~ h  was deemed to have come into 
force on the 27th October 1978. I 

? 

i 2 These words were substituted for the words "within ninety days3 
by section 3 (13; of the Tamil Nadu Land Reforms (Fixation of 
ceiling on Land) Fourrh Amendment Act, 1972 (Taniii Nadu Act 29 of 
19721, which was deemed to have come filto' force on the 1st h.4arch 

i 1972. 
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date of the acquisition, prel'er r claim in such Wqner as 
may be prescribed before the authorized oitf&q< . who 
shall, subject to the pro visions of sub-se&iion (3);aedde 
the claim in such p~anner as may be prescribed'and record L e i  , 

the reasons for the ;decision. * .  

(2) Where there , k e  more claimants than onk, the 
authorized officer shall settle the order in, which each clai- 
mant is entitled to receive the amount due to him, and in 
doing so he shall be guided by the appropriate provisions of 
the Transfer of Property Act, 1882 (Central Act IV of 1882). 

(3) Where in the opinion of the authorized officer 
the decision of a claim under sub-section (1) or sub-section 
(2) involves a substantip 1 qv.estion of law or of fact, he 
shall, for repsons to be recorded in writing, refer the claim 
to the Land Tribunal for decision. 

(4) If the amount of claim allowed to the mortgagcrr 
or the charge holder by the authorized officer exceeds 
l[the amount payable under section 50, the entire amount 
payable under the said section 5OJ shall be paid to the 
mortgagee csr the charge holder, as the case may be, and 
the balance may be recovered by the mortgagee or the 
charge holder in accordance with law for the time being 
in force. 

Claim of 52. (1) Where any surplus land acquired under the 
limited provisior s of this Act is held by a limited owner on the 
owner on date of the acquisition, the amount 2[ * * ] payable 
SUTplUs in respect of such surplus land under section 50 shall, land. subject to such conditions as may be prescribed, be kept 

in deposit before such authority as may be prescribed. 
The authorized officer shall direct payment of the interest 
accruing from the amount 2[ * * *I SO deposited 
to the person or persons who would, for the time being, 
have been entitled to the possession of the said land : 

_-___ - - . - - - - -  ---- - 
1 This exyrcssion was substituted for the expression "the 

amount of compensation payablz under section 50, the entire 
amou~~t  of such compensation" by section 5(vi) of Tamil Nadu 
Land R~forms (Fixation of Ceilling on Land) Amendment Act, 
1979 (Tamil Nadu Act 11 of 1979), which was deemed to have 
come into force on the 20th April 1972. 

a The word s 66 of comPelrsat ion " were omitted by section 
S(vii), ibid. 
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Provided that where the limited owner has created an 
encumbrance over t%e surplus land referred to in this 
section, the, whole or any portion of the interest aforesaid 
shall be paid to the encumbrancer, to the extent fo which 

i the encumbrancer is entitled and the balanc2 shall be 
paid to tho person cr :Icrs(rns who would, for thc time 
being, have been entitled to the possession of the said land. 

(2) The amount l[ * * * ] referred to in sub-sec- 
tion (1) shall remain so deposited until the same is paid 
to any person or persons becoming absolutely entitled 
thereto. 

t .  ! 
k 

5 53. Where any surplus land acquired &der the provisions ~ a i i m s  ef 
of this Act is on the date of the acquisition subject to a maintcs 

ance holder charge for p? yment of maintenance to another, the amount , srnplus ti I[ * I *  ] payable in respect of s&h s~rp1v.s land under land* 
~t&iorii*56~ Shall, subject to such~:d&ilitioas as may be 

c prebcribed, be kept in deposit befurb?sach authority as 
may be prescribed. Such amount 1[ * * ] shall be 
deemed to be substituted security andl shall coniinue to 
remain such security till the death ,of the maintenance- 
holder 'or till the right to receive '5iaStenanc.e ceases to 
exist or till the liability to pay maintenance is discl~rged. . 

5 '  

54. (1) Where the Fntract of ten& provides for the  mount S continuatlde of the tenaacy in reS'peWo any surglus land payable1 to 
certain that '$ests in the Government wider kction 18, after !he 

expiry of the agricultural year immediately succeeding 
the date of such vesting, the tenant shall be entitled to 
a[an amount] as specified in Schedule rV: 

1 words " of cornpensation ". were omitted by section 
S(vii) of the Tamil Nadu Land Reforms (Fixation of Ceiling 
on Land) Amendment Act, 1979 (Tamil Nadu Act 1 1  of 197p), 
which was deemed to hsve come in to force on 2Gth April 1972. 

a These words were substituted for the word " cornpensat ion '' 
by section S(viii) (a), ibid- 

8 These words were substituted for the wocds " co~npensat ion " 
by section 5(viii) (b) (A), !bid. 
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Provided that s~rclz tenant shall not be etltltled LO i\ny 
l[ amou~lt ] in respact of \iich burplus land also unde~rr 
sub-sectio~ (1) of sectioil 50. 

(2) The 2[amnount] referred to in sub-section (1) shall 
be apportioned between the col~ivatiog tenant and t5e 
,.,:ermnediary concerned in the manner specified in Sch-L'ule 
iv. 

Mode of 55. (1) 4[Theamount payable under section SO] 
payment of as finally dettrmined under this Act shall, within such 
'lamou*tI* period as may be prescribed, be paid either in cash or 

in bonds or partly in cash ;md partly in bonds as  .the 
Government may deem fit. 

(2) The bonds' shall be issued on such terms and 
carry such rate of interest as may be prescribed. Tnr 
interests shall be pa id-. 

I 

(i) in the case of any land held b any person referr 
to in cla use (a) or ( b )  of sub-section I 5) of section 18 wi 
effect from the date of the publication of the notific 
under sub-section-(1) of section 18; and 

" i '  1 

(ii) in any dther case, with effect f ism $$e 
, . taking possession of the land under subeeotio 

section 18. 

- --.-_*--- 

1 This word was substituted for the word " cornpensat ion " 
by section S(viii) (b) (B) of the Tamil Nadu Lnnd Reforms 4 
(Fixatiou of Ceilin on Land) Amendment Act, 197% {Tamil Nadu ?$ 
~ c t  11 of 1979), &iFh wls deemed to h we come in to force on 3 
the 20th April 1972, , 4 4 

- -- 
1 This word wd< iubstituted for the word " compenaati 

by section s(viii) (c), ibid. 

3 These words wzrz substituted for the word " conipens~ti 
by section S(ix) (a), ibid. 

4 This exprcssio I WAS substitutzd for the exprcssiou '$ Th8. 
amoilnt of compensation " by seci tea 5(ix) (b), ibid. 
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CHAPTER VII. 

56. (1) Every land in the transferred territory or part surv,y of 
thereot shall, if such land or  art thereof has not bucn lal-dq in the 
surveyid in ahicordancc with the prdvisions containect '11 tr insferrcd 
the lparnil Nadb Survey and Boundaries Act, 1923 A t erritorry. 

(l[Tamil"Nadn] ct VIIIof1923),be surveycdinaccor- 
dance with the provisions of that Act a[ * * * ' 1- 

(2) 'The cost of the survey, exmp, so much as is 
payable under the provisions of section 8 of the '[Taniil 
Nadu] S ~.rvey and Boundaries Act, 1923 ('[Tamil Nadu] 

'i Act VIII sf 1923), shall be borile by the Government. 
1 

57. (1)  'l'he Stttlemc-nt Officcr shall e&c! z [  * ** ] M nnsr of 
5 ryotwari settlement of every l a d  in the transferred territc~ry cRct ryotwari ing I 

or part thereof in accordance with a settLmenr notification sel(lement. 
framed and published by the Government for the purpose. 

(2) 'The s a ~ d  nctlfic.tion shall cmbody :he psinciplts 
adopted in making ryotw~.ri settlements in rjrotwri areas. 
and .shall. adopt-. 2 

0 

(a) the sales of :;ssessment~set out in the tctticmenr 
i : rlotiticatlon in force on S L I C ~  date and in such district as 

*~ay-bc specified by the G~vernrncnt ; 

(6) 11' 11101-t' than one s i c n  no;ific;:tion is in I;:rce 
in that district, the rntes sct out in one ~f ~ h o ~ t  ~lotific~tions 
which the Governinent conoider to be the most appropriate 
to the: case. 

(3) Neither t hc *;ettlcmcnt not~ficaf ion nor ~ 1 1 y  p d c r  
passed is purs~~.pnce t hcrecf tlla 11 be liablc lo bc q::estioned 
in any coilrt of law, 

-----. -"- ,- 

-: :&Eli& words wereq substituted . f a ~ '  t%e.word " Madras " by 
tbdfami k ~ d d t l  Adapta"ion of LatiSs?0tat& ,1969, L. s amendcd 
by the Tamil Nadu Adaplation of Laws ( S ~ o n d  4mendnietit) 
Orde~; ,1969.. , ,.,< . 

":?r&ykatordd within a peridd.'ttfAhre;et.years from the dale of 
, :a&i'jp~bliQa~tion of this Ad" we& abirted ':by sect ion 5 cf the 

Tamil Nadu Land Reforms (Fixation of Ceiling on Land) 
Amendment Act, 1965 (Tamil Nadu Act 10 of 1965). 

J 



1046 Lard Reforms (Fi~ation of [I961 : T.N. Act SQ 
Ceiling on L d )  

I 

(4) For ihe removal of doubts, it is hereby declared 
that nothing in this sectiod shall be construed to be in 
d e r ~ ~ t i o n  d any law relating to the levy of tax on land 
in force in the transferred territory. 

Appointment 98. (1 AS soon as may be, after the date of-the pubii- 
and fui:ctions cdim 0 lhis Act, Ihe Government shall amqina one or 

OfBcerr. 

i! 
of S ~ ~ ~ l ~  me" more S-tilement officers lo carry out the functions arid 

duties assigned to them by or unde r this Chapier. 

(2) Every Settlement Ohcer bhsll be subordinate 
to ihe Lard ~jornmissioqcr and shall be guided by such 
12  wful instructions as he may issue from time to time m d  
Ihe Land C~mmissioner shall. also have power to cancel 
or revise any of the orders, acts or proceedings cf the 
Set i lemer i O ffiwr . 

Ryotwari 158-A. ( I )  Notwit hsr;mnding :mything contained in 
ssttlc~nsnt to t1lIs Chr,prer, rhe provisions of sections 56 to 58 shall 
be earcced ce;isr> io ::pply lo every land in the transfer red ierrirory 

I 

undcrqTanlil ( o I ~ I ~ ~ -  ihan : 11e S reepad:+rn land he1 ongi ng to  the Srecp:r- 
Nadu Act] dam P:rl;a.cc j and in reSpeCi of such land survey shall be 30 cf 1964 in 
cc! :-i ii cases. made .?nd yyotwari settlement shall be effected in amor- 

&;mce with t h ~  provisions of the 8[Tamil Ndu] (Trans- 
ferred Territory) Ryotwari Settlement Act, 1964 (S[Tamil 
Na.du] Aci 30 of 1964) and for the purposes of tnis Act 
suoh survey and settlement shall be deemed to be made 
and effeot ed under this Chapter. 

(2) The provisions of sections 56 to 58 shall conti- 
I ~ L C  to ;lapply LO the Sreepa.dam land belonging to the 
S rerpadam Palace. J 

----- -.-A 

1 T ~ : G  sect ion was inserc ed by sect io11 6 of the Tamil Nadu 
f;;lnd Reforms (Fixat ion of Ceilillg oil Land) Amendment Act, 
1965 (Tamil h'adu Acl 10 of 1965.) 

mir; txprcssi on --was substitufed for he expression cGA4ndras 
~ c t "  by pm$raph 3 (2) of the Tamil Madu Adaptation of Laws 
Order, 1970. 

a These words were substituted for the word c'Madra~" by the 
Tamil Nadu Adaptat ion of Uws Order, 1969 as amended by the 
Tamil Nadu Adaptat ion of Dws (Second Amendment) Order, 
1969. 

--a . " . s - 
nr - - 
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ah 3~ . CHAPTER V111.1, : ,, . . : 

CULTIVATING TENANT'S C E ~ L  INH -AREA. 

( * .  

apter, .'cultivating tendilt's ceiling area' Defirit ion of 
sicres held by an?! person partly as culiiVatin~* tenant's . nd partly as owner-or )holly 3s culti- ,ilins 

--?@Aq - -  
..pcF, 

purposes! i ,off?, this Chapter, 
cludes any tenant who is in Bctual 
oes not cbntribute %is own physical 

ember of his family in the culti- 
+if4>,, * a, 

ter, "datq .ofh the publication Certain 
d date" shall respectively mean definiri09s 
"the 2nd October 1962."] for the 

purpose of 
.kri. ;. I *  , E L ~ A  this Chapter. 

61. (1) Every cultivating tenant ivho holds on the Person h~ldm 
' notified date land in exoess of the cultivating tenant's ingland a8 

cultivating ceiling area shall, within ninety days from the said date, nenant 
furnish to the authorized officer a return contzining the furnish 
following particulars, namely :- return in 

certain ii) particulars of the land, if any, which he holds 
as owner ; 

(ii) particulars of the land which he holds as mlti . 
vating tenant ; 

> - -- 
3 

lThe following sec l io~~ was omitted by sectio:~ 3 of the 
Tamil Nadu Land Refprms (Fixation of Ceiling oq Lard) 
Arnei~dtnent Act, 1972 (Tamil Nadu Act 10 of 1972) :- 

C 6 ~ g ,  Provisions of this Chapter to remain in force for a 
peril>d 'of three years.-The provisiol~s of this Chapter sl~aii 
remain in force for a period of three years from the date of trlb 
publication of this Act. 

b[Earlier the words "ten years", "eight years" aild "six years" 
were substituted for the words "el& years", "six years" and 

years" respectively by sec l io~~ 2 of the Tamil Naclu 
i Land Reforms (Fixation of Ceilii g on LWd) Amei:dment Act. 

1970 (Tamil Nadu Aci 9 of 1970) by seek ion 2 of the Tamil Nadu : La;id Reforms (Fixation of Ceiling 011 Land) Amel-dment ACI , 
d 1967 (Tamil Nadu Act, 22 of H67) and by section 7 r;f (hi: 

Tamil Nadu Land R e f ~ r ~ n s  (Fixalion of Ceilir-g on La::d) 
% Amendment Act, 1965 (Tamil Nadu Act 10 of 1965). 

a This secljon was inserted by section 2 (10) of the Tamil 
Nadu Land Reforms (Rcduc~ion of Ceiling on Land) Acr, 1970 
(Tamil Nadu Act 17 of 1970) which was dc, 11:d to have co,:l.: 
inlo fore2 on the 15th Februfity 1970. I 
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(iii) particulaxs of the name and address of the 
land owner concerned ; and 

(iv) such other particulars as may be prescribed. 

l[E.xplanation.-In the case of a member of the 
Armcd Forces, the return under sub-section (1) shall ' 

be furnished within six lnoliths after the Proc1arna:ion 
of Emergency has ceased to operate. 

(2) If any cultivating tcnant who has k l d  land io 
excesr; of the cultivating tenant's ceiling area, fails to furnish , .. . 3. P 

the rt:turn under. sub-section (1) or furnishes an incor3eb , , 
or inc:omplete return undei that sub-section,' thetduthor - officer may, by notice, require such cultivating tenan .t Q 

to furnish the ,raturn or the additional .p+~tiqular6~ as 
the case may be, wi bin the time specifiqd in. the! fionoti~ i 
or withinsuch.further time not exceeding ghirty .dk3+ys 
the antl\orised officer may, in his discreti on, allow. ,$ 

i. 

(3) (a) Where any cultivating tenant on whom notice 
under sub-section (2) has been served hils to 
the return or the additional particulars,~as -the case 
within the t h e  specified in that notice or withi 
further time, if any, allowed by the authorized o 
under sub-sect ian (2), the authorized o ffikr 
obtain in such manner as niay be pfescribed the ne 
jnformation either by himself or through such 
ar; he thinks fit. 

(,!I) The authurized oificei shfall, as soon as may 
after obtaining the information under clause (a), give 
the tonant concerned a rear unable opportullity 
of making his lc,;~;el'fation and of adducing evidence, 
if any, in respect of such information and collsider any 

and evidence and pass such orden 
as he deems fit. 

_ .._---- ----- 
1 ~l?.:s explaaation was added by seciion 6(iv) cf the Tamil 

Nadu Tefiaricy (Anlecdment) Act. 1965 (Tamil Nadu Aq 9 - -  
,f 1965). s 8 
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62. On the basis of the return furnished under sub-section Authoriz~d 
oBcer to take (1) of section 61 or on the basis of the return furnished Forsession 

under sub-section (2) of that section, and the additional of land in 
prrrticular;, if any, furnished under that sub-section, or excess of the 
, .. the basis of the informa tion obtained by the authorized culi iva; ing 

3 

officer under clause (a) of sub-section (3) of section 61, tailant's 

and the orders passed on the representation and the evi- ceiling a r s .  

den=, ifady, under clause (b) of sub-section (3) of that 
section, the authorized oflicer shall, subject to s ~ c h  r~iles 
as may be made in this behalf and subject to the rights 
of the owner of the land, take passersion on behalf of 
the ~oviinment ,  of the land held by the person as culti- 
vating ten& and in excess of the cultivating tenant's 
ceiling area : 

:~. - ' "a t  1 $:*' , . , x i .  .! ,. ,* * < 

~ravidddi \that 6he authorized tisffier : shall not take 
posseki*n of such land unless he hasigven a reasonable 
opportunity of !being heard to the land otvner and the 
cultivating tenant concerned : 

Provided further that the authorized officer shall give 
in such manner as may be prescribed, not less that three 
months' r *notice in writing intimating the cultivating 
tenant . pf .his decision to take ppsssssion of the land 
a& the noti& shall expire with the end of the agricultural 
year in which such notice is given : 

'[Provided further that the authorized office1 may, for 
reasons to be recorded in writing, Wmit  the possession 

' of thwland. held by the pcrson as cultivating tenant and 
in ex&ss of the cultivdting :enant's7&iling area$ the 
total extent of such excess land does" not exceed half an 
acre in the case of wet land and one acre in the case of 
dry land, irrespective of the assessment of such land :] 

Provided also that where there is any crop standing 
> 

on such land on tllc date of the expiry of the notice afore- 
said, the autl~orizzd officer lna y postpo~lc: taki ilg p u b s  ;;,iutl 

4 of the land and pcrll~it the harvest of sucli crop by tlic 
* person who ha3 raised such crop. 1 

1 Th's proviso was i r  ser'ed by section 3 (10) of the Tarnil 
Nadu Lard Reforms (F~xation of Ceiling on Land) Stci - 4  
Amer.dment Act, 1972 (Tamil Nadu Act 20 c.f 1972) wh.ch 
was deemed to have come in!o force on the 1st March 1972 
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Liabil i ty d 63. (1) With effect on and from the ddtz on whic 
fhd0vbr21- authorized officer takes pc,ssession of the land nleni ro Pay 
ritnr . section 62, the Government shall be deemed to t. 

;enant of the owner of the land. . 

(2) I n  respect of the land referred to in sub-s 
(1), the Goverl~inent shall be liable to pay annually 
o ~ n e r ~ o f  such land fair rent as calculated in the n 
specified in ptragraph 4 of Pbrt I of Sclledule 111. 
rent shall be paid in cash or in kind in accofdanc 
such rules as may be made by the Government. 

(3) If any dispute arises in regard to the rent p 
under sub-section (2), either party may make an a 
tion iu the Land Tribunal within w h ~ s ~ ,  jurisdicti 

d i~ferred to in sub-section (1) or the major part 
is .r:~irted for deciding such dispuk. 

~uthorized 64. (1) The authorized officer shall distribute po! 
offimrto oftheland,thepossessionofwhichhehas takec 
distribute section 62, to the landless persons or to persons 1 
pos*ssion land. 

'$ land below the cultivating tenant's ceiling area. 

(2) The distribution under sub-section (1) sh: 
accordance with such rules and subject to such* co 
2s may be prescribed. Such rules may also pro 
the manner of reco1?ei y of any amount due to thc 4 
ment from, and the manner of evicting, the pe 
whom such distribution is made. 

(ii) any other person occupying such land 
ackidance with the provisi~ns of this Chppter or 
made thereunder, 

. 
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' tj6+& (1) Where, in respect of any l a  nd the possession ,>,&g$ 
' 

of   he s- k u :  taken by the authorized officer under in  
sectionf62, the contract of temdincy pr6vides for the conti- 
nence of thk tenancy after the expiry of the agriculiural cases. 
yeat immediately succeeding the date of taking such posses- 
sioBi $he &wernmeo t shall pa y to .-., the tena nt 2[r n a mou~~t]  
bi brbjtided in sub-section (2). . ** 

c ,  ' -. 4 W 

- -, ; @) The 3[amou nil pay;lble't6 any tenant under sub- 
sectioa (1) sha 11 be oneeighth of -$he annna 1 valce of the 
land c?lculated in the manner specified in Part '. of Schedule 
III]. :Oat of such 3[amount], threefourths shAl be paid 
to tha cultivating tenant and one-fourth to the intermedial Y, 

rises in regard to the amount 
subsection (2) either party may 
he Land Trib~inal witbin whose 

e land or the major pa& thereof is situaied 
6 

67. No claim of any person to any arrear of rent or 
any other amstmt accriled or due in 1-espct of r ny land 
for ti19 p-riod prior to the date of taking posscrsion of 
such land un:lcr section 62 chall be enf~r-cctl by any court 

------ 
1 These words were substituted for the woru " cca~npc~~sation'" 

by section 5 (x) (a) of  the Tamil Nadu Land Reforms (Fixation of 
Ce; ling on Land) Amendment Act, 1979 (Tamil Nadu Act 1 I of 
1979), which was deert~ed to have come into force on the 20th April 
i972. 

a These words were substituted for the word " con~pensation" 
by section 5 (x) (b) of the Tarnil Nadu Land Reforms (Fixation *:" 

Celing on Land) Amendment Act, 1979 (Tamil Nadu .' .-t 11 of 
1979), which was deemed to  have wme into force on the 20th 
April 1972. 

a This word was substituted for the word " compensation'' by 
section 5(x) (c) of the Tamil Nadu Land Reforms (Fixation of 
Ceiling on Land) Amendment Act, 1979 (Tamil Nadu Act 11 of 
197;9), which was deemed to have come into forceon the 20th April 
1972. 

4 This exprewion was substituted for the expression " the fair 
rent for the land calculated in the manner specified in paragraph 4 of 
Part J of Schedule 111 " by section 7 (3) of the Tamil Nadu Land 
Reforms (Fixation of Ceiling on Land) Amendment Act, 1979 (Tamil 
Nadu Act 11 of 1979), which was deemed to have come into force 
on the 27th October 1978. - 

6 The words "of compensation" were omitted by secticn 
5(x) (d) of the Tamil Nadu Land Reforms (Fixation of Ceiling on 
Land) Amendment Act, 1979 (Tamil Nadu-Act 11 of 1979), 
which was deemed to have come into force on the 20th April 1972, 

Certain elm- 
ms for 
arrears of 
rent not 
i o bz enfot .- 
c ~ d  ;~gainot 
Govern- 
mcot. 
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~hether in execution .of a decree or otherwise against 
iL Government or,against any person holding the {and 
unde~ the Government. 

i* Landowner'$ 68. ~c~hin~contai~edinthisCl~ap!ershall;bedeemed 
right resume ur~d- to affect the right of any land owner under the .2[X'amil 
er l [ ~ ~ ~ i l  Nadu ] Cjila ivaling Tenants Protection Act, 1955 (Z[Tamil 
Nadu ACT 1 N d : i ]  Act XXV of.1955) lo resunle possession for purposes 
XXV of 1955 of parsonal stlliivation of the land the possession of which 

affec:ed. has been ta iccn by the authorized officer under this Ch2ptrr 
and for the plrposes of such resumption the Government 
shall be deemed to be the cultivating tenant in respect 
of the  Iand aforesaid. 

FLmishiag 69. (1) I?, on or after the nolified date, any person 
of re:?! 0:) acquires by .lease any lmd which together with the land, 
acquisltlon if any, already held by him, excetds in the sggregate the 
by any lease land cf in cgltivating . tenant's ailing arm, he shall, within ninety 

days of such acqiiisitinn hrrnish to the authorized officer 
cultivating within whose jurisdiction the land ctr the majoi part thereof 
!enant's ceil- is situated, a return containing such particula~*s as may be 
I n  garea* prescribed. 

I 

(2) If he furnishes the return or fails l o  furnish the 
return or furnishes an incorrect or incomplete return, 
within the period spzcified in  sub-section (I), the provisions 
of snb-sections (2) and (3) of section 61 and other provisions 
of rhis Chripter shall, as far as mzy b-, apply as if it were 
a retarn r~qnired to b: furnished xodcr sub-seciion (1) of I 

section 61. 

Removal of 70. For the removal of do~i,li~s, it is hereby declared 
doubts that n(3thing in this Chapter shall apply to any land held 

by any sugar factory as tenant. 
- 

This expression .was -substituted for the expression " Madras 
Act " by paragraph 3 (2) of the Tamil Nadu Adaptation of Laws 
Order, 1970. 

"These words were substituted for the word " Madras" by 
the Tamil Pladu Adaptation of Laws Order, 1969, as amended by 
the Tamil Nadu Adap:ation of Laws (Second Amendment) 
Order. 1969. 

-. - .. . . - -. --- - -. . -,. . I... .% . -- ̂ ....I . . . , 



1961 : T.N. Act 581 Land Reforms (Fixation 1053 
of Ceiling on Land) 

71. The provisions of the YTarnil Nadu] Cultivating Efl~e;, of 
cert . ~ n  Acts. 

Tenants Protection Act, 195yl[Taamil Nadu] Act XXV of 
1955), the l[Ta mil Nadti] Cultivating Tenants (Pr.yment 
of Fair Rent) Act, 1956(l[Tarnil Nadu] Act XXIV of 1956), 
the Tiruchirappalli Kaiaeruvaram and Mattuvarum Act , 
1958 (l[Ta,mil Nadu] Act XXXVI ot 1958) and any other 
law relating to tenancy shall, except in so far ns thcy are 

! inconsistent with any of the provisions of this Chapter, 
contiilue in force. 

i 721. The provisions of this Chapter shall, sr.bject to hovisici-s of 
this Chap:~r 

( the provisions of section 17, h3vz effect notwithstanding ,, override 

anything incon .:i i tent  ttl~crewitl~ contained iin any other O I ~ C *  
provisions. 

provision of this Act. 

f i r 

CHAPTER fX: 

EXEMPTIONS. 

c 

73. h p t  as otherwi~e provided in sub-sections (2) Exernpti ns. 

. and (3) of section 5 and in secticn 6, ' nothing ccntained 
in this.,Actkshall apply to- , I 

i J ,  ' J  < r 

;;;# , 
" i  1 

(i) any land held by the Central Government or any 
State ~ o v e b c n t  or any local anthority ; 

, 

1 These words were substituted for the word " Madras" by 
the Tarnil Nadu Adaptation of Laws Order, 1969, as amended by 
the Tamil Nadu Adap.ntioa of Laws (Second Amendment) Order, 
1969. 



1054 Land Reformr (Fixation f1961 : T.N. Act 58 ' 

of Ceiling on Land) < 
7. 

'[(ii) any Iand held by any University constitrltcd by 
m y  law;] 

2[(iii) any land ansigned by the Governmcr~c to  
and held by, any Land Cdonisation Co-operativ 
Sociel!, ;] 

3[(i~) aqy land in respect of which the Government 
have gmnted permission to any indil~tria 1 or commercial 
i!nderteking undcr section 37-A and such pet-misdcn 
eontini!es in force : 

Provided that such 1:ind shall bc exempt only so lon 
as the conditions, if m y ,  specified by the Governlnent a 
colnplied with ;] 
.. e 

This clause was substituted for 
section 3 (9) of the Tamil Nadu Land Reforms (Fixation of 
on Land) Third Amendment Act, 1972 (Tamil Nadu Act 
1972), which was deemed to have wme into force on the 1st 
1972:- 

" (ii) any land held by- 
(a) any charitable or educational institution of a p 

nature ; 
(b) any trust ; 
(c) any University constituted by any law ; 

8 This clause was substituted for the following clause by 
3 (4) of the Tamil Nadu Land Reforms (Fixation of CeiIi 
Laad) Fifth Amendment Act 1972 (Tamil Nadu Act 10 of 
which was deemed to have come into force on the 6th Ap 

" (iii) any land owned by such co-operative societi 
than societies registered or deemed to have been registered 
Madras Co-operative Societies Act, 1932 (Madras Act V'I 
or under the Travancore-Cochin Co-operative Societies 
(TravancoreCochin Act X of 1952)] as are approved by t 
ment ;" I 

a This clause was substituted for the following clause by 
3 (11) (a) of the Tamil Nadu Land Reforms (Fixation of 
on Land) Sewnd Amendment Act, 1972 (Tamil Nadu A 
1972), which was deemed to have come into force on tire ist 
1972 :- 

" (iv) any lan l held by any in :lust rial or commerci 
taking:(other than n co-operathe society) which, in the o 
the: Government, hona fide carries on any industrial or 
cia1 operation and which is approved by the Government: 

Provided that such approval shall be subject to such -f. 
as mzy be prescribed : 

.Provide:! further that such lnnd shall be exe 
so 2s the said conditions are complied witb;" 

- - 
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E (x) * * 
(xi) any laad-- 

(a) i ilterspersed among plantations, or 

(b) con[ jguous to any plr ntation, 

in exi::tt;llce " o n  the date of the cornmcr~cenient of tl1i.s 
Act] in ally are4 8[ * * * ] and in respect of which 
tht Land Boaid lias granted p~rmissloa uuder sectioll 31 
and such perinission continues in force ; 

(xii) any land &warded for gallantry to defence 
personnel : 

Pi-ovided that such lmd shall be exempt only for the 
lifetiine of tht person to whom the award wi: s granted ; 

4[(xiii) * t 

_ _ _ _ _ _  ---.---- - --___-_- - 
1Tlle fhiiow. t g clr-usc w .s oinltterl by section 3 (14) of the 

Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Fourth 
Amend~nent Act, 1972 (Tamil Nadu Act 39 of 1972). vrhich was 
deemed to have come into force on the 1st March 1972:- 

"(x) any ianci use:{ excius;vely for dairy farmit:g or li 
s t o c ~  br,.cding 7.nd i n  respect of which th: Land Board 
grai?tcrI pc.rm!ssion under sect ion 27 and such permiss on c 
n c  in foi-CL ; " 

2This expression was substitute 
LallrJ Reforins (Fixation of Ceilin 
Act7 1974 (Tamil Nadu Act 30 of 1 
conle into force on the 6th April 1960, 
6th day of ,%pril 1960 " which ill t i1 

sion '. on the date of the commencem 
3(3) of the Tamil Nadu Land Reforms 
Fifth Amendr,lent Act 1972 (Tamil 
was deemed to have come Into force 

8The words '' other than a hill area " were omitted 
3(11)(~) of thz Tamil Nadu Land 
Land) Secolld Amendment -Act, 19 
which was deemed to have come into 

4The foilowing clause was omitted by section 3(10) 
~ a d u  Land Reforms fp*uration of a i h g  On Land 
Act, 1971 (Tamil Nadu Act /41 of 1971) :-- 

(xiii) any land used for the 
respect of which the Sugar Factory 
under section 40 or 43'and such per 

------ - - 
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4 .  

- 9  - .-, # 

* * .  
i , .. . l r  1 ' I , r  

-.- 

'The following sections were omitted by section 3(11) of the 
Tamil 'Nhdu Lan ' Reforms (Fix~~tion of Ceiling on Land) Anlend- 

g ment Act, 1971 (Tamil Nadu Act 41 of 1971) :- 

P 4 " 74. Specic~l provision for grazing 1unds.-Notwithstanding 
g anything contained in this Act, if any persori has, c i ~  the date of the 

p commencement of this Act, held land used exclusively for grazing 
and assesse? to land revenue at Rs. 1.25 an ' below per acre, he shall 

F be entitled to bold such grazing land u;? to an extent of fifty acres 
f in additio,l to the ceiling area : 
$ .  

Provider! that nothing contained in this section sh~I! tantitle 
R any person to hold land for grazing if such.person has been granted 
5 
Z 

permission by the Land Boarcl unc'er section 27 to hold any Ian,.. for 
$ dairy farming or livestock breeding. 

Explanation.- Any land useti exclusively for grzzing shall 
not cease to be grazing land merely by reason of the ploughir 8 or 
preparing the soil for the sowing offodder see s or of the raising or 
harvesting of fodder crops. 

3 75. Grcrzing land to be taken irtto nccolrnt for ceifing ciren ill 

cprtnin cases.-Notwithstandkg anything co~~tained in sectinn 74, 
i f  either of its own motion or on applic .tion by any person the Land 
Board decides that such grazing land as is referred to in section 74 
has become fit for cultivation as 2 result of any irrigation project 
constricted at the cost of the Government, such land shall be taken 

I into account for calculating the ceiling area ancl the person holding 
such land shall, within such time as may be prescribed, furnish a 
return containing the particulars required under section 8 and the 
provisions of section 9 and other provisions of this Act shall, as far 
as may be, apply to such return.'' 

[Earlier, in section 74, the following proviso was inserted and in 
tho ori inal proviso far tile word " Provided " the words " Pro- 
vided ! urthcr" were substituted by section 8 the Tamil Nadu 
Land Reforms (Fixtl.ticn of (3~iliqc vq Land) Amendincnt Act, 1965 
(Tamil Nadu Act 10 of 1963  :- 

f 
+ "Provided that suc.h person shall be e~titled to hold sucll land 

only so long as si.ch lard i s  vscd exclusively fcr gra~icg ".j 
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(2) The High Court, after giving the partiesa r ea soo - 
I able opportunity of being heard, shall-- 

(a) determine a case finally ; 
i 
.A 

(b) rema*d a case ; 4 
. (c) iql~e additional evidence or requim such evide 

tc be taken by the Land Tribunal. . 
, . ".. 

&planation.--In this section and in section 78 date 
the decisian ..f' means the date on which such decision 
communicated to the party concerned. 

Limitation 80. The p~ovisions of section 4 and of sub-section: 
Act and (2) of section 12 of the Indian Limitation Act, 1 
to apQeal 
under sec- (Central Act IX of 1908) shall, as far as inay be, apply 
tioo 78 or 79. any appeal under section 78 or 79. 1 

=The following section was omiitcci by section 3 (1 
the Tamil Nadu Land Rfforms (Fixation of Ceiling on 
FourLh Amendment Act, 1972 (Tamil Nadh i.: ~ c t  39 of 

. whic;h wss deemed to have come info force on the 1st 
1973 :- 

i 

" 81. Revision by the Land Tribunal.-The Land Trik 11 ~1 
call for and examine- 

$- s 
(i) the record of any authorized officer within its juris 

in respect of any proceeding under section 12, 13, 14 (I), (21, 
(5) or 50 C9), or 

(ii) the record of any proceeding under sub-sectioka 
of section' 54; 

to satisfy itself as to the regularity of such 
ing or the correctness, legality, or propriety of any decision 
passed theron; and if, in any case, it appears to the Land 
thzt any such proceeding, decision or order shauId be 
annulled, reversed or remitted for reconsideration, it may p 
accordingly : 

~ r o v i d d  that the Land Tribunal shall not pass any or 
dicia! to any party unless he has been given a reasonable o 
of being heard. " 

[The brackets and figure " (3)" in clause (l) were earlier: 
by section 3 (12) of the Tamil Nadu Land Reforms 
Ceiling on Land) Amendment Act, 1971' -(Tamil 
of 1971).] 
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CHAPTER XI. 

APPEALS AND REVISION. 

78. (1) Against ally decisiorl uf tire authorized o6;er An rpseat 
under section 9 (2) (b), 10 (3), (4, (j), 16 (3) (a) (iii), 20, 22, Lruln 
50 (4, 51 (I), (2),  52, 61 (3) (b) or 102 (2) (b), the Govern- Tribun.ni. 

ment may within ninety d ~ y s  from the date ok the decision 
and any person aggrieved by such decision, may l[within 3 

? :I~irty days] from the date of such decision, appeal to 
the Land Tribunal. 

k i 
(2) The Land Trib~inal may admit an appeal presented 

after the expiration of the period mentioned in sub-section 
(1) 2[bnt not exceeding thirty days], if i; is satisfied that tllc 
party concerned had su fficjent cause for not present ing 
it within the said period. 

< .  

I f 

, , '  ". 
- ' (3) {On ieceipt~of antipbed dndei shb-section (I), the . .,. + - - .  

Land Tribunal, after giirichg the pdfti6S' reasona blk oppora . 
tunity of being heard, shall-- 

% (d deteirmirii: a case finally ; , .. * 
% .t 

. .  . + &  ;; : - '  

* (b)r tmandaase?;  

(c) take additional evidence or rkquire such evidence 
to be taken by the authorized officer. 

r f , - - . {  . 

79. (1) Against a decision of the Land Tribtkns: 1 t~i~der  ~ p p e z i  to the 
section;;ll (3) or 77 (2) the Government may, within Hiah Corn. 
sixty days from the date of the decision and any person 
aggrieved by such decision may within thirty days from the 
date af . ,.)I the decision, appeal to the High Court : 

s P~ovided that the High Court may admit an appeal 
presenied after the expiration of the s~.id period if it in  
satisfied that the party concerned had sufficient cause fCy 
not presenting it within the said period. ---- --- --1___-- .- --- 

I These words were substituted for the words cc within 
sixty days " by section 3 (5) (a) of the Tamil Nadu Lamj 

$ Reforms (Fixation of Ceiling on Lancl) Fourth Amertdment Act, 
1972 ( ~ a m i l  Nadu Act 39 of 1572), which was deemed to have 
come into force on the 1st March 1972. 

2 This expression was inserted bv section 3'(15) (b) of the Tamil 
Nadu Land Reforms (Fixation of Ceiling on Land); Fourth 
Amendment Act, 1972 (Tamil Nadu Act 39 of 1972), which was 

i deemed to have come into force on the 1st March 1972. 
$ 
t 
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(2) The High Court, after giving the partiesa r ee soo- 
able opportunity of being head, shall- 

(a) determine a case finally ; 

(b) remand a case ; 

(c) take additional evidence or require such evidence 
to be taken by the Land Tribunal. 

Explanation.-In this section and in section 78 " date of 
the decision " means the date on which such decision is . , comm~lnicatcd to the party concerned. 

 imitation 80. ?'he provisions of section 4 and of sub-sections: 
Act and (2) of section 12 of the Indian Limitation Act, 1 
to appeal 
under sec- (Central Act IX of 1908) shall, as far as may be, apply 5 
tion 78 or 79. any appeal under section 78 or 79. ,* 

r* 

l[ 81. * * t * I  
--- .I 

1Th:: following section was omittcr! by scction 3 (16) of 
the Tamil Nadu Land Reforms (Fixation of Ceiling on LanQ 
Faur.h Amendmen{ Act, 1972 (Tamil Nadu ~ c t  39 of 19 
whish was deemed to have come into force on the 1st & 
1972 :- 

3 4 

. ,$ 

" 81. Revision by the Land Tribunal.-The Land Tribunal 
call for and examine-- 

(i) the record of any 
in respect of any proceeding 
(5) or 50 (91, or 

(ii) the record of 'any proceeding ; 'un&er, lsub-i 
of section 54; 

to :: satisfy itself as-" 
,ng or the comwtness, legality, or 
passed t h e r o ~ a u d  if, in any F, 
thzt any sue proceeding, . decisi 
annulled, reversed or remitted for 
accordingly : ) ,  

~&id~d'%hat the Land Tri 
dicial to any'party unless he ha 
of heing heard. " - 

phe brackets qnd figure " 
by setion 3 (12.3 of. the Ta 
Ceiling-; on c Bmd) Arfiend 
of 1971).] , '. - ' 

-.--- -- . "  - -"- -- 
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82. The Land Co~nrnissivner may call for and exami~le Revision by 
the Land the record of any authorized officer ip respect of any pro- c,mmis- 

seeding l[under secticin 9 (3), 12, 13, 14 (I), 14 (2), 17 (3), ,ion,, 
18 (4), 50 (5) or 50 (9) or the record of any proceeding 
under sub-section (2) of section 54J'and in respect of any 
ather proceeding under this Act not being a proceeding in 
respect of which a suit or an appeal .e[ * * ' * I  to 
the Land Tribunal is provided by this *Act to- satisfy himself 
as ito the regularity of such proceeding or the correctness, 
legkklity or propriety of any decision or order passed thereon; 
anddf, inanycase,r it appears to the1 Land Commis- 
sioner that any such proceeding, decision or order should 
bz modified, annulled, reversed or remitted for reconsi- 
dera tion, he may pass orders a ccogdingly : 

, . ;g .  c:' f :  f " 

,hnd o p C ~ d i & m r  {sha 11 not pass 
. a n y m y  ~nlesshe. h8s been given 

of being hezird . . 
, " & -  

J r .  

83. Subject to the provisions of section 79, every Land w i r j o n  by 
5 Tribunal shall be deemed to be a court subordinate to the High Court. 
3 High Court for the purposes of section 115 of the Code of 

Civil Procedure, 1908 (Ckntral Act V of 1908), and its 
, orders shall be liable to revision by the High Court under : the provisions of that section. 

f 

84. The Hign Court, the Land Tribunal or the Land Puwer to 
Commissioner may stay the execution of any decision or stay. 

! order pegding the exercise of its or his powers under this 
I Chapter, 
3 ---- - - -- 

__C___ 

1 This expression was substituted for the expression " under 
section 9 (3), 17 (3; or 18 (4) " by section 3 (17) (i) of the Tamil 
Nadu Land Reforms (Fixation of Ceiling on Land) Fourth Amend- 
ment Act, 1972 (Tamil Nadu Act 39 of 1972), which was deemed ! to have come into force on llie 1st March 1972, the figures and 
brvkets "9 (3)" 1lavii:g been earlier substituted for the figures  an^, 

brackets " 9 (3). (4) " by section 3 (13) of the Tamil Nadu 
Land Refornls (Fixation of Ceiling on Land) Amendment Act, 1971 
(Tamil Nadu Act 41 of 1971). 

* The words " or revision" were omitted by section 3 (1 7) (ij) 
r ) F  tbc Tamil Yadu I,antJ Kcforms (Fixation of Ceiling on Land) 
Pourth A m d m t  Act, 1972 (Tamil Nadu Act 39 of 1 Y 72), whirh 
was iltwnod to hive comc fnto forcc on the Id March1972. 

i 125-648 
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(2) The High Co~~t-t, after giving the partiesa Ieasoo - 
able opportunity .of being heard,lshall- 

(a) determine a case finally ; ' 

(b) remand a case ; 

(c) take additional evidence or require such evidence 1 
to be tnkeu by the Land Tribunal. 1 

Explanation.--In this section and in section 78 a d,.,; of 
the decision " means the date on which such decision is 
communicated to the party c oncerned . 

 imitation 80. The provisions of section 4 and of sub-sections (1) 
Act to and (2) of section 12 of tho Indian Limitation Act, 1908 to appeal 
under sec- (Central Act IX of 1908) shall, as far as may be, apply to 
ti on 78 or 79. any appeal under section 78 or 79. 

e- I_- 

lTh.: following section was omilteci by section 3 (16) of 
the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) 
F,wr; h Amendment Act, 1972 (Tamil Nadu ~ c t  39 of 1972), 
which was deemed to have come into force on the 1st March 
1973 :- 

" 81. Revision by the Land Tribunal.-The Land Tribunal may 
call for and examine- 

(i) the record of any authorized officer within its jurisdicti 
in respect of any proceeding under section 12, 13, 14 (11, (21, (31, 
(5) or 50 (91, or 

(ii) the record of any proceeding under sub-section 
of section 54; 

to satisfy itself as to the regularity of such pr 
ing or the correctness, legality, or propriety of any decision or 
passed theron; and if, in any case, it appears to the Land 
that any such proceeding, decision or order shoyld be 
annulled, reversed or remitted for reconsideration, it may pass o 
accordingly : - 

Provided that the Land Tribunal shall not pass any orde 
dicial to any party unless he has been given a reasonable oppo 
of being heard. ". 

[The brackets and figure " (3)" in clause (l) were earlier 
by section 3 (12) of the Tamil Nadu Land -Reforms (Fi 
ceiling on Land) Amendment Act, 1971' (Tamil' Na 
of 1971).1 

- - . . - .  --. _ _ _  , 
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1[88;h~ Where the transfer or port ioti of any land has been Q'trialty for 
decl&red to I% void undei section 22; nd ' i f  any penson has furnishins 

return show- in the return furnished by him under 'this Act specified ing 
such land to be declared as surplus h d  of the tradsferor subject to 
or of the person effecting the partition, the person so void trans- 
furnishing the return shall be punishable with imprison- fers Or parti- 

tions under ment which may extend to  six months or with fine which ,tion 22 
- may extend to two thousand rupeesor with both, 1 as ?urpius 

- - 
7 ,  

land. 
I .  

. . 

son, on or after the notified date, volun- Penalty for 
ssessory mortgage any land Bcpuisition 

"t$@ hnd, if ah9, slrddy hald by him by po&essory lease or 
te the d i n g  'ma, he shall be mofigage j n 
xceeding one thousand rupees. e m s  of the 

ceiling area. 

90. If any parson wilfully contravenes my kwfd order mnalty for 
passed under this Act or obstructs any person from lawfully contraven- 
taking possession of any land under any of the provisions tion of any 
of this Act, he shall be punishable with fine which may l a m  order. 

extend to five hundred rupees. 

3491 . If any person, after the date of vesting inthe Govern- Penaltv for 
cutting trees merit of any land acquired under this Act and bofore the or for ,,, 

disposal of such land under this Act, outs or causes to be vitll any 
cut, trees on the land, or removes or causes to be removed, machinery, 
acy building, %[machinery, plant, apparatus, welts, filter etc. 
points or powm lines] constructed, erected or fixed on the 
land and used for agricultural purposes, or does or causes 
to be done any act likely to diminish the utility of thr 
land, he shall be punishable with imprisonment for a I 3  

term which may extend to one year, or with fine not exwe- 
ding one thousand r upees, or witb both. 

Pa. (1) If the person committing an offence under this m n c e s  by 
Act is a company, the company as well as every person comr;anies,i 
in charge of, and responsible to, the company for the 

------ 

I This sect ion was i n  serf ed by section 5 of the 'Tamil Nadu 
Land Reforms (Fixation of a i l i n g  on Land) Sixth Amendment 
~ c t ,  1972 (Tamil Nadu Act 7 of 1974). 

Thxe words w2re sub;titudcd far ths wards " mlchinery, 
plant or apparatus " by szctjon 3 (8) of th: Tam' i  Nadu 
Land Reforms (Fixation of Coiling 311 Lznd) Aa:ndrnant A$, 

i 1971 (Tamil Nadu Act 41 of 1971). 
a 125-6-68A 
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conduct of' its business at the time of the commission of 
the offence shall be doamed to be guilty of the offence and 
shall be liable to be proceeded against and punisbed 
accordingly : 

Provided that nothing contained in this sub-section 
shall rendar any such person liable to any punishment 
if he proves that the offence was wmmitted without his . 
knowledge or that he exercised all due diligence to 
prevent the commission of such offence. 

(2) No~.withstanding anything contained in sub-section 
(I), where an offence under this Act has been committed 

, by a company and it is proved that the offence has , been 
committed with the consent or connivance of, any director, 
manager, secretary or other officer of the company, such 
director: manager, secretary or other officer shall also 
be deemed to be guilty of that offence and shall be liabb 
to be proceeded against and punished accordingly. 

ExpIunutfon.--For the purposes of this sedion- 

(a) " company" mans any body corporate and 
includes s firm or other association of iudividuds, and 

(b) " director " in mhtion to a, firm means a partnor 
in the firm. 

b@m 93. (1) No court shall take cognizance of any offence 
Of punishable under this Act except on complaint in writing 

made by the authorized officer or any officer empowered 
by him by special order- 

(2) No court infe~ior to that of a *Presidency Magis- 
trate or a Magistrate of the first class*shall try any offence 
punishable under this. Act. 

* Accordirlg to clauses (a) and (c) of sub-section (3) of section 3 cf 
the Code of Criminal Procedure, 1973 (Central Act Z70f 1974), any 
reference to a Magistrate of the first class shall be construed as a 
reference to a Judicial Magistrate of the first class and any reference 
to a Presidency Magistrate shall be construcd as a refer~ncc to a 
Metropolitan Magistrate with effect on and from 1st April 1974. 
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CHAPTER XIPI: 
DISPOSAL OF LAND A C ~ ~ ~ E D  BY Tiia GO- UNDB : - , 

THIS ACT. 

94. (1) Subject. to the provisions of sub-section (2) l[and Disposal af 
section 94-A 1 the Government may, after taking into land scquir- 
consideration the objects specified in the preamble, make ed by the 
rules providing for the manner in which any land acquired Governme* 
by the Government under this Act shall be disposed of. 

2r * * * * * 1 
(2) (a) In the disposal of the land acquired by the 

Government under this Act, the G~vernment shall give 
preference to any person who is completely dispossessed 
of his holding, or whose extent of holding is reduced 
below S[three acres of dry land or one and a half acres 
of wet land] held by him partly as cultivating tenant and 
partly as owner or wholly as cultivating tenant, by virtue 
of i he provisions of this Act. 

5[Explanation.-Where a person holds both dry and 
wet land, then, for the purpose of calculating the extent 
of his holding under this clause, oneacre of wet land shall 
be deemed ro be equal to two acres of dry land.] 

lThesc, words, figures and letter were inserted by section 3 (14) (a) 
of the Tamil Nadu Land Reforms (F:xation cf Ceiling on Land) 
Amendment Act, 1971 (Tamil Nadu Act 41 of 1971). 

a The following proviso was omitted by section 7 (6) of the Tamil 
Nadu Land Reforms (Fixation of Ceiling on Land) Amendment Act, 
1979 (Tamil Nadu Act 11 of 1979), which was deemed to have come 
into force on the 27th October 1978 :- 

" Provided that no such rules shall come into force unless they 
I 

are approved by the Legislature." 
This expression was substituted for the expression "three standard 

acres" by section 3 (i) of the Taniil Nadu Land Reforms (Fixation of 
Ceiling on Land) Second Amendment Act, 1979 (Tamil Nadu Act 
8 of 1980). 

The following clause (b) was omitted by section 3 (14) (b) of the 
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amend- 
ment Act, 1971 (Tam:! Nadu Act 41 of 1971) :- 

"(b> Where any surplus land acquired ynder this ACI is held by 
any existing sugar factory as tenant or as possessory mortgagee, im- 
mediately before the date of the acquisition, the Government sl~all, 
in the disposal of such land, take into consideration the recommen- 
dation of the Sugar Factory Board in that behalf." 

This explanation was added by section 3 (ii) of the amil Nadu 
Land Reforms (Fixation of Ceiling on Land) Second 
Act, 1979 (Tamil Nadu Acl 8 of 1980). 

L d m a n t  
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~tlles in res- l[94-A. (1) %re any surplus land acquired by the i 
mt Of s u m -  Government under this Act was held by any sugar faf ory 
lu5 land immediately before the date of the acquisition, the Govern- ,by sugar fac- 

4- 
,ow and ac- ment shall malie arrangement for the cult ivation of such 
quired by l8nd with sugarcane for supply to the sugar factory 
Oovern wnte concerned. 

(2) The Government mhy make ruics in respect of the 
lands referred to in sub-section (I) for the cultivation of 
sugarcane through a corporation (including a comp: ny) 
owned or controlled by the State and for such other matterr 
in connection with the administration of such lands. 

(3) Notwithstanding anything contained in sub- 
sectioh (1) or sub-section (2), the Government m y ,  by 
notification, direct that it is not compulsory to cultivaie 
sugarcane in any such land as is referred to in sub-section 
(I) and on the issue of such notification, the land concerned 
may be cultivated either with sugarcane or with any other 
crop. 

(4) Nothii1.g in tVs seaion shall be construed 
as preventing the Government from making rules under 
section 94 providing for the manner of disposal of any 
surplus land acquired undcr this Act and held by any sugar 
factory immediately before the date of acquisition and 
accordingly, the Government may make rules under wiion 
94 providing for the disposal of such land. 

Certain lands 94-B. (1) Notwithstanding anything contained in *@ be as section 17 or any other provision of this Act or in a.ny other 
want Corporation. by law for tbe time being in force, where immediately before 
I 

the date of the commencement of the Tamil + d ~ , w d  :- 
Reforms (Fixation .of Ceiling on Land) Amtnhept a Act, ' 
1971, any land is held as tenant by any sugar factmy wdep : 
a contrac. of tenancy which is sllbsisting and wlieii'su& - 
land is within the ceilitig area of the land omer c@oemd, a 

such land shall be &%xned to be held as tenant by the ' 

corporation (includi'rig a company), if any, refkred to in * 

sub-section-(2) of section 94-A for the . unexpired,@eriod of - 
\ 

-.L 

ISections 94-A, 94-B and 94-C were inserted by section 3 (15) of 
the Twl 'Eiadu Land Reforms Fixatipn of Ceiling on Land) 
Amsndrritit Act, 1971 (Tbmil Nadu Act 41 of 1971). , , 

. 1'7.. - . b Y  

. - - -  - --- - - .- . - "" , Im_ 

.'"C. X 4.+ar-- 
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tho contract '[and for a period of 2fseven years] aftcr the 
expiry of such contract] and accordingly the said contract 
of tenancy shall force and effect agaimt the said corporation 
and may be enforced or acted upon as fully aod effectually 

- 

as if in the place of the sugar factory, the corporation had 
* been a party therctos[andthe amount of rent payable 

under the contract of tenancy shall be continued to be paid 
to tho land owner by the corporation]. 

(2)Nothing in this Act shall apply to any land 
referred to in sub-section (1) only so long as such land is 
deemed to be held as tenant by the corporation (including 
a company) under sub-section (1). 

94-C. (1) Except as otherwise provided in sub-sections Exemptioc 
IIA .cspect of t2) and (3) of section 5 and in section 6, nothing cortqined land by in this Aa shall apply to any extent of land not exceeding ~ ~ ~ f m r y  

100 standard acres held by a sugar factory solely for rosearch for research 
and seed farm purposes. PUW'BCS 

(2) The que~tion whether any land is held solely for 
research and seed farm purposes shall be decided by the 
Government]. 

I 

These words were inserted by section 2 (i) of the Tamil Nadu 
Land Reforms (Fixation of Ceiling on Land) Amendment Act, 1975 
(Tamil iqadu Act 11 of 1975), which was deemed to have come 
into force on the 15th January 1972. 

These words were substituted for the words "five years" by 
section 2 of the Tamil Nadu Land Reforms (Fixation of Ceiling on 
Land) Amendment Act, 1980 (Tamil Nadu Act 21 of 1980), which was 
deemed to have wme into force on the1 5th January 1972. 

'These words were added h* ~wtion 2 (ii) of thc T d l  N ~ u  
Land Reforms (Fixation of Ceiling on Land) Amendment Act, 1975 
Tamil Nadu Act 11 of 1975), which was deemed to have axno into $ orce on the 15th January 1972. 
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I 

Government, the land ,so converted shall be reduced to 
standard acre according to the proportion specified in the 
clause aforesaid, and the ceiling are2 of such person shall be 
fixed in accordance with tlie provisions of this Act. 

Decrease j n 96. Notwithstanding anything contained in this Act, 
numbcr of the extent of ceiling area wnicn a family is entitled to hold 
members Of under the provisions of this Act, immediately after the date 

of the publication of the final statement under section 12 I o adect 
ceiling ama. or 14, shall not be reduced by reason only of any decrease 

after the said date in the number of members on such 

'[Provided that nothing contained in this section shall 
be deemed to affect the refixation of tlie ceiling wea under 
th:: Tamil Nadc Land Reforms (Reduction of Ceiling on 
Land) Act, 1970.1 /- 

I 

Appoint - 97. The Government may appoint any *member of the 
of land Board of Revenue as Land Commissioner for the State to 

Commissi- exercise: such powers and discharge such duties as arc oner. assigned to hiin by or under this Act. 
-- --. ----- 

lT11i.s proviso was added by section 2 (11) of the Tamil Nadu 
Land Reforms (Reduction of Ceiling on Land) Act, 1970 (Tamil Nadu 
Act 17 of 1970>, which was deemed to have come into force on the 
15th February 1970. 

*By virtue of section 10 (1) of the Tamil Nadu Board of Revenue 
A,, . 'ition Act, 1980 (Tamil Nadu Act 36 of 1980) any reference to t ; ,~  
Member of the Board of Revenue shall be deemed to be'a reference to 
the Appropriate Authority specified in the not8ca.tion under sub 
section (I) of section 4 of the said Act. 
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98. The Government may issi~e such orders a ~ ~ d  
directions of 2. general charact( r as they may 
i~ecessary in rcspect of any matrer relating to the powers 
and dutic s of ihe authorized officer, the Land B w d  
I [ * * ] and the Land Commissioner. The authorized 
officer, the Land Board, 1 [ * * ] and the  and Corn- 
inissioner sb l l  give effect to & such orders and 
directions. 

99. (1) On thf: application of any of the parties or of 
his own motion- 

(a) the Collr ctor of the district may at any stage 
after giving thc partics a reasonable opportunity of 
being heard, trznsfer any application or other proceed- 
ing urider this Act pending before any authorized officer 
in the district for disposcl to any other authorized officer 
in the same district. 

(b) the Land Commissioner may at any stage after 
giving the parties a rcascnable opportunity of being 
heard, t ransfcr any application or othcr proceeding 
under this Act pending b fore zny authorized officer in 
any district for disposal to my other authorized officer 
in a n j  othrr district. 

(2) Whcr- 'my application or proceeding has been 
transferred und sub-stction (I), the authorized officer 
to whom such tmnsft r is made may, subject to any 
special directions given in the order of transfer, either 
hold the inquiry de nova or proceed from the stage at 
whioh the said ~pplication or other procesding stood 
when it was transfer]-ed. 

100. The au?horizeG o f l ~ e r ,  [the Land Cammis- 
sioner or the Land Boarcl] shall firnish to the Govern- 
incnt such returns, statistics, 2 ccounts and other infor- 
mation as the Govcrnmellt may from time to time 
requirt.. 

101, The :luthorized officer may obtain from any 
Court, Land Boarti, [ * * ] Land Tribunal or other 
:tuthori ty any infol'mat i 011 relating to any proceeding . - ---- 

I The words " Sugar Factory Board '' were omitted by 
section 3(16) of the Tamil Nadu Land &forms (Fixation of 
Ceiling on Land) Amendment Act, 1971 (Tamil Nadu Act 41 
of 3971). 

These Words were substituted for the words 66th~ Land Corn.- 
mis'sioner, the Land Board or the Sugar Faaory Board'' by sectlon ,3(17)-0f the Tami 1 Nadu Land Reforms (Fixation of 
Ceili9,qn Land) Amendment Act, 1971 (Tamil Nadu Act 41 of 
19h). 

a The words '' Sugar Factory Board" were omitted .by 
sect ion 3(18), fbid. 

Power of 
Government 
to issue or- 
ders and dir- 
ections to the 
authorized 
officer, etc. 

Transfer of 
proceedings 
from one 
authorized 
officer to 
another. 

Returns and 
reports. 

Authorized 
officer empo- 
wered to ob- 
tain inform- 
ation from 
court, etc. 
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pending beforc thc authorized oEcer, and such Court, 
Land bb:*l, I[ * * * ] Land Tribunal or authority. as 
tLw case may be, shall, if such information bc available 
with it, furnish him with such iilformation within a 
reasonable pcriod. t I 

Authorized 102. (1) For the purpose of c~.rrying into effect the I 
officer ern- 
powered to provisions of this Act, the authorized officer may, by 
Obtain infor- notice, require any persrn to furnish any information 
matlon from 
 sons. ~elatingtotheextentoflandheldbysuchperson,thenum- 

ber of members of the family, if any, of such person, and 
such other particulars as may be prescribed. The person 
aforeaid shall furnish the information to the authorized 
officer within such time as may be specified in the notice 
or within such further time not exceeding tfkirty days as 4 
the authorized officer may, in his discretion, allow. 'i 

(2) (a) Where any person on whom notice under $ 
subsection (1) has been served fails to furnish the infor- 
mation within the time specified in that notice or within 
the further tinle allowed by the authorize'd officer under 
sub-section (I), the authoqked officer may obtain, in su 
manner a s  may be presribed, the necessary idformatio 
either by himself or through such agency as he 
fit. 

(b) The authorized officer shall, as soon as & be 
- after obtaining the information under c l a ~ w  (a), give to the 
person concerned a reasonable opportunity of matring 
his representation and of adducing evidence, if any, in 
respect of such information and consider any such repre- 
sentation and evidence and pass such orders as he deems 
fit. , 3 t 

103. The costs of, and incidental to, all proceidings 
before the authorized officer, Land Commissioner, fand 

Costs. Board, 2[ * * ] Land -Tribunal or other authority 
shall be in his or its' discretion. 

1 The words " Sugar Factory Board " were omitted by section 3 
(1 8) of the Tamil Nadu Land Reforms (Fixat :on of Ccling on Land) 
Amendment Act, 1971 (Tmil Nadtl Act 41 ol' 1971). 

* The words "Sugar Factory Board9' were omitted by 
section 3 (19), ibid. 
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104. The authgrized officer or any person acting mder Pmct to enter 
his orders may at any time enter upon any land but not a upon 

I 

dwelling-house, with such other offi=rs or persons 2s he 
considers necessary and make a survey and take measure- 

I 

ments thereof or do any other act which he considers 
necessary for cartying out the purposes of this Aa. 

105. (1) No suit, prosecution or other legal piowding i*dem*i?~- 
shall lie against the authorized officer, Land Board, l[ * * ] 
Land Commissioner, Land Tribunal or other authority 

r 

for anything which is in good faith done or intended to be 
done in pursuance of this Act or any rule or order made 
thereunder. 

(2) No suit or other legal proceeding shall lie against 
the Government for any damage 'caused or likely to be 
caused by vihue of sny provision of this Act or by anything 
~ h i ~ h i &  in good faith done or iritendod to be done in 
pursuarxce&f this Act or any rule or order made there- 
under* 

' .  1O6e'The Government may,- for the purposes of this Preparation 
Act, cause to be prepared and published a record of rights of record of 
in accordance with such rules as may be mnda by them. rights.! 

d07. ~xcept as otherwise provided in this Act, no civil OfjuGs- 
diction of au"fi.' shall have jurisdiction to decide or deal with my avil 

. qG&ion which is by or under this I Act reqaind to be 
decided or dealt with by the authorized officer, the Land 
Board, f * * ] the Land C o r n m ~ o ~ ? ] ~ ,  the Land 
Tribunal or other authority. 

1 The words " Sugar Factory Board " were omitted by section 
3(20) of the Tamil Nadu Land, Reforms (Fixation of Ceiling on b d )  
Amendment Act, 1971 ('Famll Nadu Act 41 of 1971). 

"jle words ''the Sug,ii 1::lL=ior y Roarcl " were omitted by section 
3(21)01' t l ~  'fanlil Nadu I.ond ~ttfornls (F ixatiou of Cailing on 
Land) Arnarldrr~ent Act, 147 1 (Tamil Nadu Act 4 1  of 1971), 
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court-fees . 108. The court-fee payable in respect of- , < & ; T4 
? , ?& 3%. 
r * &  i$pj 

(a) any suit under sub-section (3) of section 11, shall ,.,kg 
be t went y-five rupees : :,+%* 

i8-5 a .t 
(b) ;.ny appeal to the Land Tribunal undar sction -zb f '; 

78, shall be five rupees ; ?- 

(c) any appeal to the High Court under section 79, I 

hall be t wenty-five rupees ; 

(d) any application for revision by the Land Tribunal 
under scctiort. 81 or for revision by the Land Commissioner 
under section 82, shall be one rupee ; 

(e) any application for revision by the High Court 
under section 83, shall be ten rupees ; 

( f )  any other case, shall be such fee as may be pros- 
cribed. 

Delegat ion '09. The Government may, by notification, direct 
ofpwers, that any power exercisable by the Land Commissioner 

or any authorized officer, under this Act or the rules made 
thereunder, shall in relation to such matters and subject 
to such condhions, as may be specified in such notifimtion, 
be exercisable also by such officer or authority subordi- 
nate to the Government, as may be specified in the notifica. 
tion. 

P~iver r o 110. (1) The Government may make rules to carry 
make*es* out the purposes of this Act. 

(2) In particula< and withnut prejudice to the 
a 

of the foregoing power, such rules may provide 
for- 

(a) all matters expressly required or allowed by. 
this Act to be prescribed ; 
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(b) the manner of service of notice under t hi s 
Act; 

a 

+ (c), ths manner of giv@ reasonable opportunity. 
or of adducing evidence under this Act. 

\ .W) * * * I 
(k) the place at which and the manner in which 

tb draft statement under sub-section -v) of section 10 and 
the final statement under section 12 or 14 may be 
publiihed ;. 

(f) the mannei of service of a copy of the final , 
statement under sectidn 12 or 14; 

(g) the manner of publication of a proclamation 
under clause . (a) of sub-section (2) of section 18 ; 

(h) the qualifications which shall be posses:;ed by 
the members nominated under clause (a) of sub-section 
(2) of section 24 ; 

(i) the manner in which the draft 2[*] assessment 
roll may be published under sub-section (3) of section 50; 

(j) the manner of apportionment of the 3[amougt] 
payable under this Act among the persons claiming 
interest' in such a[amount] ; 

(k) the procedure to be followed by the authcri7ed 
officer under this Act ; 

(I) the terms and conditions of service of the 
Chairman and members of the Land Board 41 * * *J ; 
- - - .- 

I The following clauce was omitted by section 3(18) of the Tamil 
Nadu Land Reforms (Fixation of Ceiling on Land) Fourth Amend- 
ment Act, 1972 (Tamil Nadu Act 39 of 1972), which was deemed to 
have come into force on the 1 st Marc11 1972 :- 

"(d) the minimum extent of land which any person shall hold in 
order to cntitlc him to  llold any land for dairy farming or livestock 
breeding;" 

8 The word " compensation " was omitted by section 5(xi)  (a) of I 

the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amend- 
ment Act, 1979 (Tamil Nadu Act 11 of 1979), which was deemed to 
have comc into force on the 20th April 1972. 

* This word was substituted for the word "compensation" by 
m i o n  5 (xi) ( B )  of the Tamil Nadu Land Reform (Fixation of 
Ceiling on Land) Amendment Act, 1979 (Tamil Nadu. Act 11 of 
1979), which was deemed to have come into force on the 20th April 
1972. 

4 The word$ " and of the Sugar Factory Board " were omitted 
by section 3(22) of the TamilNadu Land Reforms (Fixatio I of Ceiling 
011 Land) Amendment Act 197 1 (Tatqil Nadu Act 41 of 1971). 
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(m) the m a n m  in which, and the officer by whom. 
fair rent shall bee ascertained for the purposes of this, 
Act; 

(n) the circumstsnces under, and the conditiow 
subject to, which, and the authority or officer before 
whom any amo m t  I[ * * * * ] payable under thi's 
Act may be ker t in deposit ; . i 

, 

(0) the manner of payment of the amount I[* * * *] 
so deposited to the persons entitled thoreto ; 

(p)  the manner of communicating to the party 
ooncemed every decision or order in any proceeding against 
which an appeal or revision is provided for by this Act. 

a[(q) the period within which an application, foa 
revision under section 82 may be presented.] 

1 The words " of compe%'ri;r " r t r e  ow;tted by section 5 (mi 
(c) of the Tamil Nadu Land Reforms (Fixatiotl of Cerfing on Land) 
Amendment Act, 1979 (Tamil Nadu Act 1 1 of 1979) which was 
deemed to have cc mr: into force on the 20th April 1972. 

3 This clause was added by section 2 of the Tamil Nadu Land 
Reforms (Fixation of Ceiling on Land) Amendment Act, 1973 (Tamil 
Nadu Act 8 of 197%). 

8 The following section 'was omitted "r section 3(13 of the 
Tamil Nadu Land Reforms (Fixation of Corl ng on Land) Secand 
Amendment Act, 1972 (Tamil Nadu Act 20 of 1972) which was deemed 
to have come into force on the 1st March 1972 :- 

(61 1 1. Power fo remove di ficultier-If any difficulty arjses in 
&jug effect to the provisions o this Act, the Governmat may,as 
m i o n  may require, by order do an which appears to them 

%rp- n m  for the prrrpose of removhg the 
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112. .(I) All rules made under this Act '[ * * * 
a[ * * j shall be published in the *Fort St. George Gazette 
and, unless they are expressed to come into force on a ksislature. 
particular day, shall cow into force on the day on which 
they are so published. 

(2) Every rule made under this Act 4i * * * ] 
6 [ * * shall, as soon as possible after it is made, be 
placed on the Table of both Houses of the legislature, 
and if, before the expiry of the session in which it is so 
placed or the next session, both Houses agree in making 
any modification in any such rule '[* * *I or both Houses 
agree that the rule 6[ * * ] should not be made, the rule 

* * * ] shall thereafter have effect only in such lnodified [ 
form or be of no effect; as the case may be, so however, 
that any such modification or annulment shall be without 
prejudice to the validity of anything previously done 
under that nrle I * 1. 

1 The words, 66 and orders " were omitted by sc~tion 3 (13) (a) of 
the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Second 
Amendment Act, 1972 (Tamil Nadu Act 20 of 1972), which was 
deemed to have come into force on the 1st March 1972. 

3 The expression " other than those made under section 94 " 
was omitted by section 7(7) (i) of the Tamil Nadu Land Reforms 
(Fixation of Ceiling on Land) Amendment, Act, 1979 (Tamil Nadu 
Act 11 of 1974),which was deemed to have come into force on the 
27th October 1978. 

The words and figures " and all orders made under section 
1llwwere omitted by section 3 (13) (b) of the Tamil Nadu Laqd 
Reforms (Fixation of Ceiling on Land) Second Amendment 
1972 (Tamil Nadu Act 20 of 1972), which was deemed to have 
come into lbrce on the 1st March 1972. 

The expression " other than that made under section 91 " 
was omitted by section 7(7) (ii) of the Tamil Nadu Lana Reforms 
(Fixation of Ceilling on Land) Amendment Act, 1979 (Tamil Nadu 
Act 11 of 1979), which was deemed to have come into force on the 
27th October 1978. 

The words and figures " and every order made under section 
1 11 " were omitted by section 3 (1 3) (c) of the Tamil Nadu Land 

Reforms (Fixation of Ceiling on Land) Second Amendment Act, 
1972 (Tamil Nadu Act 20 of 1472), wuich was deemed to have 
come into force on the I st March 1972. 

The words " or order " were omitted by section 3 (13) ( c )  of 
the Tamil Nadu Land Reforms (Fixation of Ccilin on bnd)  Second 
Amendment Act, 1972 Nadu Act 20 o f  1972), which pla. 
deemed to have come into force on the 1st March 1972, 

~ N w  th Tamil Nadu Governme~t &ettr. 
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I The following Scheclule I was omitted by section 3 (14) of the Tamil Nadu 
LandReforms (Fixation of Ceiling on Land) Second Amendment ~ c t ,  1972 
Tamil N ~ d u  Act 20 of 1972), which was deemed to have come iiito force on the 5 st March 1972:- 

a >' 
6' SCHEDULE 1." 

[See section 3 (1 811 

* 50. 
4 I 

Polur. . . . . 66. 
67. 

Revenue nuinbar 
and name of village. 

(3) 

Paiu mat hi. 
Alleri. 
Eiluparai. 
Pudukuppa m, 
Peenjamancai . 
  art hankollai. 
Pclambattu . 
Periapanaparai. 
Mulluvadi . 
Naickaner i, 
Padapcnjarnart hut. 
Puliyur. 
Wlthathiapet. 
Kilthathiapet. 
Nellivoy . 
E3mkka~mbat tu. 
Athipel. 
Penmittham. 
Kilpem. 
ChcnnakillPet t U. 
Me125 ttu. 
Vannan kuttai. 
Palamarathnr. 
Mt:Isilambadi. if , I  . 
Melmalachi. 
Akkarapattu. p I . > t  

-k , ills 
Kutta karai. , <  , q 3  

Pattiraikadu. 
Me1 sippili . , $4' c j  

Erurnaiaour. . P2 . 
Kilthatiapattur .' r I . a S ,  , '  *-zm Kana %. , : f k  

Amirthi. , 1 

Nammiampattu. 
Erim. 
Kilkanavayvr. 
Puliankuppam. 

I 

Seanagadu. 
. . 
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* - 
' District. Taluk. Revc: rre ~ b e r  

and name o f  v i i h ~ e .  

Tirupat hur. . . 45. Pungambat Xad. 
46. Pudur Nad. 
47. Ncllivasal Nad. 
48. Elagiri Hjlls. 
49. Veladigamanbarda 

N;~iWtanur: 

. . Krislznagiri . . . . 155. Maravadi, 
157. Murukkalmtham 

Salem . . . . 133. Jarugumalaj. 
181. Pelappadi. 
182. .4runuttumalai. 
I 83. Siru malai. 

185. kladipatti. 
186, Pcpiyavelampatti, 
187. Si t.klv~lampatti. 
All Viliages in Yercaud sub-Gluk 

3famakkal . . , . 46. Valappuri~adu. 
48. Ariyarnadu. 
49. Valavandinadu, 
50. Selurnadu. 
51. Thinnanurnadu. 
52, Devanurnadu. 

.. 31.Kilur. 
36. Melur. 
38. Gidamalai, 
-50. Perikarainab. 
51. Bailnah. 
52. Mappulinadu, 
53. Sitiurnadu. 
68. Thiruppulinadu, 
69. Pe~appadmnacr~ 
FQ. Aathurnadu. 

' E  4. Kunduninadu. . ,- 
02. Adakkamp d;lkuombai. 

- t  

Pachamaiai, 
Wnmkairayan Hillg. 
Paia kalra yan Hills. 

V k t  * 
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I - - - 
Reverule number and 

District. Ta Ink. name of village. 

(1 (2) (3) 

Co!mbatore .. . . P~ll~zchi . . , . 87A. Anamalai Hills. 

Bhavani . . . 63. Barugur. 

GobicMipalayarn . . 131. Grithialath~lr. 
132. Gundri. 
133. Koothzmpr.layarn. 
135. Hasanur. 
136. TMngalur. 
137. Gzttavadi. 
138. Marur. 
3 39. Talavadi. 
140. Chi kkagazanur. 
141. Thiganarai. 
142. Mailanguli. 
143. Arulavadi. 
144. Doddagazznur. 
145. Byya~mapuram. 
1 46. Karalavadi 
147. Talamalai. 
145. Eraganaha lli. 
149. Nait halapuram. 
1 50. Iggalur. 
1 51. Panakahalli. 
152. Kongahalli. 
153. Thodclamuduggara 
154. Madahaili. 

~jruchirappalli . . Musiri . . , . 1 12. Tenparanadu. 1 1 3. Vannadu. 
11 4. Kombai. 

Dinci igul . . . . Adalur. 
Pa nrimalai. 
~ o n i m a  la i. 
Manalur. 
Sirnmalai. 

Kcdaikanal . . .. Allvillages. 

. . All villages. 

south ArWt . . mila kurichi , . l'he following vilIages in Sadaya- 
kounder Jagir-- 

Aliya m. a Arampoondi. 
Dzva nur . 
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-- . -- - -  :. $2 District. Taluk. Revenue  umber ind 

8 
- A ,=r .  !f., , .:L r t ~ m  o oj.  illa age ' 

*53;jjy~y zc. ".;tt car. (21 (y 
A ;  

Soutb Arcot-'cont . ~allakurichi+cont. Eluthur. 
d r Aianui . ic :  \ 

- -  Ertlkkampa tti. 
& \ -  , -  1 Ga nga pad i. 

Kariy?lur. 
D , - -\ 

..ruiijc?mrtAruF ;rx. " - ' * - 
! KarneUi. . 

. ?  . I -  

4 t. n f r a ~ f l s c  I &; - .  Karutrela mpa di. 
& ~ I J I U ~ ~ ~ ~ L I C I V :  Kariyam. 
* 4 ;fts*:r$.!..? Kindikal 

;F .,-t. :?! Kidar . 
"j? i! LIPS! dq Kimthur. I 

iy J*, 7 ~ 9  : !Z -L~  Kodamathi. 
--Lcj~- -dq Kod uthorai. 

, t : 7 f i v l ; ; . . :  f Kmdiana tham. 
rr!f-rln !:- ~,'j Madhar. 

*^3i I I !;L,:L, ic% Mavadipat tu . 
#8* 

. 2 Mklmu ruwdm. 
* *a*- - t c ~  ti;tj,q~cth ! a g  T Molipatt i. 

Mond iyur . g3 . 1 :'fir nt it.?? f:T 
!; :;<:. . n!. c i  . F Nardyampatti, 

.t:t -J:;:.-'"' 
4" 3 

Nochimedu. 
ii, > I r -  >!,' ' 

g c  
Pacheri. 

I, I' , $+* P J ~ U  :. -", , d 

Sa tha nur . 8 ,&'.; . I 1, 

1 2 ?' Sundarapadi. 
4; Tharsrngur. 

. . +- . .. ,.. < . d l : + ,  z ; ~ i  [IL.~.. : - .- Thirupathi. 
' - .+-$  .-i:! . A .  .. Thoradipattu 

Uppur . 
4,: . : Vara pa di. 
ri:, ,.I. ..- :- L. . Vandapadi . 

, - Vanniyur . 
i! 9 -'. !. : 

- .  Vellampad i. 
.- -- - Vallimala i. 

f j -  - - . I !  Vellar . * 
I I Varam. *I 

.. , :, L 
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- 1 1 -  
-- 

Taluk. Revenue number d Dhtrrbt, narm of viilage. 

Souih Mcot-cont . K allakurichi--conf. KururnKtur. Mankombu . I 

Motrayanur. 
Paldranam. 
Panapadi. I 

Pelapundi. 
Perukkancheri - 
Per umbaravu. 
Porasapattu 
Poruppam. 
Siru kalur . 
Serapait i. 
Thaduthalpalayam. 
Thakkampattu. 
Thumbsrampatt U. 
Valakuli. 
Vaniikuii. 
Vedur. 
Vclanalli. 
Veakadu. 

The following villages in 
Ariyakounder Jagit : - 

Aravankadu. 
Eachankadu. 
Gudaram. 
Kalliparai . 
Kannur. 
Karavam patt u. 
Kilkadu. 
Kilthukkadi. 
Kotampundi. 
&lelthukkadi. 
Nadtrvalathu . 
Nakhvalat hu. 
PanipaIaym 
Pewxlana t h ~ .  
Pudur. 
Undakalvalathu. 

a Vellithi. 
Venganrur." \ 

I 

, ; ,I . .  

I ' 

q. 

* * - -  ..*- - . - - 
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I : SCHEDULE 11. 

Serial Disid~P. fif!rdi. 
1 u frr ber, 

C 
1 C f )  f2) {3) (41 !S? 
1 
i 
I I Chindepu t %i~I:?pet 13. Srani Lyon Whole villas. 
I 
d *$ 

i Do. ' ,>~lneri t 46. Maradiputhur Do. 
I 
4 3 Do. Do. 1-41. Kannankrrttai 330. 

8 

39. 690, f 58. Tbcrvcy Do. d 

- 
'1 ~7: lv*. 15 1, Kandigai Doh 

I I>\?' 
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SCHEDULE 111. 
. (See Sect ion 50.) 

l p a r t  I]. 
(Lmd other iharr the land specified in Part 11.) 

I.  The mount payable to any person under sectiots 
50 in respect of any land (other than the land specified 
in Paxt 11) acquired by the Government under this Act 
sball be determined in the mamerhereinafter in this 
Part specified. 

Explanation.-Fcr the removal of doubts, it is hereby 
declared that for the purpose of determining the amount 
under this Part, all lands acquired from a person by the 
Government under this Act shall be treated as a unit. i 

2. The annual vehe of the lsud shall be determined ' 

, 

in tbe first instawe. i 
-- - - - - - _  - 

5 'Khc crigiilal Part 1 stood as follows :- 
H 

6c  PART 1 
Lnnd other t h m  the I~wd specified in Purt II. / 

1. The co~npensation payable t~ any person undzr section 50 in respect of any I 
f 

land ( 0 t h  than the Isl.1~3 s~eclfied In Part 11) acquirea by the Ciover~lment u&r 
this Act shall be determi led 111 the i ~ a n ~ ~ e r  hereinafter in this Part specified. 

2. A sun' equivaient to the riet annual incope from the land shall be determind 
in the first instance. 

3.  he n e  aqua1 income from the lalld shall be the amount of ta,ir rent iess the 
and revenue. 

Explatmtlon.-In this paragraph, "land revenue" shall,- 
(a) in respect of any land in any area in the State otkr than the t r a n s f e d  

t~f i tory ,  pave the same meankg as in Explanation 1 to section 1 (40) and shall include 
ccss, additional surcharge and charge for water ; 

(b) in r e s p a  of any land in the transferred territory and spec~fied in column (1) 
of the Table below, mean the amount melltloned in the emresponding entry in co{um~ 
(2) thereof :-- 

(1) Registered wet land irrigated b) a source forming part of, or bcnc- 
fited by, a project as defined in Explanation In to clause (4) 
of section 3 . . . . . . . . . . . . .. . . 

(2) Reistered dry land irrigated by the SOUU% specified / in item (1) . . 



3. T11e alan~ial v ~ ~ t i i c  of the land skali be,-- 
(i) in the c:tx of scgistercd wet, dry or mnlwvari 

land (other Ih:~n dry or ~-t~anaa:ari I:md irrigatvtf by direct 
flow 01- lift fiom cixjr G o v ~ n m e ~ l t  cr privrtc :~ource of 
irrigation)? ttven!y fi~nc.s the I:lnrE i-cvcn~~c or1 !hc kind ; 

(ii) in $ 1 7 , ~  CL:>,C of' dry or manam:-i land jl-rig2tcd 
from alry Cnvc~-~~i ; r :~r~i  sn~;l-cc of' irriga~ ion,-- 

. . 
(u) i-ccsivrn~ ~bl.ip/>ly by ciirhct flow ol' watcr fur 

two or more crops, - i t . t 'Ci~ty tinles the agg;egnte of- 

(A) tlic: Iitild r-cvcnuc Grl ~11: l a ~ ~ ~ f  ; t:11~1 

(I ,)  by lii'i i ; , i -  or?c (:1. 1nt;i.c. cr-c~l>s 01- rco:i:,iug 
supply for onl? 0111: i:i.(.;p 1.7:; {-iilcct f?o\v ol' \r:;ter. li\.c!ilY 
$ i r n  ps, tile 21 g;;!-e;g:iil:: t )  is>--- 

(pi) t / l c  i ; ; :3 , !%i  ~ ~ ~ ~ ! 3 * ~ ~ i , ~ ~ ~  <:;.). il?~; \ ; ~ ~ ~ ~ ~  :, ::+ll,t\. 

.I, The fair rcll[ - ; 1 ~ 4 1 1  i;i. !I!. i :g<i  L ~ I P ~ C  :.!' - 

, 7 , .  

( N )  (i) in c;i.. I , I  1 ,  0 I L.. i O' .:- ' t 
- ,  ,,s< ;s: o d ~ ~ c e  PA. it8 

iduc in nloticy ; ( ~ O f l t . ) .  * 
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(iii) in the case of dry or manavigi land irrigated 
from private source of irrigation owne4.b~ any person in , 

his own l a d .  twenty times the aggregatj: of,- 

(A) the land revenue on the lind ; and 

[B) rupees five per acre ; 

. (iv) in the case of waste land, five times the laad 
revenue <>a the land.. 

Explanation.-In this Part, waste land shall mean tho 
land remaining uncultivated for a period of five years 
immediately preceding the datc of the publication of the 
notification under sub-section (1) of section 18 ; 

(v) in thc case of forest land, five times the land 
I revenue on the land. 
I 
I 

1 Explanation.-Forest land for purposes of this Part,- 

(i) shall include any land containing predominantIy 
trees or shrubs or any vegetation of natural growth and 
such land shall be treated as forest land only, notwith- 
standing the existence of stray trees, if any, grown therein 
by humaneffort ; and . 

(ii) in the case of wet lalid, the irrigation of which is supple- 
mented by lifting water, 35 per cent of the normal gross produce or 
its value in money ; 

(iii) in the case of land on which crops, which do not give 
any yield within a period of one year from the time of cultivation, 
arq cultivated, 40 per cent of the normal gross produce or its value 
in money : 

(Sv) in the case of any other class of land, 33-113 per cent of 
the normal gross produce or its value in money : 

Provided that in the case of lands referred to in items (ii) 
and (iv) for the cultivation of which water is lifted by pump-set 
installed at the cost of the landown=, the fair rent shall be increased 
to 40 per cent. 

Explanation 1.-In this paragraph, "normal gross producew- 

(a) in respect of a land cultivated with any crop which does 
not give any yield within a period of one year from the tim: of 
cultivation, means t h ~  TSS PTOGUC~ for one year if tbe Iand wexe 
cul;; rated with nnddy ; (coprt .) 

" I  

4 f 



{;12$ shall ~ ~ o t  includc any w:~stc land containing 
t rces G ;  shrubs : 

Pso-~ided tfmt the almual value detertlzined wldea 
itoms ti) to (v) of lliis a;rr:lgraph shall in no rase cxned 
Rs. 350 p c ~  acre. 

i~xpiaioriori.- --lii i iris paragraph and in pnragraph 6,  
Jaizd rcrxJ~:9f12 sltall in st'spcct. of any land I~avc the same 
lncaning ~ i u  iri E-~~~lrrncitiorz I .to section 3 (40) ancl shall 

I not insludc cess, surclu.rgc, additional nnd spcia? assess- 
m n t  c h r g  for water., or any othcr levy on land. 

4. 7hc; mmum 1p:zyablt. for tlrt: land, otl~cr. than forest 
land :rcq2i:*cd by the Government under this Act shall be 
dcler!:Qilzli'd jn nc.c.c?rdarwc with .the foliowing scab, 
n n ~ ~ ~ c l p ~  :-- 

fi'l 571. tllc fir*,+ cii!n of Its. 3,f)Oi) c:r ?,TI~ pi?rtio~"t 
i{lZrl"f)f :I).<* ;~it~:il;f.l \ l i i i l l ~  l,l\c la*act. t ih[& : . ~ i ~ t * ~ >  ~ u c I ~  
stx m or - prirt l f - 4  ; 

0;. j3ClY-j ic17, ; _ _  __ ___I_ _ __-- -I . ."- --.---^----P--d--".-.--- "- --- - a*- -. , - 
i , t  ,.:-!>:ct (3: ;! ! c ~ ~ v i  c~~l1i*,-atcd kvitl l  any k>ti~:lzL c : < P ~  j,:L.3r:28 

tilt. prctdtr:.:! :vI1!cP1 rvouhf l~ o bt;!itrcd for onc ycar fr or11 :t lc711c! 14 fh!d 
same ~ l t . , ~ s  3s : 5 ~  kll(t if: ci?:st!~n simiJar1y ~j(c;li\tiI and pns~c~ii;?: 
~ i ~ l l i l a r .  ;~d~;igl.,~g~\ if' [lie r,lcnr:tft ::rid the scasckos wtare nor~ntl!. 

f < ~ ~ 7 j ~ ~ f i * ~ i t ' < > t ~  J(. - 117 t ~ I C  C:;SC ~ f f  land on wl~ich ciiiTcrcl~t crops 
are ~ullijra?,cc! L ~ Z  difYe'et.cnl rjli~es 011 different portions 01' the land, thz 
fair rcilf. sf~:~ll he calclllated with refercncc to the actual crops 
c3rdin;jrily s,;~i- atcd n~orc t i r~g  io the ordinary rotation of crops in the 
area i n  ~ h i i  * , l ~ c l ~  land i s  zirttnted ; and 
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(5) for the next sum oP,.Rs:- 3,0001 br; any portion 
tbcreof of the annual value of the land, e@t times such 
sum or porrioa ; 

: i i',d I ,  

(iv) for the next sum of Re. .&OdO or any portion 
thereof of ths annual value of the land, seven times such 
sum or portion ; 

. . r !  1 ,  : - 1  k i \  

(v) for the next -sum of' Rs. 3$000 jbr any portion 
thereof of the annual value of t b 4 h ~ d j  six times such 
sum or portion ; , i i  1,- 

A i + '  I + ] -  

(vi) for the balance of tlie ailnual valuc of the land, 
five times such balance. , I i j:: , 

' 1 :  X.2 i:, t *  -4 

5. The amount payable for , t . q q ~ - ~ . ~ a  Japd other than 
forest land shall be the value of such trees on the date of the 
publication of the notification under sub-section (1) of 
section 18 subject to the maxiquq spqgiQ@ below :- 

t .‘ ; , j 3 

(i) in the case of trees grown by hum%n effbrt other 
4 

than fruit bearing trees, Rs. 1,000 per acre ; 
, i  . 1 i (ii) in the case of,-. $ i  ..! . . 

.,$ 1 4  ~ ~ i . ; g j i - i j i  

(a) c jrchards ; - - -  9 

- y 1  , .  i , i,,,i.t A*-,<. 

(b) p lantatio6.crapsl i.. or i ;. ,;, hi; 0 - . . 

grown by human effort, Rs. 3,509 per awe 3- . 
, ; #  , , , f ; . I 

,-.\-; 3- 

(iii) in the i -,aI 
case~di$~ray,'tkke~:~t&~~aamdus i j  . I & ,  grh  th 

Rs. 250 per acre : I;,~~-. , 1: . J i j  Sip ;: ~~~i 1 - \ ,  

Provided that 
under clauses (i) to per acre. 

1 %  I - 11- & : ,  .-- 
- - _  : 1 (.,> ; xi, - t  

(ii) for the next sum of:&. ,.or,. aw @ortion t h e v f  of the 
net i nnual income from the land : ,I 1 times,;suiA. sum or portlon ; 

(iii) for th6 next sum of Rs. S,OOO,or; @njr portion thereof of the 
net antual income from the bod, 10 time$ Swtr sum or portion ; 

(iv) for the balance of the net annual i i G k  &om the land, 
- - nine times surh balancel , 1': i . -)  . , . - . . 

j \ ~ ' :  ,,!. < t  -!!xi k 2 ; :  . - (cont 9)  1 



6. The amount payable for tile fotcst lend including the 
drws on such 1311d acquircd by .iIzc Govern1nc:nt under. this 
Act shall bz d%:t(:~mincd in accordnilcu with t l~c  Soilowing 
scale, nanzcly :-- 

~ (i) for thc first sum of Rs. 3,000 or any portioi~ 
thereof of tl15 :ilxnu.rl value of the land together \ k i t h  the 
annual value or.:Tw -t:.ccs, renliines such sun or partion ; 

( i i )  f o r  1 n c k t  stkin o f  Rs. 3.000 oi .  ;iilv p:,~?ion 
.tllel-eoT of tllc ;)11:1161!l i;;l?~i!: c ~ f  -ihv Inn,' ro~:;-J~~:r ; p i i l ~  111~ 
~tnnunl v:i!w ol ' t l~r L:-ccs, ni:,~ tiincs such. sijm or poiiion ; 

(iii) for ~lls' n c x ~  slim of Rs. 3:000 nr iblly portion 
tllcreof of thc a~i i~t~;! l  v i~ lue  o f  1.11e Iand 8tcg,tl~cr wit11 tbc 
annual veluc of t11t: 't r'tbes, (jig11't ti ines S C L C ~ L  sLun 01' poliion ; 

(iv) for 11.1.: I I C Y I  s ~ : ? 2  of' tis. 3,OtW 01- :ir;jr j ~ ! ? r - t i o i ~  
illereof of i l ~ c  ;ilu?,~i*iI v,~.ilu :,S ih. !md iogctllcr \,viili tile 
,riar~la:tl v z l ~ ~ c  oi' 111 I-C'"., .)..:3;(~l~ %~III(:~, sli(;lt ; , i v r n  it,. !;I :r"Lic\n ; 

8. , , : ,  ; I ' i : i .  , 1 c.. 
1 . 

; f i t  . . i t i  I i , , '  , ' ,  [ i l e  . . 
, ; I " .  ; <  : ,.: : . t ,  !TI ~ ~ ~ l o u n ~  gily;~~?Ic ;is c : ; ~ ; - : ~ ~ ~ , : ~ ~ ~ ~ : ; t  i : ~ ! ,  : i : ; < ! L : i .  , : :c . [ i t ,> t>  : , / ' -  

;;cspect of th,: (and c!:! !!:.: rn!::I. 



Provided that notwithstanding anything contained in 
paragravh 4, wllcre the lands acquired from a person by the 
Government under this Act include forest land and other 
land, the annual value of all such lands and the amual 
value of the trees on forest land shall be added together 
and the amount p ayable for such lands including the trees 
on such forest land, shall be determined in accordance 
with the scales specified in clauses (i) to(vi) of this paragraph 
subject to  the modification that the expression " the annual 
value of the land together with the annual value of the 
trees " shall be construed as "the annual value of .the 
forest land and other land together with the annual value of 
the trees " on forest land. 

7. The amoont payable for any building, machinery, 
plant, apparatus, wells, filter points or power lines 
acquired under this Act shall be the written down value 
[determined in accordance with the provisions of the 
Income Tax Act, 1961 (Central Act 43 of 1961)J of such 
building, machimry,plant, apparatus, wells, filter points 
or powcr fims, on the date of the publication of the notifi- 
cation under sub- section (1) of section 18. 

8. Ths amo~nnt payable under this Part shall bc thc 
aggrcgatt; of thf: amount as calculated under,-- 

(i) piragaphs 4, 5 and 7, in the case where land , - 
acquired is the land other thm tilc forcst land ; 

(ii) para.graphs 6 e nd 7, in the cas;. where land 
acquired is  for^ st land , 

(iii) paagraphs 5, 6 and 7, in th; case where lands 
acquired includs-: forest land ::ad oehcr land as is 
ref~rred to in t l ~  pl-oviso to paragraph 6 ; 
1~ thz amount plydblz under section 54 to a tenant, 
in respect of, the land concerned. . 

(6) On such completion of s w e y  and ryotwari settlement* 4 

the compensation shall be revised on the basis of the asseament 
specified at the ryotwari settk-ent and of water rate, if any. It on 
such revision it is found that the amount of compensation paid under . 
sub-paragraph (a) is in excess of the amount of compensation papable 
as a result of the revision aforesaid, such excess amount wl,, be 
recovered from the person concerneq as an arrear of land re'venue. 
But where the ar l o u t  of compeqttion paid under sub-pap.ph (a) 
,is less than the :.mount of compensation payable as a resu &;%?he 
revision aforesaia, the deliciency~shall be made good to the &mon 
concerned. ~ C ~ n t - )  . 
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In the said Part, in paragraph 1 ,  the word " amount " was substituted 
for the word " compensation " during the period from 20th April 1972 to 26th 
October 1978 by section 6 (i) of the Tamil Nadu Land Reforms (Fixation o.  f 
Ceiling on Land) Amenciment: Act, 1979 (Tamil Nadu Act 1 1 of 1979). 

fn the Table under the Explanation to paragraph 3 of the said Part, under the 
heading " Kanyulcrrmari district ", after item (2) and the entries relating thereto, the 
following item axl3 the entries were inserted by section 3 (15) of the Tamil Nadu Land 
Reforms (Fixation of Ceiling on Land) Second Amendi~~ent Act, 1972 (Tamif 
Nadu Act 20 of 1972), ~vhich was dccmed to have come into force on the 1st March 
1972 :-- 

"(2-.4) Wet land irrigated by other Government sou I-ce 6.62". 

Paragraph 4 of the said Part was renumbered hs sub-paragraph (1) of that para- 
graph and tile followit~g sub-paragraph (2) was added by section 4 (a) of the Tamil 
Nadti X-and Refornls (Fixation of Ceiling on Land) Fourth Amendment Act, 1972 
(Tamil Nadu Act 39 of 1972):- 

"(23 In determining t l ~ e  nornial gross producc of any land for purposes of sub- 
p a m g a ~ h  (I), the return made under section 16 01' tlie Tarilil Nadu Agricultural 
Income-tax Act, 1955 (Tamil Nadil Act V of 1955) in rcspcct of that land shall be taken 
into acc~unt''. 

In paragraph 6, in the opening portion, the wcrds '"of ~ u m ~ , ~ - ~ s a t i o n "  were omitted 
during the period from 20th April 3972 to 26th 0ctol;er 1978 by section 6 (ii) of the 
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amendment Act, 1979 
(Tamil 3adu Act 1 I of 1979). 

In the said paragrapl~, for itern (iv), the followil~g jtcms wrc substituted by section 
4 (b) of the Tamil N?du Land Reforins (Fixation cf Ceiling on Land) Fourth Amend- 
ment Act: 1972 (Tamil Nndu Act 39 of 1972) :- 

"(i.I) for the next sum of Rs. 5,090 or any portion tilereof o f  the net annual 
income 'ikon? the land, 9 times such sum or portion" ; 

.a 

(v) for the next s t ~ m  of Rs. 5,000 or any port i~n tlicrcol of'the net arlnual income 
froi~i fhe !and, S times s~lcll c u m  o r  portion ; I 

eii\ for the neyt  ~11111 of Ks. 5,000 or ally portion tlic~,cc\!'oS the net annual income 
froill the land, 7 times sue11 sut1.r or portion ; 

(vii) for the next sum of Ks. 5,000 or any portio:. ~1:t.leoI of tlic net allllual income 
froin the land, 6 times such sun1 or portion ; 

(viii'i for the rlcxt sum of Rs, 5,000 or any 17cwlio1; thc~.cuf of the net annual 
income from the land, 5 times such sum or portion ; 

(;xi ti,r t l~c  pc.it . dm of 5 {XI() or any por t i c \ i :  tl?rrcol' of the net annual income 
from the land, 4 ti~nzs s ~ ~ c l ~  surnLor. pcrrtioil ; (cot~t ,I 
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(x) for the next sum of Rs. 5,000 or any portion thereof of the net annual i 
tom the land, 3 times such sum or portion ; 

r Y  

(xi) for the balance of the net annuill income from the land, 2 tirnes such balance. 

h paragraph 7, the words "machinery, plant, apparatus, wells, filter points 0; ' 
mwer lhesys were substituted for the words "machinery;g@t or apparatus" by sectigq. 
l(8) of the Tamil Nadu Land Reforms (Fixation of Ceihhg on Land)Amend~ent ~cr;" 
1971 (Tamil Nadu Act 41 of 1971). For the said paragraph 7 as so arnchded, the 
'&)wing paragraph 7 was substituted by section 4 (c) of the Tamil Nadu Land - 
xeforms (Fixation of Ceiling on Land) Fourth Amendment Act, 1972 (Tamil Nadu 
kct 39 of 1972):- 

"7 (a, The compensation payable for any building, machinery, plant, apparatus, 
wells, filter points or power lines acquired under this Act shall be the written down 
lalue [determined in accordance with the provisions of the Income-tax Act, 1961 
Central Act 43 of 1961)l of such building, machinery, plant, apparatus, wells, filter 
>oints or power lines, on the date of the publication of the notification under sub- 
,ection (1) of section 18 ; 

(b) The compensation payable for any tree shall be the value of such tree on the 
late of the publication of the notification under sub-section (1) of section 18". 

In the said paragraph 7 as so amended, for the word "compensation" in both 
,laces where it occured the word "amount" was substituted during the period from 
!oth April 1972 to 26th October 1978 by section 6 (iii) of the Tamil Nadu Land Re- 
o m s  (Fixation of Ceiling on Land) Amendment. Act, 1979 (Tamil Nadu Act 11 of 
979). . 

, 
In paragraph 8, the words "The am~unt" were substituted for the words "The t 1 - 

nmpensation" and the words "as compensation" occurring in the same paragraph 
vere omitted duriqg the period from 20th April 1972 to 26th October 1978 by section 
; (iv) of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amendment 
ict, 1979 (Tamil Nadu Act 11 of 1979). 

In paragraph 9, in sub-p.tragrap11 (a), til: words "of compensation" were 
during the period from 20th ,Ipril 1972 t o  26th October 1978 by section 

; (v) (a) of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) 
imendmen~ Act, 1979 (Tamil Nadu Act 1 I of 1979) and the words and figures 
$made and effected, or deemed to be made and effected, under Chapter VI1" 
qere substituted for the Words and figures "ander Chapter VII" by section 10 
)f the Tamll Nadu Land Reforms (Fixation of Gelling on Land) Amendment 
ict, 1965, (Tamil Nadu Act 10 of 1965). 

In sub-paragraph (b) of paragraph 9, the words s the wamount" were sub- 
;tituted {or the words "the compensationy' and the wordsk Csof compensation" 
,vherever they occurred were omitted, during the period from 20th April 1972 
.o 26th October 1978 by section 6(v)(b) of the Tamil Nadu Land Reforms 
'Fixation of Ceiling on Land) Amendmsnt !Act, 1979 (Tamil Nadu Act 11 of 
i979). 

 he present Part I Was substituted by section 7 (8) of the Tamil Nadu Land 
Reforms (Fixation of Ceiling on Lal~d) Amendment Act, 1979 (Tamil Nadu 
k t  11 of 1979), whlch was deemed to have come into force on the 27th October 
1978. 
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PART TI. 

Land the revenue of wlrich or portiotl tl~ereof hirs heen 
msigrz e d. 

Where thc amount of lznd revenge or portjon thereof 
in respzct of any l&ad acq~:ired by the Govemn~nent under 
this Acl has hcon asrignf d in i'avou.r of m y  person, the 
Govcrnmcnt shall pay snch pel-son '[xxx] twelve times the 
diffexnm betwcen i:tc!-t amount of land revcllue or portion 
thereof and t l ~ c  pi.op~:.iionate quit-l-c~~t, jodi, kattu- 
b3di or other ;!nlo:>.nt of like rutv.rc, if any, payable by 
such pcrsons :o tho Covcrr~mcnt. 

SCHEDULE IV 

?. The 2[84mounr] pc.pblc to :!ny t tnar f  under 
section 54 s h ~ l l  b~ one-eigitlh of 3[thi: :?nnu?)..l vaiul; fo:, 
I hc 1::rmd c~.lc~.zl~:lc~i in tiu3- III:-.~HI~, r sp:ci fi,:~1 i n p?~-t I (if 

Sckcdule 1111 
2. Out of thc 4[amtlun.i i-cf'crrt d tc. ill pit-:xgrc.pl~ 11, 

three fourth shp.11 be p-?,id to the cuItivdir?g tcn3.m 
and one-fourth to the intermediadry, if any. 

--- - 
1 The words "a:; compensation" were onlii red by sect ion 

~(~ i i )  sf the Tamil Nadu Land Reforms (Fixaiiorl of Ceiling 
on Land) Arnerrdmc~~t Act, 1979 (Tamil Nadu Ac; I I of 15)7g), 
which was deemed to have come ivto fl>rce, oil t h ~  20th April 
1972. 

2 This word w:is suhst i t~tc t l  for thc word " c;~rnj?cns~t irrj~  * by 
scc;ion 5 fxiii) (0) of t l ~ f  Tamil Nndu Lo ~ l d  Reforms (Fixation of 
Ceii i~c on Lanci) .k~en i l  n7c.nt Act, 1979 (Tamil N:idrr Act 1 1 of 1 979) 
whic )~  ivas dwmed t o  1 1 7 ~ ~  ciirne illto force e n  the April 2,)th I 972. 

c 6 3Tl1iscx~~1~c";;io11 t\ . s ~ u h s t i t ~ t c c i  ~ ' ~ ; ~ ' ~ ~ I c c ' x I - I * ~ ' , s : o ~ ?  f f l ~ t ; i i T  
rerlt C?]CZ! laf c (: in t h ~ :  I \':i'i!IC;; ~~(;cifit:~i in par-agrapnz 4 of Part 1 of 
Schedtlle TI1 " by sectioil 7i3) (;f t h e  Ta mil h ' a t i ~ i  I,a11d acf(irms 
(pixat ion of Ceiling on L:. nd ) Amcndmena 1 t . 1 379 (Ta nlil 
Nad)~  .Act 1 1  of 979), v, hicf? was deemed to  l ~ ~ v r ,  c1 nlc illto foPce 
on t?.ne 27th Octcbcr 197:). 

4 This sxprt:ssion cv;l$ suU$titt.ted f lhc  wc;rcl " cc\mp,=n- 
sat.i131, "' by s e c t i ~ n  $ '',.yiii>f;~) of ' t h :  Tamil N ~ ~ I I  L r ~ i t c j  Rcfr>Ttns, 
(Fixation of Cd:ilii~g on 1.and) An~cn t lm~n t  Act, 1979 (Tamil Nadu 
A C ~  I I of 1 9791, \vhrcl~ w::s deemctl to have ecs:::c 111 to force on 
the 78th April $972. 



1 : r. d.  Act 411 Reforn~s (I;ixotion of Ct?i litrg on l2t  9 
Land) Amendment 

TAMIL NADU ACT No, 41 OF 1971 .* 
THE TAMIL NADU LAND REFORMS (FIXATION OF CEILING 

ON LAND) AMENDMENT ACT, 1971. 
[Received the assent of the President on the 22nd December 

1971, first published it1 tJze Tarril Na du Government 
Gazcttc Extraorditzary on the 27th December 1971 
(Pausa 6 ,  1893).] 

An Act furtiter to umend tlzr Tamil Nadu Land Reforms 
(Fixation of Ceiling on ,Land) Act, 1961. 

BE it enacted by the Legislature of the S t 7 . t ~  irf Tz.mil Nadu 
in the Twenty-second Year of the Republic of India as 
fo llovys :- 

1. (1) This Act may be c~llcd the Tamil Nadu Land Short title and 
Reforms (Fi xa t ion of Ceiling on Land) Amendment C ~ ~ ~ c n c e * l e n ~  
Act, 1971, 

(2) It shall come into force on such dare as the:State 
Govci ~lrncnt may, by notifica tic n, specify. 

2. In this Act, " principal Act " mcnns the Tamil Definition. 
Nzdu Land Reforms (Fixation of Ceiling on Lmd) Act, 
1961(Tamil Nadu Act 58 of 1961), as modified by the Tamil 
Nadu Land Reforms (Reduction of Ceiling on Land) Act, 
1970 (Tamil Nadu Act 17 of 1970). 

3. [The amendotent made by this section has already been 
I 

i rc~poratcd in the principal Act, namely, tlze Tinbil 
Nadu Land Refurn~s (Reduction of Ceiling or1 Lnnd)Act, 
1970 (TamilNadlr Act 17 of 1970).] 

4. On and fXol?l the dntc of t h ~  C O I ~ M C I : C C I ~ ~ - 1 3 t  ol this Abr;]if;nn of 
Act ,- t hc sugar Fac- 

tory Board and 
(u) the Sug:r Factory Boa.rd arid the Su.gar Factory ,h, Sugar Fat- 

Tribunal, constituted u~lder the principal Act shell stand t r ry  ~ . i b ~ n a l .  
;iboljshcd and any ~ncmbci cf such Ronld or Trihund 
s]Lal], with j'lcn thc said d~.te,ccnsc t13 hold office as 
such inembcl ; 

(b) any o.pplic:ition, reference or any  pocecding, 
pending bcfw c thu s:vid Board PI- Tribun;! 1 on thc faid date 
shall abate ; 

(c) any permission granted, or order passed, or 
decision given by th,,: sc.id Bwrd Trjbur?al in respcct of 
any land shall be deemed to bc of no effcct a ~ d  accordingly, 
the pIovisions of the principa.1 Act, r.s modified by this 
Act, shall apply to such land. _ __ _._ _ __-_ _.. - -_ - - - - -  --.--- - . - -  - - .  -.-. _ & _ _  

*For Sbatement of Objzcls and Reasons, see Tumil N L I ~ U  
Governmetti Gazette Exlraordinary, dnled the 24ih July 196 1, 
part Iv-Section 3, page 581. 

I 



34 Land Reforms (Fixation1 11972 : T.N. Act 10 
of Ceiling on Land) Amendment 

TAMIL NADU ACT NO. 10 OF 1972.* 

THE TAMIL NADU LAND REFORMS (FIXATION 
OF CEILING ON LAND) AMENDMENT ACT, 1972. 

[Received the assent of the President on the 27th April 1972, 
jirst put Iished in the Tamil Nadu Government Gazette 
Extraordinary on the 29th April 1972 (Vaisakha 
9, 1894)l. 

1 

An Act further to amend the ~ d n i l  Nadu Land Reforms 
(Fixation of Ceiling on Land) Act, 1961. 

BE it enacted by the Legislature of the State of Tamil 
Nadu in the Twenty-third Year of the Republic of India 
as follows :- 

shott title. 1. This Act may be called the Ta d, il Nadu Land Reforms 
(Fixation of Ceiling on Land) Amendment Act, 1972. 

chapter ~1 2. The provisions of Chapter VIII of the Tamil Nadu 
of Tamil Land Reforms (Fixation of Ceiling on Land) Act, 1961 
Nadu Act 58 (Tamil Nadu Act 58 of 1961) (hereinafter referred to as the 
of lg61 to be principal Act), as amended by this Act, are hereby made made per- 
t permanent. 

3. [The amendment made by thislsection has already been 
incorporated in the principal Act, namely, the Tamil Nadu 
Land Reforms (Fixation of Ceiling on Land) Act, 1961 
(Tamil Nadu Act 58 of 1961).] - -- -- 

* For Statement of Objects and Reasons, see Tamil Nadu 
Government Gazette Extraordinary, dated the 28th March 1972, 
Part IV-Section 3, Pagas 55-56. 

I 



I 
if4 Aand Refork8 re hat ion : T,&. Act 31) 

of Ceiling on Land) ~ h i r d  
Amendment 

I 
TAMIL NADU ACT NO. 37 OF 1972.' 

THE TAMIL NADU LAND REFORMS (FIXATION 
OF CEILING ON LAND) THIRD AMENDMENT 
ACT, 1972. 

[Received the assent of the President on the 8th December 
1972, first published in the Tamil Nadu Government 
Gazette Extraordinary on the 14th December 1972 
[Karthigai 30, Parithapi (2003-Tiruvalluvar Andu)]]. 

An Act further to amend the Tamil Nadu Land Reforms 
(Fixation of Ceiling on Land) Act, 1961. 

BE it enacted by the Legislature of the State of Tamil Nadu 
in the Twenty;third Year of the Republic of India as 
follows :- 

Short title 1. (I) This Act may be called the Tamil Nadu Land 
and com- Reforms (Fixation of Ceiling on Land) Third Amendment 
mencement. Act, 1972. 

I 
(2) It shall be deemed to have cohe  into force on the 

1st day of March 1972. 

Definition. 2. In this Act, " principal Act " means the Tamil Nadu 
Land Reforms (Fixation of Ceiling on Land) Act, 1961 
(Tamil Nadu Act 58 of 1961), as subsequently modified. 

3. [The amendment8 made by this Action Nave already 
been incorporated in the principal Act, namely, the Tamil 
Nadu Land Reforms (Fixation of Ceiling on Land) Act,196 1 
(Tamil Nadu Act 58 of 1961).] 

Act to override 4. The provisions ot this Act shall have effect notwith- 
Tamil Nadu Act standing anything inconsistent therewith contained in the 
57 of Tamil Nadu Public Trusts (Regulation of Administration 

of Agricultural Lands) Act, 1961 (Tamil Nadu Act 57 of 
1961). I 

* For Statement of Objects and Reasons, see Tamil Nadu 
Government Gazette Extraordinary, dated the 3rd April 1972 
part IVSection 3, Pages 103-104, 



197'2: T.N. Act 391 Land Reforms (Fixation of Ceiling 193 
an Land) Fourth Amendment 

TAMIL NADU ACT NO. 39 OF 1972*. 

THE TAMIL NADU LAND REFORMS (FIXATION 
OF CEILING ON LAND) FOURTH AMENDMENT 
ACT, 1972. 

[Received the assent of the President on the 17th Decem- 
ber 1972,firstpublished in the Tamil Nadu Government 
Gazette Extraordinary on the 21st December 1972 
(Margazhi 7 ,  Parithapi (2003-Tiruvalluvar Andti)).] 

An Act further to amend the Tamil Nadu Lcind Reforms 
(Fixation of Ceiling on Land) Act, 1961. 

BE it enacted by the Legislature of the State of Tamil Nadu 
in the Twenty-third Year of the Republic of India as 
follows :- 

1. This Act may be called the Tamil Nadu Land Short title. 
Reforms (Fixation of Ceiling on Land) Fourth Amend- 
ment Act, 1972. 

2. In this Act, "principal Act" means the Tamil Nadu ~ ~ f i ~ ~ ~ i ~ ~ ,  
Land Reforms (Fixation of Ceiling on Land) Act, 1961 
(Tamil Nadu Act 58 of 1961); as subsequently modified. 

3-5. [The amendments made by these sections have 
already been incorporated in the principal Act, namely, the 
Tamil Nadu Land Reforms (Fixation o f  Ceiling on Land) 
Act, 1961 (Tamil Nadu Act 58 of 1961).] 

6. Notwithstanding anything contained in this Act, Abolition ot 
on and from the date of the publication of this Act in existing Lan: 
the Tamil Nadzc Government Gazette,- Board. 

(a) the Land Board existing on that date shall stand 
abolished and any member of such Board shall cease to 
hold office as such member ; 

(b) any application and any proceeding in respect 
of any land used exclusively for dairy farming or livestock 
breeding and pending before such Board on the said 
date shall abate ; 

(c) any application and any proceeding in respect 
of any land which is interspersed ainong plantations or is 
contiguous to any plantation and pending before such 
Board on the said date shall stand transferred to the 

* For Statement of Objccts and Reasons, see Tornil Nadu 
Government Gazette Extraordinary, dated the 12th A U ~ L I  st 1972, 
Part IV--$ection 3, pages 261-264, 

12- -10- 13 r . ~  1 



194 Land Reforms (Fixation of [I972 : T . N .  Act 39 
Ceiling on &and) Fourth Amendment 

Land Board constituted after the date of the publication 
of this Act in the Tamil Nadu Government Gazette ; 

( d )  any permission granted, or order passed, or 
decision given by the Land Board before the date of such 
publication in  respect of any land used exclusively for dairy 
farming or livestock breeding shall be deemed to be of no 
effect and accordirigly the provisions of the principal Act, 
as modified by this Act, shall apply to such land ; 

(e) any permission granted, or order passed, or deci- 
sion given by the Land Board before the date of such publi- 
cation in respect of* any land which is interspersed among 
plantations or is contiguous to any plantation shall be 
deemed to have been granted, passed or given by the Land 
Board constituted after the date of such publication. 

Validation. 7. Notwithstanding anything contai I ed in any judg- 
nzent, decree or order of any court or other authority, 
all acts done and proceedings taken by any officer or autho- 
rity under the principal Act before the date of the publi- 
cation of this Act in the Tamil Nadu Govertzment Gazette, 
on the basis that a person who had a right to enjoy the 
land during his lifetime but had no power to alienate the 
land was a limited owner under the principal Act shall, 
for all purposes be deemed to be and to have always been 
validly done or taken in accordance with law as if section 
5 of this Act had been in force at all material times when 
such acts or proceedings were done or taken, 



I 1974 : T.N. Act 101 Land Reforms (Tixatron of 333 
Ceiling on h d )  Fifth Amendment 

I TAMIL NADU ACT NO. 10 of 1974.* 

THE TAMIL NADU LAND REFORMS . 
(FIXATION OF CEILING ON LAND) 

FIFTH AMENDMENT ACT, 1972. 

[Received the assent of the President on the 15th February 
1974, first published in the Tamil Nadu Government 
Gazette Extraordinary on the 28th February 1974 
(Masi 16, Piramathisa (2005-Tiruvalluvar Andu)).] 

An Act further to amend the Tamil Nadu Land 
Reforms (Fixation of Ceiling on Land) Act, 1961. 

I 
BE it enacted by the Legislature of the State of Tamil Nadu 
in the Twenty-third Year of the Republic of India as 
follows :- 

1. This Act may be called the Tamil Nadu Land Short title. 
Reforms (Fixation of Ceiling on Land) Fifth Amend- 
ment Act, 1972. 

2. In this Act, "principal Act" means the Tamil Definition. 
Nadu Land Reforms (Fixation of Ceiling on Land) Act, 
1961 (Tamil Nadu Act 58 of 1961), as subsequently modi- 
fied. 

3. [The amendments made by this section have already 
been incorporated in the principal Act, namely, the Tamil 
Nadu Land Reforms (Fixation of Ceiling on Land) Act, 
1961 (Tamil Nadu Act 58 of 1961).] 

4. Notwithstanding anything contained in any judg- Validation. 
ment, decree or order of any court or other authority, 
all acts done and proceedings taken by any officer or 
authority under the principal Act, brfore the date of the 
publication of this Act in the Tamil Nadu Government 
Gazette, on the basis that plantain trees did not fall within 
"orchard" or "tope" as defined in clause (32) or (47) 
respectively of section 3 of the principal Act, shall for all 
purposes be deemed to be and to have always been validly 
done or taken in accordance with law as if section 3 (1) 
of this Act had been in force at all material times when 
such acts or proceedings were done or taken. - - ----- -- 

* For Statement of Objects and Reisons, see Tamil Nadu 
Government Gazdtte Extraordinary, dated the 22nd August 1972, 
Part IV-Section 3, Pages 435-436. 



f BY4 : @.N. Act 321 &and Reforms (F fxatt'on 409 
of Ceiling on Land ) Second Amendment 

TAMIL NADU ACT NO. 32 OF lW4.* 
THE TAMIL NADU LAND REFORMS (FIXATION 

OF CEILING ON LAND) SECOND 
AMENDMENT A e ,  1974. 

[Received the assent of the President on the 25th July 1974, 
Jirst published in the Tamil Nadu Government Gazette 
Extraordinary on the 1st August 1974 (Adi 16, Arrantha 
(2005-Tiruvalluvar Andu)).] 

An Act further to amend the Tamil Nadu Land Reforms 
(Fixation of Ceiling on Land) Act, 1961. 

BE it enacted by the Legislature of the State of Tamil Nadu 
in the Twenty-fifth Year of the Republic of India as 
follows :- 

I. This Act may be called the Tamil Nadu JAnd Short ti&. 
Reforms (Fixation of Ceiling on Land ) Second Amend- 
ment Act, 1974. 

2. In this Act, " principal Act " means the Tamil Nadu W t b a .  
Land Reforms (Fixation of Ceiling on Land) Act, 1961 
(Tamil Nadu Act 58 of 1961), as subsequently modified. 

3. [Th. amendment made by this section has already been 
fncorporated in the principal Act, namely, the Tamil Nu& 
Land Reforms (Fixation of Ceiling on Land) Act, 1961 (Tamil 
Nadu Act 58 of 1961).] 

4. [The amendment made by this section has already been 
incorporated in the Tamil Nadu Land Reforms (Reduction of 
Ceiling on Land) Act, 1970 (Tamil Nadu Act 1 7 of 1970),] 

5. Notwithstanding anything contained in any judg- Validatfan. 
ment, decree or order of any court or other authority, all 
acts done and proceedings taken by any officer or authority 
under the principal Act before the date of the publica- 
tion of this Act in the Tamil Nadu Government Gazette 
on the basis that any transfer or sub-division of land effect- 
ed after the notified date and before the date of the publi- 
cation of the notification under sub-section (1) of section 18 
was void shall, for all purposes be deemed to be and to 
have always been validly done or taken in accordance 
with law as if section 3 of this Act had been in force at all 
material times when such acts or proceedings were done or 
taken. 

* For Statement of Objects and Reasons, see Tami! Aradu 
Government Gazette Extraordiauy, dated the 3rd April 1974, 
Part IV-Section 1, Pages 77-78. 



7% Land Reforms (Fixation of El978 : T.N. Act 25 
Ceiling on Land) 

Amendnaent 

TAMIL NADU ACT NO. 25 OF lWb* 

THE TAMIL NADU LAND REFORMS 
(FIXATION OF CEILING ON LAND) 

AMENDMENT ACT, 1978. 

[Received the assent of the President on the 15th May 1978, 
Jirst published in the Tamil Nadu Government Gazette 
Extraordinary on the 18th May 1978 ( Vaikasi 4, 
Kalayukti (2009-Tiruvalluvar Andu)).] 

I 
An Act further to amend the Tamil Nadu Land 

Reforms ( Fixation of Ceiling on Land ) Act, 1961. 

BE it enacted by the Legislature of the State of Tamil 
Nadu in the Twenty-ninth Year of the Republic of India 
as follows:- 

short title. 1. This Act may be called the Tamil Nadu Land 
Reforms (Fixation of Ceiling on Land) Amendment Act, 
1978. 

Dccluation. a. It is hereby declared that this Act is for giving effect 
to the policy of the State towards securing the principles 
laid down in Part IV, and in particular clauses (b) and 
(c) of article 39, and article 46 of the Constitution. 

Definition. 3. In this Act, " principal Act " means the Tamil 
Nadu Land Reforms (Fixation of Ceiling on Land) Act, 
1961 (Tamil Nadu Act 58 of 1961), as subsequently 
modified. 

1 4. [The amendments made by this s ction h v e  alrbadY 
been incorporated in the principal Act, namely, the Tamil 
Nadu Land Reforms (Fixation of Ceiling on Land) Act, 
1961 (Tamil Nadu Act 58 of 1961).] 

I 
Grtrin pro"+ 5. (1) Notwithstanding anything 'contained in the 
dons of Tam11 Tamil Nadu Land Reforms(Fixation of Ceiling on Land) 
Nd" Act Of Sixth Amendment Act, 1972 (Tamil Nadu Act 7 of 1974) i:tt :::ct,tO (hereinafter in this section referred to as the 1972 Aot) 

or in any judgment, decree or order of any court or other - 
* For Statement of Objects and Reasons, see Tamil Nadu Govern- 

mnt Gazette Extraordinary, dated the 28th March 1978, Part IV- 
&@n 1,  Page 238. 



1978 :' T.N. Act %l Land J?eforms (Fixation of 797 
Ceiling on Land) 

Amendment 

authority, sub-section (2) of section 3 of the 1972 Act shall 
b,: omitted and shall be deemed always to have been 
omitted and accordingly the modifications made to section 
18 of the principal Act by the said sub-section (2),- 

(a) shall be deemed never to have been made and 
the provisions of the said section 18 of the principal Act 
as they stoodprior to the said modjficaticns shall continue 
in force and shall be deemed always to have continued 
in force ; and 

(b) shall be deemed never to have had the effect 
of vesting in the State Government, the surplus lands 
specified In any notification published under sub-section 
(1) of the said section 18 of the principal Act on or after 
the 2nd May 1962 and betore the date of publication of 
this Act in the Tamil Nadu Government Gazette, from a 
date earlier to the date of the publication of the notifi- 
cation under the said sub-se ction (1) and shall be deemed 
always to have had the effect of vesting in the State 
Government such surplus lands, only with effect from 
the date of the publication of such notification. 

(2) Anything done or any action taken under the 
principal Act in pursuance of the provisions of sub- 
s ection (2) of section 3 of the 1972 Act, shall be rebopened 
and determined in accordance with the provisions of the 
principal Act, as modified by this Act. 

6. Notwithstanding anything contained in any judg- Vesting of 
ment, decree, or order of any court or other authority,- certain swpius 

lands and 
(a) where before the date of publication of this Act 

in the Tamil Nadu Government Gazette, a notification 
under sub-section (1) of section 18 of the principal Act 
has been published, the surplus land specified in such 
notification shall be deemed to have vested in the State 
Government, with effect from the date of such publication 
only, and accordingly the provisions of the principal Act, 
as modified by section 4 of this Act, shall for all pur- 
poses apply and be deemed always to have been applied 
in respect of such surplus lands so vested ; and 

(b) all acts done and proceedings taken by any 
officer or authority under the principal Act, on the basis 
that compensation in respect of surplus lands referred 



?9$ Land R~$ovlNs (Pixdtion of [19?8 : 2.N. Act 25 
Ceiling on Land) 

Ainedmmt I I 
to in c k s e  (a) shall be payable only according to the 
rates specified in Schedule I11 of the principal Act, as in 
force on the date of publication of the said notification, 
shall, for all purposes be deemed to be and to have always 
been validly done or taken in accordance with law, 
as if section 4 of this Act had been in force at all material 
times when such acts or proceedings were done cr  taken. 



1979 : T.N. Act IlJ Land &forms (Pixation of 977 
Ceiling on Land) Amendment 

TAME NADU ACT NO. 11 0%1979.* 

THE TAMIL NADU LAND REFORMS (FIXATION 
OF CEILING ON LAND) AMENDMENT ACT, 

1979. 

[Received the asselit of the President on the 21st March 1979, 
fist published in theTamil Nadu Government Gazette 
Extraordinary on the 22nd March 1979 (Panguni 8, 
Kalayukti (2010- Tiruvalluvar Andu)). J 

An Act further to amend the Tamil Nadu Land Reforms 
(Fixation of Ceiling on Land) Act, 1961. 

BE it enacted by the Legislature of the State of Tamil Nadu 
in the Thirtieth Year of the Republic of India as follows :- 

1. (1) This Act may be called the Tamil Nadu Land $art title 
Reforms (Fixation of Ceiling on Land) Amendment Act, and wm- 
1979. menocmtnt. 

(2) It shall be: deemed to have come into for* on the 
27th October 1978. 

2. It is hereby declared that this Act is for giving effect Declaration. 
to  the policy ofthe State towa~ds securing theprinci- 
pies laid down in Part IVY and in particular clauses (b) and 
(6) of Article 39 and Article 46 of the Constitution. , 

3. In this Act " principal Act" means the Tamil Nadu Dehition, 
Land Reforms (Fixation of Ceiling on Land) Act, 1961 
Vamil Nadu Act 58 of 1961 1, as subsequently modified. 

4-7. [The amendments ma& by these sections have already 
been incorporated in the principal Act, namely, the Tamil 
Nadu Land Reform (Fixation of Ceiling on Land) Act, 1961 
(TamilNadu Act 58 of 1961).] 

8. Notwithstanding anything contained in any judgment, Validatioa. 
decree or order of any court or other authority, all acts 
dam and proceedings taken by any officer or authority 
under the: principal Act before the 27th October 1978, on 
the basis,- 

(a) that " person " referred to in sub-section (1) of 
section 50 of the principal Act shall include family ; or 
A- 

+ For Statement of Objects and Reasons, see Tamil Nadu 
Gopernment Gazette Extraordinaw, dated t hr 16th February 
1979, part Iwect ion 1, Pages 25-26. 



978 Land Reforms (Fixatiofi of (1979: T. N. Ad it I 
Ceiling on Land) Amendment I 

4 

Cb) that the amount payable under sub-section (1) of 
tho said section 50 in respect of any right, title or interest 
in any land held by a family or deemed to be held by a 
family under sub-section (2) of section 5 of the principal 
Act, shall be determined in respect of the whole of such 
right, title or interest of the family in such land as a unit, 
whether such right, title or interest was held individually 
or jointly by some or all of the members of that family, 
shall, for all purposes be deemed to be, and to  have always 
been, validly done or taken in accordance with law, as if 
section 4 of this Act had been in force at all material times 
when such acts or proceedings were done or taken. 

bring, 9. Any proceeding taken or order passed under the 
principal Act which has been disposed of between the 2nd 
May 1962 and the 27th October 1978, contrary to the 
provisions of the principal Act, as amended by section 
4 of this Act, shall be reopened and disposed of in accor- 
dance with the provisions of the principal Act as so 
amended 2 

I 
Provided that no mch proceeding or order, shall be 

reopened under this section after the expiry of a period of 
five years from the 27th October 1978. 

Repeal and 10. (1) Th Tamil Nadu Land Reforms (Fixation of 
saving. Ceiling c n Land Second Amendment Ordinance, 1978 

(Tamil Nadu Ordinance 14 of 1978), is hereby repealed. 

(2) Notwithstanding such repeal, anything dom or 
any action taken under the principal Act, as amended by 
the said Ordinance, shall be deemed to have been done 
or taken under the corresponding provisions of the 
principal Act as amended by this Act. 

1 

1 

I 



$&o  and .tZerbrr& (~ixixation cd 1198i : 
Ceiling on Land) Amendment 

TAMIL NAIIU ,*ACT NO. *59 OF l981. * 
THE TAMIL NADU LAND REFORMS ~(FI.~TRON 
OF CEILING ON LAND) AMENDMENT Am, 
1981. 
[Received the aassest of the President on the 19th .Smkr 

198 1 ,  first publiched in the Tamil Nadu Government 
Gazette Extraordinary on the 23rd Septettaber 1981 
(Purattasi 7 ,  Tlummathi-20 12-TiruvctIIu~i1r dA~dk),]  

&a Act further to amend the Tamil Nadu Land Reform 
(Fixation of Ceiling on Land) Act, 196 1. 

139 it enacted by the Legislature of the State of Tamil 
Nddu in the Thirty-second Yeas of the Republisef M a  . 
as follows :- 

a~ title 1. (1) This Aot may be called the' Tamil Nsidut'LBlid 
and cam- 'Reforms (Fixation of Ceiling on Land).AmeMmbnt Act, 
mGnmmt* 1981. , 

(2) (a) The provisions of this \A&,+ +ex* t clauce 
(a) of section 2, shall be deemed to have oome atd&Pire 
on the 30th : h e  1981, 

t' 
(b) (Cause (a) of section 2 shall be-deemed%&%gwve 

come into force on the 15th January 1972. 

Tamil Nadu 2. The Tamil Nadu Land Reforms (Fixation- bP&lUag 
"580f1961~ on Land) Act, 1961 (Tamil. N P U  Act 58 of 1961), as m rub- 
s a q ~ t l y  subsequently modified, shall have effect as if, in seotion 
modifiad to 94-B,- 
have dect 
subject to (a) in sub-section (I), for the words " seven years ", 
m ~ ~ t i * * 8 ~  the words " eight years " had been substituted ; 

(b) to sub-seotion (I), the following proviso had 
been added, namely : - 

"Provided that where the said corporation is of 
opinion that any land held by it under any such amtract 
of tenancy, is no longer required ibr the purposes of 
that corporation, then the said corpori~tion may terminate 
such contract of tenanwin respect of such land, andielearn 
C U G ~  land to the !andowner concerned.", 

*For Statement of Objects and Reasom, sea. ̂ Timil ''Narkr 
&vernmcnt Gazetfe Estraordinarv, dated 21rf AmOml, 
Part IV-Secrioa 1, pager 621-6362. 



3. (I) .The. Tamil . Nadu Land Reforms (Fixation of ~ t p s a l  and 
ailing on Land) Amendment Ordinanoe, 1.981 (Tamil savins* 
Nadu Ordinanel 8 - of 1981), is hereby repealed. 

(25 Notwithstanding such repeal, anything done OP 
aw action taken under the p1 incipal Act, as amended by 
t b  's@d idrdi~nce, shall be deemed to have been done 
otta&n pnde~ ,the corresponding provisions oft he prinaal 
AG~, ah*amendcd by this Act. 





* a :  - 

TAMIL NADU GOVERNMENT GUEW E X T ~ ~ N # R Y  in 
C .- - r  a -  - -  - ---. . - . - ~. -- 

--- . - - ". I .  --. I 
I 
l or hospital purposes.-(I] Mtviit'hstandlnp ; anything cdn&ined 
I this Act, but subject to the provisions of section 73,-' -; '! , - , 

.* , 1 . , I 
(a )  if any public trust created before the 1st March 1972 

desires to llold or acquire any larid in excess Of the ceilidi area for 1 I 
I the purpose of, and in the case of any public trust created hftbt the 

1st March 1972, if such public trust desires to hold . or . acquire any 
I .  

land for the purpose of- . -. . 3 . " .  . , 
I 
I 

(i) establighing any educational institution o r  hospital ; 
or 

~ 
I 

( ii ) expanding any existing educational institution or 
I 

hospital by way of addition to, alteration sf, or improvemefit t6, atfjl 
educational institution or hospital, or 

(b) if any educational institution or hospital desires te 1 
hold or acquire any land in excess of the ceiling area for the pur- 
pose of expanding the educational institution or hospithl by way of 

- - .  
adcliiio11 to, alteration of, or improvement to,ihe educational institu- 
tion or hospital, 

n 

' .  

it shall make an application to the Gwemment for permission 

l~ 
I 

i;ld or acquire such land. Every such application shall tie in 
ivriting zntl shall contain such particulars as may be prescribed. I 

I 

i 

E.rplanufion.-In this sectSon and in clause (iv-A) of section 73, I 

' educational institution 'means any college (including engineering or < 1 
r!ic.dical or agricultural or veterinary college] or any s ~ h o ~ l  Or other 1 1 

I/ I 
ciluivalznt institution or any polytechnic institution. i 1 

;I I /  

(2) The Government may grant the permission whether I 1 

prospcctivcly or I-ett*ospcctively for the whole or part of tfie land 
sl?ccificd in the application subject to such conditions ab: they dccnt 
f i t  or I-efuse to grant such permission. The Order grantling such 
;~c~.nlission shall contain the particulars of the land in respcct of 
wllich such pernlission is granted. 



* b 

, . , . , ,&3J:The Government: shglk, in deciding whethcr to grant or 
' ref use the permission undef sub-section (2), take into considel%tion 

the following factors, namdy :-- 
- : .' li 14: 

V .  . ' (qJ,;tl~e purposes and objectives of the public trust or edu- 
: 

', c a t i ~ ~ q ~ ~ " @ t i t u o n  . .# or hospital, as ths case may be ; , 
" - ? g W f  

" 

':;' (6) whether the land is required for immediate use or use 
in dture ; and 

1 * ,I.&: ' 

(c) such other particulais as may be prescribed. 

-(4) The Government ]nay cancel the permission in respect 
1 

of any l a d  *granted under this section on the breach of any condi- 
tion specified by the, Government. " ; 

(3) in section 73, after clause (iv), the following clause had 
W n  inserted, namely :- I , I .  .J 

~ j t  

; '' (iv-A). any land in respect bf which the Government have 
g b t e d  permission, to any .public trust or educational institution or 
hospibl under section 37-B and such permission continues in force : 

. , that such land shall be exempt only so long as the 
conditiobs; 'if any, specified b; the ~ov;rnment are con~plied with ;". 

. . - * 
(By order of the Governor) 

' .  S. VADIVELU, 
,I . Commissioner nnd Secretary to Goverrzmerct, 

,I, Law Department. 

rece 
is h 

l3E 
Nad 
f ollc 

2 
the ' 
t i c  i 
the \ 





(iii) for the Explanation, the ; following Explanation 

" Explanation.-In this section,- ,/. 

( A )  " educational in~ti~tution" means any college 
including engineering or medical or agricultural *or veterinary . 

I 

ollege) or any school or other equivalent institution or any ply- rl (I! 
chnic institution ; r 

(B) " ]lospital" means any place for the reception . 
. .  ,I . b 

treatment of persons suffering from illness or injury- and includes 
ny maternity home, asylum, infirmary, lying-in-hospital or any place , . 

y /  , 

r the reception and treatment of persons during convalesbence, but * ' A  1 

es not include a dispensary. "; v 
! 
l 

a n d )  (c) in sub-section (2), for the! -words "whether prospec- 
tively or retrospectively ", the word ", prosfi:ctively " had been - I ubstituted ; f 

fur  
c ip l~s  
ution. 

Tamil 
I961 

( d )  in sub-section (3), in clausa (a), the words " QT 
ducaticnal institution or hospital, as the* case may br. " had been 
rnitted ; I 

' , I !lkr 
(2) in section 73, in clause (iv-A), : words " or 

ducationa! institution or hospital '? had been omitted. 

5 .  Repeal and saving.-(1) The Tamil Nadu Land Refonns 
Fixation of Ceiling on Land) Amendment Ordinance, 1987 (Tamit 
adu Ordinance 4 of 1967), is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any 
~ction takcn undcr the principal Act, as amended by the said 
hdinance, shall be deemed to have been done or taken under the 
rincipal Act as amended by this Act. 

(By order cf the Governor.) 

S. VADIVELU, 
Commission~r 0nd Secretary to Government, 

Law Depar t~~ in t .  , 



.' .. c,' " . 3 

.. -- .. . . . . . ,.-. 

. A .  

, 

2. Tamil Nadu Act 58 of 1961, as subsequently modified, to have 
eflecr subject to mo1ificati0tts.-The Tamil N d u  Laud Ref0n~8 
(Fixation of W i g  on LsndJ Ad, 1961 (Tamil Nadu A:cr 58 of 
1%1), as' subsequemtly modified, &dl hnve effect as if,- 

(a) in sect@ 15, in ahsodon (I),  for tho words "two 
hmdred rupees ", the words '*two thousrnd tllpccs" Lad been 

(b] in section 86, for tb mrda **two bun'drd rupees", 'the 
t 

- s r 6  

words "two thousand mp&' fiad been substituted; 
3 ' Y  

(c) in section 87, for h womb "onk thaurrad mpeet", the 
words "tm thou~md mpm'' had b&cr, subsiituted; 

w) N-2 &. (196)--1 
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D (d) in section 88, for the words "one thousand rupees", the 
If. words "two thousand rupees" had been substituted; 
B, 
6 (e) in seotion 89, for the words "one ? ,usand rupees", the 
f.' words "two thousand rupees'qad been substituted; I 

k 
Ic ' 
ts 

(j) in section 90, for the words "five hundred rupees", the 
gfi words "two thousand rupees1' had been substituted; 
5 (g) in section 91, for the words "one thousand rupees ", the 
sZ; 
h words "two thousand rupees" hard been subs'tituted. 
*:* * I 

I 

(By - order of the Governor) 

P. JEYASINGH PETER, 
Secretary to Government, Law Department. 

- - 

PRIkTED AND PUBLISHED BY THE DIRECTM OF STATIONERY AND PRlN?WG, 
OH BEHALF OF THE G0Vf;RNMEKT OF 1 AMIL NADU _ ' + 

-/ -err. S*- l - .Y  - r r r r -  
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. . The lb:loui~g Act of tllc Tamil Nadu Legislative Asscnlbly receiked the assent of - 
the Pres.dcnt on thc 12th August 1994 ;.nu is hereby publishad for gcncral 
informati0u:- 

ACT Nct. 47 OF 1994. 

nn Act f urtker ro ( me l d  the Tantil Nadu Land Rejoriir.~ 
( F ~ A  ?tion o j  Cciling 011 Land) Act, 1961. 

BE it enacted by the L.egislat~ve hssen,bljr of the Stste of Tan;il Eadu in the 
Forty-fifth Year of the Republic of I~idia as follows :- 

Short title 1. (1) This Act may be  caller! the  Tamil Kadu La::d ~:'orms (Fixation of 
and , Ceiling on Land) ~ m e r  dment Act, 1594. 
commence- 
ment. (2) Clause (11 of sectior~ 3 shall be deerxed to have CCi ne into force on 

the 24th day of Juiy 1991. 
1- . 

Definitioll. 2. In this Act, "principal Act " means the Tamil Nadu Land Refor111s (Fixation Talril N a d ~  
of Ceiling on Land) Act, 1961, as subsequentlY modified. Act 58 of 

1961 .' 
Tamil Nadu 3. The principal Act slia11 have effect as if.- 

. Aot 58of 1961 
a;s subsequent- 
tly modified (1) in sectiol~ 77-C, after sub-section (5), tnc; followi~lg sub-section ]lad been 
to have effect inserted, nanielY :-. 
subjeot to 
modifications. 

" ( 6 )  (a) In the e\ ent of the occurlci,ce of any Vacancy in the office of the 
Chairman by reason of his death, resignation or otherwise, the Vice-chairman 
shall act as the Chairman until thedate on which a new Chairman, appointed in 
accordance with the provisions of this Act to fill such vacancy, enters upon his 
office. 

(b)  When the Chairman is unable to discharge his functions owing to 
absence, illness or any other cause, the Vice-Chairnlan shall discharge the func- 
tions of the Chairman u ~ t i l  the date 01; which the Chairman resumes his duties ."; 

(2) in section 77-D, after sub-section (2), the following sub-section had been 
inserted, namely :- 

"(2-A) The Chair~~iar., Vice-Chainnan or other Member may, by notice in 
writ~ng wider his hand addressed to the Governor of the State, resign his office : 

Provided that the Chairman, Vice-Chairn,an or other Member shall, unless 
he is permitted by the Goverr or of the State to relinquish his office sooner, con- 
tinue to hold office until the expiry of three months from the date of receipt 
of such notice or until a person duly appoirjted as his successor enters upon hjs 
oEce or until the expiry of his tenn of office, whjchever is the earliest.". 

I 

Validation. 4. Anything done or any action or proceeding taken or any order made by the 
Vice-chairman of the Tamil Nadu Land Reforms Special Appellate Tribur al, under 
the principal Act, at any tin~e on or after the 24th day of July 1991 and before 
the date of the publication of this Act in the Tanlil Nadu Governme~zt Gazette, 
shall, for all purposes, be dee~red to be, and to hlve  always been, validly done or taken 
or made in accordar ce with law, as if section 57-C of ti& principal Act as anended by 
this Act, had been in force at all material times when such thing or action or order was 
doi?e or taken or made and shall not be liable to be questioned in any court of law. 

(By order ot tho Gover~~or) 

M , MUNIRAMP.N, 
Secretary to Govrrnincnr, . , 

Law Departme.-1. 
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The following Act of tho Tamil N d u  Legislative Assembly received the assent 
of the President on the 2nd May 1996 and is hereby published for genepal 
information :- 

ACT No. 11 OF 1996. 

An Act lurtlier to amend the Tamil Ndu;Land Reforms (Fixation o j  Ceiling on Land) 
Act, 1961. 

Rr: i t  cnacted by the Lcgislative Assembly of the Statc of Tamil Nadu in the I 

1;orty-fifth Year of the Republic of India as follows:- 

1. This Act may be called the Tamil Nadu Land Reforms (Fixation of Ceiling sh,,* title, 
on Land) Second Amendment Act, 1994. 

2. It is hereby declared that this Act is for giving effect to the policy of the State Declaration 
towards securing the principles laid down in clauses (b) and.(c) of Article 39 of the 
Constitution. 

3. In this Act, "principal Act" means the Tamil Nadu Land Reforms (Fixation ~ofi~iti,,,,, 
of Ceiling on Land) Act, 1961, as subsequently modified. 

4. The principal Act shall, on and from the f th day of April 1960, have effect, T ~ I  ~d ,, 
as if. section 22 had been renumbered as sub-section ( I )  of that &n d after Rot 1 % ~  
~?-;f;: := (1 I :: 5 :  4 3 f = ~ ~ ~ f ~ ~ ~ 2 ~ - 5 - f l ~ ~ ~ ~ ~  s-, me:- = 

flaw elbe 
m w  tf 
r n d l ~ c ~ u o  

"(2) Fo,: the purpose of sub-section (I), if any transfer or partition has the 
effect of reducit g t3e extent of surplus l a ~ a  in excess of tbe ceiling area, such transfer 
or partition. whether bonafidt, or not, sball be ion5trucd as d e f d n g  tbe prhioos 
of :'.la .Act.". 

- A G r o l ; ~  IJ'-, LT. 324-1 P 7 r 
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Vaiiddtio~. 5. Notwithstanding anything conained in any law for the time t -i:irj in fnrce 'COVE 
or in any judgement, decree or order of any court or other authoi~iy, all acts 
done or proceedings taken in rcspect of cases falli ~g under sec1:on 22 of tllc pni~cipal 

5 

Act by the authorized oficer before the date of Lhe publication of thla Act in the 
Tamil Nadu Government Gazetre, which are in c:onformity with the provisions of 
section 22 of the principal Act, as amended by >ectii n 4 of t h ~ s  Act. sh;lil, for all 
purposes be deemed to be, and to nave always been, va1id.y done or taken in 
accordance with law, as if ses t ic~ 22 of the principal Act as amended by section 4 
ot this Act had been in force at all material tines whch such acts or pioceedings 
osf'e linno or D K ~  

R .  ening of 
certain cases. 6. Notwithstanding ar~ything contained in arty law tor tn : tirll~ bc~lig In lorce 

or in any judgement, decree dr order of any court or other authority, but subject 
fo  the provisions of sectio~ 21-A of the principal Act, any proceeding taken or order 
passed under the principal Act which has been disposed of before the date of the 
publication of this Act in the Tamil Nadu Government Gazette, contrary to t h ~  
provisions of section 22 of the principal Act, as amended by se~tion 4 of this Act, 
snail bc rcapened and disposed of in accordance with the provisions of section 22 
of th3 principal Act as so amended : 

Provided that no such proceeding or order :,hall be reopened u..d~:r Llus sect lo^^ NO - after the expiry of a period of five years from the date of the publication ~ 1 '  I his Ab' 
in the Tamil Nadu Government Gazette: 

%Provided further that no such proceeding C,T order shall be reope~~ell uulc5s 
the oerson affected has had a reasonable opportunity of being heard 

I== 
I 

Z 

: Bv order or' the Govern01 j 

& .VIU:\;lkAIUANi 
Secretary to Government, 

Law Department. 
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B 
Part IV - section i 

I 
Tamil Nadu.Acts and Ordinances. 1 

Tile ]'allowing ,\o[ of tllc Tamil Nirtltl (,c~i.;l:!livc 
of tile Presjdcllt on tllc 27th October 1998 :\lid i s  hcrwby 

!? inforination :- 
ACT No. 36 07 1998. 

P' ' 
otz L ~ m d  Act. 196i. 

, An Act JL,rther to anz?lz(Z the T(1nzil Nndsr Lc-nrl Reforms (Fimtioiz o j  Ceilirtg 

in the 

1. This Act may be called the Tamil Nadu Land Reforms (Fixation of Cciling Short title. 
on Land) A~nendment Act, 1998. 

ij. 2. It is 11eret)y declared that this Act is for giving effect to the policy of the Declaration. 
1 State towards securing the principles laid down In clauses (h) and (0 of Article 

39 of the Constitution. 
a 
Nadu 3. Tile Tarnil Nadu Land Reforn~s (Fixation of Ceiling on Land) Act. 1961. Tamil Madu Act 

as s~~bsequently modified, shall have effect, as if,- 58 of 1961, as 
subsequently 
modified, to 
have effect 

((!) in section 7, after the proviso, the following Esplcnl:tb~ Iud been :~dded, subject to 
namely :- modification. 

'6 ~~/~,l~~ti~~l.-~ot~itlfitanding anythingcontainsd jn this Act, lor tile purpose 
of this proviso, " acre" means ordinary acre. ". 

(6) in section 63, after llle lourti1 proviso, the following Expli,nutiorl had 
been addcd, namely :--- 

d l  EVpl.ntation.- No~witlzstanding anytl~ingcontained in this Act, for t l~c  p~vposc 
of the third proviso " acre" means ordinary acre. ". 

T' 
#P (By order of the Goverilor.) 

4 A. K. K A J  I N ,  
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information :- 

BE it enacted by the Legislative Assembly of the S t ~ t e  of Tamil Nadu in the Forty- 
ninth Year of the Republic of Jndia as fallows :- 

' title and 

I 

I Part IV - Section 2 
I 

i The fol!owing Act of the Tamil Nadu Legislative Assembly remi, 2d the assent 
of the Pres~dent on the 18th March 1999 and is hereby published for general 

I ACT No. 7 OF 1999. 

I An Act further p amend the Tamil Nadu Land Refarms (Fixation of Ceiling 
on Land) Act, 1961. 

1. (1) This Act may be called the Tamil Nadu Larid Reforms (Fixation of shorl 
Ceiling on Land) ~ h i r d  Amendment Act, 1998. comm~?ncement. 

, 
(21 It shall ccme into force at Once. - .-, - - 

2. The Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Act, 1961, Tarnu Nadu 
as subsequently modified, shall have effect, as if in section 108,- Act 58 of l961, 

as subsequently 
Wed, to 

$fed . . 

(A Gto up) IV-2 EX. (269)-1 [ 25 I 

(a) in clause (a), for the words "twenty-five rvpec s", tf.c wcrds "one hundred mot 
rupees" had been substituted ; have e 

C subject to 
k (b) in clause (&), for the words "five rupees*', the words "one hundred rupees" m o ~ c d t f m s  

had been subst~tuted ; 
. . .. ,.-... 

6 
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- .  . (,) in clause (c), for the words "twentyfive ruyees", the v, ~ r d s  "OW h~lldred 

p2esY' had wen substituted : 

i 
( d )  for dapse ( d ) ,  the followil g clause had been substituted. namely ' 

" (d )  any 2ppli& iCP fFr revision ay I h, L :r. 3 Commissioner under section 

I 82, shall be one @-&"-rd rrlpfcs" : 

(e) in (r ) ,  for toe words "ten rupees", the words "one hundrd ~ ~ e e s * '  
i bad been substituted. 
t: 

C 

i 
K. PARTHASARATHY, 

Secretary to Government, Law ~epnrtrnent.  

f ~ y  order of the Governor) 

--IRWXOR OF STATIONERY AND P R I ~ ~  
n.v.---~- A- # W A S -  W T A ~ T T  

I - 
I ; AND PUBLISHED BY TH@ D 

OF TKP. GOVEnrumo~r. vt. I-LAL, KVLUW. 
! 1 
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?'he following Act ofthe Tatnil Nadu I.egis1ative i\sseinbly received tl~eassent ofthe 
President on the 1 st July 2003 and is hereby published for general information:- 

ACT No. 26 OF 2003. 

An Act jiirthrr to otnend the Tuwil N c r L  Lend Rcfo~.~ornrs (Fi.urtion q f Ceiling on LuntJ) 
Act, 1961. 

BE it enacted by the Legislative Assembly of the State ofTamil Nadu in the Fifty-fourth 
Year of the Republic of India as follows:--- 

1. ( I) This Act may be called the Tamil Nadu Land Reforms (Fixation of Ceiling on short title and 
Land) Amendment and Special Provisions Act, 2003. commence- . 

ment. 
(2) It shall come into force at once. 

2. In the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Act, 1961 An~endmentto 
(hereinafter referred to as the principal Act),- . scctims3. 13;. , '"' 

14 and 34. 
(a) in sectioi.13, clause (39-A) shall be omitted; 

(b)  iil section 13, in sub-section ( I ) ,  in clause ( i )  the words "or the Special 
Appellate ~ribunal" slall be omitted; 

(c) in section 14, in sub-section(! ), the words "or the Special Appellate Tribunal" 
shall be omitted; 

(d )  in section 34, for the expression "Subject to the provisions of section 83;- 
- the decision" the expression "The decisionw shall be substituted. . 

3.. Chapter X-A of the principal Act shall be omitted. Omission of "t 

. . Chapter X-A. 

4. In section 79 of the principal Act, including marginal heading, for the words Aniendmentof 
"Special Appellate Tribunal", wherever they occur the words "High Court" shall be Secti0n79. . 
substituted. L r  

5. For section 83 of the principal Act, the following section shall be substituted, 
Substitution of 4 ' 

section 83. 

"83. Revision by High Court.-Subject to the provisions of section 79, every Land 
Tribunal shall be deemed to be a Court subordinate to the High Court for the purposes of 
section 1 IS of the Code of Civil Procedure, 1908 (Central Act V of 1908) and its orders 
shall be liable to revision by the High Court under the provisions of that section.". 

6. In section 84 of the pritiripnl Arl.  for llir words "Spcc1;\1 A~qwl l .~ fc  'I'r ~ h u n n l "  thc 
wo~cts "Iligll (:ourtm shall be substituted. 

7. In section 105 of the principal Act, the words "Special Appellate Tribunal" shall 
be omitted. 

8. After section 106 of the principal Act, the following section 107 shall t,e inserted, 
namely :- 

"107. Bur qf;/trris(iicti~n of Civil Cott~%~.---Except as otherwise provided in this Act, 
no civil court shall have jurisdiction to decide or deal with any question whic:h is by or 
under this Act required to be decided or dealt with by the authorised offict~r, Land Board, 
the Land Commissioner, the Land Tribunal or other authority.". 

9. In section 108 of the principal Act. in clauses ( c )  and ( e ) ,  for tlie words "Special 
Appellate Tribunal", the words "High Court" shall be wibstituted. 

A I ~ ~ C I ~ ~ I I ~ ~ I I I  (11' 
section 84. 

Amendment of 
section 105. 

Insertion of 
new section 
107.  
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I I ,~:sfer of 10 ( 1 )  All c ~ s c s  :onnt.cted \\ tth the I r l l l i j  rclolt11\ dealt i\ 1111 under the pr111ctpdl Act 
pendrng and pending In the Spcclal Appellnfe Irtbltnal tmmeiitately before the dale o f  
oroccccirngs In 

Lhe Spec~al  corn~nencetnent o f t h ~ : ,  Act as 14 auld ha\'e been bb~thln the jut isdlctton of  the fItyh Court, 
Appellate if the cauws of  ac tlon on  \ ~ h t c h  such p~oceedings  are based had artsen after the satd date 

I r~bunal  to of  c o m n ~ e l ~ ~ e m e l ~ t ,  shall stand transferred to the El tgh Court with effect from the date of  . 
the I ~ rph  the comnrcnce~nc:nt or '  this Act 
('our1 

(2 )  A l l  trr\c.\ - 

( [ I )  C O I I I I ~ C ~ L ' ~  \\ 1111 the \alldlty of any order grantlng exemption under ram11 Nadu Aa 
I sub-sectton ( 1 ) of s-ctlon 2 1 of the repealed Tam11 Nadu Urban Land (Cetl~rrg and 23 0 1  1978 

Regulatrc,n) Act, 1978 (hct c a f ~ c l  referred to as 1978 Act) and any actton taken thereundrl. 
as lefetled lo 111 clausl: ( h )  of sub-sect~on ( I )  of sectlon 3 of  the Tam11 Nadu Urban Land 
((.c,tlln? ,ind !<c.c~lln Ion) Kcpeal Act. 1999 (hereafter referred to as 1999 Act), and 

lanirl Ndtlu Ad 

( )  t 1 . 1  t ~ :  2 .  I .  I ,  I 15-13 1111 10 f I 9 7  A I so f a  a ?' "' '90" 

i ~ u c h  ploccectlngs arc icl~tilhlc to tile Innti, possesston of wlllch has been taken ovel by t l~c  S ~ J I C  
Ciol~enlmcnt 131 zny  pcisoi~ tluly ~~rl!lorl\cd by the State (;ovemrnent 111 thls behalf or by tho 

I Conpetcnt A~~tllol  ~ t ) .  '1s i c t e ~ l e ~ l  to in the ptovlso to sechon -I of the 1999 Act, and pelidlng 111 the 
Specla1 Appellaie'Tnbunal tmmedlately before the date ofcommencen~entofth~s Act aswould k ~ v e  

i 
becn \vtthm the j u ~ ~ s ( l ~ c t ~ o ~ ~  of the klrgll Court, ~f the causes ofact~on on whlch arc11 ptoceedtngs 
are based had at Isen aftcr the salcl date ofconm~cnceincnt, shall stand transferred to the Htgh Court 
with effect from the date of the commencement of this Act. 

i (By order of the Governor) 

A. KRISHNANKUTTY NAIR 
Secretory to Government. 

Law Department. 

- 

., 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
President on the 6th June 2010 and is hereby published for general information:—

ACT No. 23 OF 2010.

An Act further to amend the Tamil Nadu Land Reforms
(Fixation of Ceiling on Land) Act, 1961.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-ninth
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu  Land Reforms (Fixation of Ceiling
on Land) Amendment Act, 2008.

(2) (a) Section 3 shall be deemed to have come into force on the  1st day of
March 1972.

(b) Section 4 shall be deemed to have come into force on the 15th day of
July 1987.

2. It is hereby declared that this Act is for giving effect to the policy of the State
towards securing the principles laid down in clauses (b) and (c) of Article 39 of the
Constitution.

3. In section 37-A of the Tamil Nadu  Land  Reforms (Fixation of Ceiling on Land)
Act, 1961 (hereinafter referred to as the principal Act), for sub-section (1) excluding the
Explanation thereunder,  the following  sub-section shall be substituted, namely:—

“(1) If any  industrial or commercial undertaking desires  to acquire any land
in excess of the ceiling area or desires to hold land acquired in excess of the ceiling
area, it shall make an application to the Government for permission to acquire such land
or for  permission to hold such acquired land  as the case may be. Every such application
shall be in writing and contain such particulars as may be prescribed:

Provided that an application for permission to hold such  acquired  land shall be
made within such period as may be prescribed.”.

Short title and
commence-
ment.

Declaration.

Amendment of
section 37-A.

Tamil Nadu
Act
58 of 1961.
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4. In section 37-B of the principal Act, for sub-section (1) excluding the Explanation
thereunder, the following sub-section shall be substituted, namely:—

“(1) Notwithstanding anything contained in this Act, but subject to the provisions
of section 73,—

(a) if any public trust created before the 1st March 1972 desires to acquire
any land in excess of the ceiling area or desires  to hold land acquired in excess of
the ceiling area; and

(b) if any public trust created after the  1st March 1972 desires to acquire
any land or desires to hold land acquired, for the purpose of,—

(i) establishing any educational institution or hospital; or

(ii) expanding any existing educational institution or hospital by way of
addition to, alteration of, or improvement to, any educational institution or hospital,

it shall make an application to the Government, for permission to acquire such land
or for permission to hold such acquired land, as the case may be. Every such application
shall be in writing and shall contain such particulars as may be prescribed:

Provided that an application for permission to hold such acquired land shall be made
within such period as may be prescribed.”.

5. Notwithstanding anything contained in the principal Act, or in any judgment, decree
or order of any court or other authority, every application made by any industrial or
commercial undertaking or public trust and every permission granted by the  Government
under section 37-A or 37-B of the principal Act, before the  date of publication of the
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amendment Act, 2008 in the
Tamil Nadu Government Gazette shall be as valid and effective as if the said  sections
37-A and 37-B as amended by the Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Amendment Act, 2008 had been in force at all material times and the said application
and permission had been made and granted thereunder.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

Validation

Amendment of
section 37-B.
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The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 12th July 2018 and is hereby published 
for general information:—

ACT No. 24 OF 2018.

 An Act further to amend the Tamil Nadu Land Reforms 
(Fixation of Ceiling on Land) Act, 1961.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Sixty-ninth Year of the Republic of India as follows:—

1.   (1) This Act may be called the Tamil Nadu Land Reforms (Fixation of 
Ceiling on Land) Amendment Act, 2018.

Short title and 
commencement.

(2) It shall come into force on such date as the State Government 
may, by notifi cation, appoint.

Tamil Nadu Act 58 of 
1961. 

2. In section 3 of the Tamil Nadu Land Reforms (Fixation of Ceiling on 
Land) Act, 1961 (hereinafter referred to as the principal Act), after clause 21, 
the following clause shall be inserted, namely:—

Amendment of 
section 3.

“(21-A) “investment” means the investment as defi ned in the Tamil Nadu 
Industrial Policy, from time to time;”.

3. In section 5 of the principal Act, in sub-section (1),— Amendment of 
section 5.

(1) in clause (a), for the expression “sub-sections (3-A), (3-B), 
(3-C), (4) and (5)”, the expression “clause (e), sub-sections (3-A), (3-B), 
(3-C), (4) and (5)” shall be substituted;

(2) after clause (d), the following clause shall be added, namely:—

“(e) the ceiling area in the case of every industrial or commercial 
undertaking, which invests more than twenty crores of rupees, shall be thirty 
standard acres:

 Provided that such land shall be dry land and the industrial or commercial 
undertaking shall utilise the land for industrial or commercial purposes within 
such period as may be prescribed and shall continue to use the said land for 
industrial or commercial purpose.”.

(By Order of the Governor)

                                                          S.S. POOVALINGAM,
                                                          Secretary to Government,

                                                          Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 11th July 2024 and is hereby published 
for general information:—

ACT No.  34 OF 2024.

 An Act further to amend the Tamil Nadu Land Reforms (Fixation of 
Ceiling on Land) Act, 1961.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu 
in the Seventy-fifth Year of the Republic of India as follows:—

Short title and 
commencement.

1.  (1) This Act may be called the Tamil Nadu Land Reforms (Fixation 
of Ceiling on Land) Amendment Act, 2024.

       (2) It shall come into force at once.    

Amendment to 
section 3(14).

2. In section 3 of the Tamil Nadu Land Reforms (Fixation of Ceiling 
on Land) Act, 1961 (hereinafter referred to as ‘the principal Act’), in clause 
(14),— 

	 (1) in sub-clause (i), for the expression “minor sons and unmarried 
daughters,”, the expression “minor children”, shall be substituted;

	 (2) in sub-clause (ii), for the expression “minor grandsons and 
unmarried grand-daughters”, the expression “minor grand-children” shall 
be substituted.

Tamil Nadu Act  
58 of 1961.

(By order of the Governor) 

	 S. GEORGE ALEXANDER,
  	 Secretary to Government,
	 Law Department.
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